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LOK SABHA
Tuesday, July 4, 1967|Asadha 18, 1849
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS
Re: 8. Q. No. %1

Mr. Speaker: Shri Bibhuti Mishra.

Shri S. M. Banerjee: Sir, on a
point of order under rule 41(2). Be-
fore I spel]l out my point of order, 1
would like you to go through the
question. It says: “Whether it is a
fact that the Gazeited and the non-
gazetted employees of Bihar Govern-
ment actively participated in the last
General elections”. I have no objec-
tion to this. But part (b) asks ‘if so,
whether it is not against the Govern-
ment Servants Conduct Rules and
(c), if so, the action taken in the
matter?”. There is an ulerior motive
in the question. Rule 41(2)(vii) says
that it shall not rela'e to a matter
which is not primarily the concern of
the Government of India.

Mr. Speaker: Whose concern I8

‘elections’?

Shri S. M, Banmerjee: | am coming
to that. Had it been an innocent
quesiion such as, say, whether the
Bihar Government employees voted
in the General Elections, whether peo-
Ple have become conscious of their
rights, T would have no objection...
(Interruptions.) Rule 41(2) (vii) says
that it-shall not relate to a matter
which is not primarily the concern of

the Government of India. Again Rule
41(2) (iii) says that it shall not con-
win arguments, inferences, ironical
expressions, imputations, epithets or
defamatory statements.

Mr. Speaker: If the hon. Members
follow it, it will be very good.

Shri 5. M. Banerjee; In the next
page, it says: ‘It shall not relate to
a malter with which a Minister is
not officially connected.’ The minister
is officially connected because in the
General Elections, the Congress was
defeated. But they are not concerned
whethor  the  Bihar Government
wanted to take action against them
for active participation in the strike
against the Government under the
Central Government Conduct Rules.
Every Government employee is a citi-
zen as the hon. Members are citizens
and they have every right to partici-
pate in the strike. The motive of this
question is this. I have appreciation
and admiration for Shri Bibhuti
Mishra. Consciously or unconciously
he has tabled this question with a
view to getting some s'atement from
the hon, Minister. My point of order
is that parts (b) and (¢) of this ques-
tion are inadmissible under the rules
and they should not be ;llowed,

Mr. Speaker: I a#m ask'ng the Min-
ister 40 answer th~ . -loa

Dr. Ranen Sen: Before the Minister
replies Lo the question, I want to sup-
plement the point of order. Part (b)
of this question refers to the Govern-
ment Servants Conduct Rules, Each
Siate Government has its separate
Conduct Rules for its government
servants. It has nothing to do with
the Government of India. Therefore,
part (¢) of the question does not arise
at all, because, if there is any viola-
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tion of the Government Servants’
Conduct Rules by the employees of
the Bihar State Government, then
alone they can take any action if it
is necessary. The Central Govern-
ment has no jurisdiction over it.

st fogfe fewr 0 e o
AT A7 7 4 Aqifex 9 gwew faam
A F A2 g | 3EA T E
R Afer & g9 7@t F o #
R 5 FT aT 8 |

&Y Wo WMo TAN : FEFHITHT |

=t fogfa sy @ ot oF gt wWo-
T 7 Fa7 &) U daot agw fr o=
% wtfex ®1 v @7 5 fer 1 7
W 1. .. (voww)

oft v fewd . werw wRRw T
aT gEL g0 ¥ wer q=rw w4y o
RIAT TET 0T ATET & 1 AW AA W
¥ v gy @y

Mr. Speaker: At this rate, the Ques-
tion Hour also will become some-
thing else. We would have no Ques-
tion Hour, It is true that the elec-
tions are a Central subject. If the
State Government employee misbe-
haves, the Central Government may
bring it to the notice of the State
Government, the elections are a
Central subject. Whatever it ‘may be,
nothing more need be said on this
now. 1 request the hon. Minister to
answer the question.

Shri Sradhakar Sopakar: Sir, I
raise a point of order. If such fri-
volous points of order are raised by
hon. Members on the other side,
what is the remedy for us?

Mr. Speaker: Order order. The
Minister may reply now.
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fagre % mr e et ¥ woeTd W
wiegt et s fean W

+
*901. wt faryfer firey :
w1 o AT foraréh :

i1 fafa odt o a7 & Fo
w4 .

(%) = ag 7w ¢ f fowd =
[t #® fag s & oewwfea
aqr wrafaa FEfgt & afsr e
& wr o 4qr

() afe ar &1 & GwT FOAT
T T wraa faawi & faeg
T Y W

(w) afz gt a @ AR ¥ ;@
FraaET A T & 7
The Deputy Minister in the Minis-
try of Law (Shri D, R. Chavan): (a)

The information is being collected
from the State Government concerned.

(b) and (e¢). Do not arise.

Shri Shri Chand Goel: We can ask
questiorss about other States also; not
about Bihar only.

Mr. Speaker: Let the hon. Member
put his first supplementary now.
oft fargfer forw - ot oft & s
fam fe ¢ ga0 F THEHET B TE
fiear o T@T & 1 AT HEEd ¥ AT
T 9T T JATE ® AEAT § | wAX
fait & waf a7 TEHEA Ty TG (6T
o W gEA A W # o
s @ e R e @ R
TaiE WK @2 TR e AT § T
® waw ¥ UF FZIC @A § 1 T IR
B ¥ AT F g7 A W
w<ar & 1 & o wgn § fRoww
O T QR SR & S
wre ®¢ e & fr gt & 1 afc A
W ot i il ?
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fagre i & g TeE W)
a-raEE 7 frew ww ATy ® W
T & A § Wy oy sk W A
T & gadftfas ot ¥ 7 w1 foar
@ FIETT T AT F ogfa w1 FEw
WA & fag wx A e g ew
Ffaua @t sa e @ g ?

Shri D. E. Chavan: The E'=2clion
Commission is in charge of the clee-
tions. Direction and control of the
elections is ithe responsibility of the
Election Commission. It is an inde-
pendent body, created under the
Constitution under article 324. As *a
matter of fact, thers is no  other
agency excepting the Election Com-
mission, because you cannot go over
the head of the Election Commission
and make enquiries from the State
Government. That is the first point.

The second point is this. The hon.
Member asked why information has
not been collected. It is not correct.
As a matter of fact, the information
was sought, and an interim reply was
sent but the Election Commission was
not satisfied with the interim reply,
and therefore, again, a reference back
has been made to the Chief Electoral
Officer, who is in charge of the super-
vision of the entire election in Bihar
State.

wit foyfer o © oy o1, T
F "qag ¥ N TO FHAEY g ¢ TA-
T FHINA FT qCFE § 9 AT H AT
fafredt sraraly & srare &Y & | oA
W ¥ wAET w0 T
T & fau avrew oF w9 K A9
50 WY TN F @A q7 AT AT
Tt #Y zfarew w<ar war qr @
# s s § 5 o F wwady

ot W fodt : W3, W19 W7 EETE
FAT ATAT § ST W7 B qaT AE Twr
& Wi e o e £
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o fegfer foesy © e & & s
AT g

ot Wy fed : qo s
ST T, 9T g A

'ﬂﬁ'{fwﬁ‘w:ﬁ-&m gf‘ﬁhl
& e s g fo v an-fafaegt
THIE g w1 fTE 9%
fodte @l 1 wif e g fa
& wfic qam= war § & wodT wiiwal
F aarr & fod oW dme ad g
&1 qwe @ § far #rf g
Wi FOAN @ifs e § S
ur % ?

Shri D. R. Chavan: Just for the
purpose of ensuring free and fair
election, an independent body has
been created by the framerg of the
Constitution. That is the body which
is responsible for the conduct of
elections. Naturally that body has got
to act through the State agency—the
Chief Electoral Officer and others.
Therefore, though there may be any
other machinery with the Govern-
ment of India, we cannot go over the
head of the Electiom Conrmission and
make enquiries independent of it, be-
cause it is the channel through which
we have to function.

Mr, Speaker: Shri Tiwary.

Shri Bibhuti Mishra: For having a
fair and free election, what is the
plan that the Government is thinking
of?

Mr. Speaker: Shri Tiwary.

stwo Ao frardt : fafrex
wgreg 7 wE1 v on w2for fud
fazre madde ¥ wf 41, 9@ ¥ -
i wi dferenee Y g, W
for v weee ford qifr § 1 & 7
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s wgn g fr wEfor fogd an
@ o 3@ ¥ $17 ¥ cogzw ¥, fw o
v w7 fewe frar ok faa
Wmﬁ?}éﬂ'ﬁa?ﬁﬁﬁiﬁi
% W A T 2

Shri D. R. Chavan: A number of
complaints were received by the
Election Commission from certain
candidates and other individuals, The
inlerim reply that we have received
is that there i3 no basis in the alle-
gation that the gazetted and non-
gazetteg employees actively partici-
paied in the elections. This reply was
received with which the Election
Commission is not satisfied. (Inter-
ruptions). So, on the 27th a reference
has been made (o the Chief Electoral
Officer to send a copy of all the en-
quiries he inslituted into each of the
complainis as early as possible.

Shri Dinkar Desal: May I
how 'many years Government
take to get the information?

know
will

Shri D, R, Chavan: I have already
said that a reference has been made
io thn Bihar Government only re-
cently. It is not as if the matter is
pending for a number of years. The
question is frivolous.

st fedmac wamr ¢ & gg ormaaT
gt § 5 #av gdaww FwE W
fagrr ¥ afawfal & o fage &
adaT qag T4y ar gue wfagi & w7
forsraa faat & o wfr ot wea Wt 3
a1 WY I ¥ T § IRiA gawe
FHMA FT 4T AT [ WY {AH
sfasrfat gra zaa 23 ) 917 framn
q1, g% feamar g7 @ @ Iwsr aiq

fra e’
Shri D, R. Chavan: [ have ne infor-

mation on this.

ot g Wt s AT T
agen ® a7 e § v fage &

JULY 4, 1067

LY
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W AT frvewr @0 ¥ €Y, ww ¥ fodr
W wwT &y qur & amw fadt
TR AT AN @ e 3w a9 w1
HEFATE Wl  HEW 97 99 ST
A& FA AEN AT WOy fRar g,
I F @A U Ay W frovw wmw
T 7 & wvar @ 1 W A -
T g1 wgrEm w1 7 afz of, @t w4
qd 1 gy F@Ea f W aw W e
w7 7 g W g Q aga i f
ag ¥ a1, 9%t & qt, e qw wiww
T F AT A AT qrErd wag
FAE 5 AT W IF aga @ aw
®1 I H T TRV qgE A 0T 4w
WY FATAT qr 7

Shri D. R. Chavan: | have no infor-
mation on this point.
st afmet @ . q oA
gl wgrea &1 wigw § fr gEe waw
F sHwifat & froe miegi 7.

Mr. Speaker: We will
next question.

o g gt ;. owemw wRrw,

T wATH ¥ waTH w7 wAv gww ?

go to  the

One-Day Poll

“992. Shrimati Tarkeshwari Sinha:
Shri C. K. Bhattacharyya:

Will the Minister of Law be pleas-

‘ed to state:

(a) whether during a recent meet-
ing of the Chief Electoral Officers,
the possibility of having one-day poll
throughout the country was discussed;

(b) whether this scheme has been
worked out; and

(c) if so, what has been the ulti-
mate decision of Goverrrment in this
matter?
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The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan): (a)
Yes, Sir. ’

(b) and (c). No scheme has been
worked out. Chief Electoral Officers
of some States have agreed to explore
the possibility of one Day's poll, at
the future elections subject to the
availability of election staff including
presiding officers to man the polling
stations and police personnel to main-
tain law and order.

Shrimati Tarkeshwari Sinha: Is
the Government aware of the very
untoward developments, al least in
the parliamentary constituencies, if
the polls {ake more than one day? If
s0, does the Government consider the
desirability of holding elections, at
least in the parliamentary comstitu-
encies, on the same day?

Shr D, R, Chavan: As a maiter of
fact, in this conference the possibility
of holding one day election in all
the States was explored. This time in
nearly six States the period of polling
wag reduced to one day, particularly
in Haryana, Punjab, Jammu and
Kashmir, West Bengal. Orissa and
Kerala. One day polling was under-
taken in 8 Union Territories. We are
exploring whether it will be possible
to do it in other States also,

Shrimati Tarkeshwarl Sinha: May I
know wrether the Government has
worked out the number of personnel
required in those States where one day
polling was not undertaken? In ans-
wer to the original gquestion the hon.
Minister stated that the possibility
of the availability of the personnel
and other things are being con-
sidered. Then, how does the Minis-
ier satisfy the House that while in
some States the problem of personnel
did not arise, in some other States
there was the non-availability of
personnel about which he ig making
exploration?

Shri D. R. Chavan: The same point
wag raised by the Chief Election
Commissioner while addressing the

ASADHA 183, 1889 (SAKA)
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conference—if it is possible to hold
the elections in one day in some
States, why is it not possible in some
other States. The Chief electoral offi-
cers explained the various difficulties
in respect of the appointment of the
polling staff and the policemen to man
the polling stations to maintain law
angd order.

Shri C. K, Bhattacharyya: In the
last election it was found that while
in one State there was one day elec-
tion, in the adjacent State the elec-
tion was over two or three days ear-
lier. In my constituency I found that
while the election was yet to take
place, the candidate of my adjacent
constituency whose eleclion was over
came to my constituency with his
wife and promised +to the people
things which he could not carry out,
or those things which the Govern-
ment would not allow him to carry
out. So, may I know whether the
Government are thinking of ensur-
ing that when one State takes a deci-
sion to have one day election, the ad-
jacent States should have a similar
provision for same day election? Si-
milarly, the personnel entrusted with
election work should be properly
equipped to discharge their work
fairly and with impartiality. These
are the two things which should be
kept in mind.

Shri D. R. Chavan: That is exactly
what was discussed in the conference.

Shri Gadilingana Gowd: In the first
Lok Sabha elections were over in one
day. I do not know why it has not
been possible for the Government to
make similar arrangements for sub-
sequent elections.

Shri D. R. Chavan: | have answer-
ed that question already. As a mat-
ter ‘of fact, the Chief Election Com-
missioner is trying to cash on the ex-
perience these persons have got just
for the purpose of introducing one-
day poll in the rest of the States
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i fore wromw ¢ gEfEEd I
T ¥ 'S 5w At gwafw
% frae 25000 v9¥ <&t wf oF Ot
g T5F ¥ ¥T 349 frgre W w=w
AT AR F Ak ¥ W af  fa=e
g ? g ag s STt g R
TR SHA & ag o Far f® o
aetaww dfeviw g ag 6 wEH & WY
feamge g oY sfgw at gg AR W
wqr gt 9% v g m ?

Shri D. R, Chavan: It does not arise

out of this question, but I 'may tell the
the hon. Member.... (Interruption).

Shri Sheo Narain: The Law Minis-
ter should give a reply to the main
question,

Mr. Speaker: Yours is such a ques-
tion that he is not able to answer it.

sit fetfar famt ;e e,
o1 ffaex & srama fean f 99 wi%a &
qg 9 aTd ge ar FwE A g§
FA ATAT & ATL § ATAAE I FATH
T aha § WX g9 gfe § o oy
AT T FEwAT LodT g W qAT
R I FAH F |
Shrimati Tarkeshwari Sinha: He is
not a Member; he is an institution.

Shri D. R. Chavan: This particular
matter about the amount of expendi-
ture that has been fixed for elections
in a parliamentary constituency was
=ot di

ot e fagrdy arodedy @ wewE
wElTT, WA GG HI GE AT AT
¢ fzac 2w & FaaTicE &1 FHY
¥ gror ww fomt §  forem oo
¥ WSATTEI ®T W IAN AT weqrdr
SEqTTET Y A HETTR THATH THT

¥Y, g & FH I T T

& st g § fE ek dwH o faw

T AR WA F qW
w9 &7 s g fe O

JULY 4, 1987
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FHATO AT F FH O T TWY w1
it fe oofow s # g 7

Shri D. R. Chavan: The Represen-
tation of the People Act and the rules
made thereunder make elaborate
provision. There are certain sections
under which such type of persons,
who are under the influence of poli-
tical parties and all that and who par=-

ticipale actively in the elections, are
penalised.

it wew fagrdt aroddt : Ay AT
T AT 4 AT wa fegr g 7
Mr. Speaker: Which portion

not been answered? I will ask
hon. Minister to answer that.

Y wrew fagry avadedt ¢ e
WEEY, Wt qAq da F oar gwi
A e AT faAl § w5
faeaT O FT TAAFTR T T HAETH
% ¥ W37 FATT & wigwTd a9 F7
% gg feafe sro & feg o &Y
welt § &tue T & forg o @Y ae
geafoe & qom wwgarg. ...
about

has
the

Mr, Speaker: He is
school teachers.

asking

An hon. Member: He has answered
it

ot fefr ot : o fagre @ ide

WX ATATAEE  TEETES FT AT q¢

FAAT AT EAAT EEN AT W@ Y u

w7 Fofto® e Fare ¥ ag qare

oft arodelt oft 3T @ & @a ww w4y
™ E. .. (wawm)

Mr. Speaker: That will not help
the proceedings of the House, Your
getting up ang shouting is not helpful.

Shri D. R. Chavan: I have just now
answered the question. May I invite
the attention of the hon, Member to
sections 134, 1341A) and 123 of the
Representation of the People Act.

These sectiong make elaborate provi-
sion to prevent such contingencies.
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srgweiae www: & gmaAn
YR § frewdor ¥ o fggem
or faa § A FEm § o =t
grm Wik e¥ & Faww Afe A
FEA R AT GAIEET qTIAI A A H
el SgTeT g WIT IAl ¥ @9 #
et frgmr grm, & &Y amEw w40
¥o famre fearmar g 7

Shri D. R. Chavan: This particular
point was not discussed in the meet-
ing.

Dr. Ranen Sen: Is it known to the
Minister that in a recent meeting of
the Congress Working Committee a
resolution hag been adopted asking for
two separate electiong, one for the
Assemblies and one for Parliament,
which will be advantageous to the
Congress Party; if so, may I know the
reaction of Government to thig reso-
lution?

The Minister of Law (Shri Govinda
Menon): I am not aware of such a
resolution. I woulq add that under the
Representation of Peoples Act, it is
not obligatory conduct elections for
Parliament and Assemblies on the same
day. It is being done only as a matter
of convenience.

st wo fAe wEw: I® %
ey wifees w1 ot dfifer g€
g3 ¥ gE M WX H AR A
o fa § F@@ F AL H AT w1,y
wg arfgx Wi few fer za i
FaFrwdra fFarg ?

Shri D. R. Chavan: A number of
Statey participated in this and the
Chief Electoral Officers of certain
States presented certain difficulties in
respect of availability of staff to man
the polling stations and also the
availability of adequate police ar-
rangements to maintain law and order.
Particularly with regard to the State
from which the hon, Member comes,

ASADHA 13, 1880 (SAKA)
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that is, Madhya Pradesh the Chief
Electora] Officer of that States has said
that it could be possible to hold elec-
tions in a day. ’

Shri Shri Chand Goel: The object of
holding elections is two-fold, to secure
fair and impartial electiong and also
to enable the largest number of
voters io come to the polling booths
to cast their votes, May I know whe-
ther the Government jg in a position
to assure the House that in arranging
One-Day Poll as many polling stations
ag possible will be set up so that the
voters of each village are in a posi-
tion to cast their votes?

Shri D. R. Chavan: Even under the
present arrangements, the rules pro-
vide that. Even where there gre &
thousand or less than a thousand
voters, a polling station has been pro-
vided.

off Sw T oWl ;oW A wEeT
qg aET ® FO F T e fpwrae 2w
HA v ¥ ot gu e e
agr 9v Wt qifer ®Bvw 7 39 9%
wTeHT e T 8, Y o e
w7 ar &Y faet gv sfersfen
oifRaT @Y 917 Welt AEIRT ® T
oY fererad foelt & afeer, e ®
R agwrHw I AT RE 7

Shri D. R. Chavan: I have no infor-
mation about this particular point to
which the hon. Member makes a refe-
rence,

ot 7w ¥ gray ;A A Ay
A qgerarfs gfaar & feama & o
awT Wi fag @ & Arr oF &
T T HEAT HAT FCT G766 G
feare gor a1, W s oW
o g @ § o Fare axd ¢
A& g g from twawy
fr T g % § o ww dd aw
w fowwa dwoar & foredr ag WY
W W AT T FT T Aggw
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g7 & wgm i wet wg wEw
FT QWY T 7

Shri Govinda Menon: I did not say
‘that it wag being considered. When
the question was referred to, I said
fhat there was ng such obligation.

st STRTIETC Sres # ST
agar g v g A faum awrd
AT TF q19 T FA FT FHT T
FUAH FTAETLF A7 T AT Y
Ffearé wid v 3 & fag wrdr 9-
FfEl #1 3T TEH FET 9347 &,
afg gt & #@r W A w7 W EW 9T
fvrg FF Fwg o ¥ | a1 wWie !

Shri D. R. Chavan: As a matter of
facl, the question involves finance. It
elections are held on two different
dates, the expenditure that js likely
to be incurred will be much more
than the expenditure incurred when
the elections are held simultaneously
both for the Lok Sabha and the Le-
rislative Assemblies.

Price of Imported American Wheat

+
*903. Shri Madhu Limaye:
Shri S. M. Banerjee:

Dr. Ram Manohar Lohia:

8hri George Fernandes:

Will the Minister of Foog and Agri-
culture be pleased to stale:

(a) the C.LF. price of imported
American wheat and milo of different
grades|varieties in the different years
(average for each year) under PLA480
to-date; and

(b) the gelling prices in the differ-
ent urban and rural centres (selec-
tive basis) of this imported stuff at the
appropriate time?

The Minister of State {n the Minis-

is laid on the table of the Sabha giv-
mgthemgeC&?priuMM

JULY 4, 1967
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wheat and milo for each year from
the year the PL480 imports commenc-
ed up to the 31st May, 1987. [Placed
in Library. See No. LT-884/67]. Infor-
mation relating to C&F prices of
various grades and varieties of wheat
and milo is not maintained separately.

(b) A Statement is laid gn the table
of the Sabha showing the issue prices
fixed by the Government of India from
time to time of wheat and milo im-
ported from al] sources during the
above period. [Placed in Library. See
No. LT-884/67]. Imported foodgrains
are supplied to the State Governments
at this price who, in turn, supply
these foodgraing to the consumers after
adding their incidental costs. Infor-
mation about the selling prices in the
different urban and rural centreg for
imported foodgraing relating to the
above period are not, therefore, avail-
able with the Government ot India.

Oral Answers

ot wy fored @ sy wERT W
T FT AH g A Ag g & ¥
1% %gT 91 fF s 7a ag & "
THE A FT @ A FE, g
Mz wgd Y, ¥ wiwy IE T
| aga far gy A am mAe
fear g w09 T Ay W\
Al F g AwT W FET

q ar? o T W g
Tt wE R F 4 7

Shri Annasahib Shinde: If the hon.
Member would be satisfied, I have
gat some additiona] information which
1 shal] give. Of course, the figures are
State-wise: for instance, Andhra Pra-
desh, Rs. 62 is the issue price of wheat
for statutory rationing areas, while
it i RS. 56.79 to Rs. 56.93 for informal
rationing areas, plus 3-1/4 per cent
sales tax, incidental charges, margin
of profit of wholesalers and retailers
which varies from place to place; this
is as on 9-1-1067. In Bihar the wheat
price iz Rs. 60,30 and the price of

0 is Rs. 45.44 plus retailer’s margin
of Rs. 1.80 to Rs, 600 per quintal
keeping in view the distance from
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godown, local transport conditions and
incidenta] charges. In Gujarat, the
price of wheat is Rs. 60 and the price
of milp is Rs, 45, In Haryana, the
price of wheat is Rs, 60. In Kerala, the
price of wheat is Rs. 61 to Rs. 64 In
Madhya Pradesh, the price of wheat
is Rs. 61 and the price of milo is
Rs. 46. In Madras the price of wheat
is Rs. 64 plus 1 per cent sales tax as
on 6-1-1067, and so on.

sy wg femd : & qreT sTEaT
§ v F7 5t wEtew 1 e Tw AT Y
areaar g fe o are & sroew # fagre
M FETUATFFAT A 65 AT
70G8 wfa feet af awdst i I
st Trar ! afy gawT g AT @ A
R AL H IFR a7 o fagreaw
B RET W FLAEFIE ?

Shri Annasahib Shinde: As I have
already submitted, we are issuing to
all States Governments wheat at a
price of Rs, 55 per quinta] and the
State Governments are expected to sell
to the consumers, As I have already
mentioned, the retailer's margin of
Rs. 1.80 to Rs. 6.00 per quinta] is
charged by the Bihar Government for
meeting the incidental expenditure.

it we forrdt ¢ fagre ¥ AY wamEr
amEa?

Shri Annasahib Shinde: I ghall bring
this to the notice of the Bihar Gov-
ernment.

W Te SR owwlET § A Ag
arare fFar omar  av 9 g7 5T 1
v qEt wdEa &, I & @A ¥
am # W wgst ® fag am oo
&1 wrarT @ 39 A @A W gan g e
AN gt gNX AT R Afa § ag
Ty Y ot § & wt wgew ¥
. wrgan § fr framt w o a
worTe 3t § wre arge! Y fore anw %
Fweft § 37 F N TR Y farerer
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qT A ACETY A FAT @ T F( w2
& fag awTe ¥ w1 Gy far
TR wwdrET G g ar 2w ¥ el
Wlﬁ-ﬂ{t?

Shri Annasahib Shimde: It should be
our efforts to reduce the cost of dis-
tribution as far ag possible. Ag the
hon. Member might be aware, we are
not getting any profit. In fact, we are
subsidising very heavily the sales of
imported wheat. As far as the indi-
genous wheal js concerned, of course,
we are not subsidising it and, as 1
have already mentioned in the House,
the Government is seized of the pro-
blem as to how the cost of handling
by the Food Corporation can be
brought down,

Shri S. M. Banerjee: From the gtate-
ment it appears that upto the end of
1964, the price was Rs. 37.51 per
quintal. Then from 15-11-1886 on-
wards, the price is Rs. 55 per quintal.
It appears that the price hag risen
from Rs. 37.51 to Rs. 55 from 1964
to November 1966. I would like to
know whether this price is going to
affoct the Government's subsidy plus
the retail price of wheat and if o,
what steps have been taken to see
that the prices are not increased

Shri Anmasahib Shinde: If I have
followed the hon. Member rightly, as
I have already submitted, the econo-
mic cost of imported wheat is about
Rs. 88 and some naya Paise, while we
are issuing the wheat to the State
Governments at g price of Rs. 55 per
quintal. That means, we are incur-
ring. ...

Shri 8. M. Banerjee: My question
is this. Now the gselling price was
Rs. 37.51 per quintal upto 1964, Am I
correct? ‘This is in his statement.
From Rs. 37.51 per quintal, it rose to
Rs. 55 per quinta] from the 16th Nov-
ember, 1968. So, there is a huge gap.
1 would like to know the causes for
this. Did we get costly., wheat rotten
wheat from the USA, or was the price
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increased here, or did it increase after
devaluation?

Shri Annasahib Shimde: One of the
reasong for the inerease in prices is
the upward tendency in the interna-
tional prices of foodgrains generally.
Moreover, a¢ a result of devaluation,
there was a sharp rise in the price of
importeq foodgrains, That was the
main reason for the prices going up.

To TR HANFY Sfgan : ag qwll-
#Y FF F7 I g WA i & fed
q*mu;wfﬂgw‘ffﬁm%&a
o W T@aa gw 41, A T AT
s | @) 59 uw A o fF
s AT A W T R, T SATET
Zrw 9T gW a@mi & a9 @ g fT
Wt 4 =g f& g@ A Ao
qCF A I FT A4 qW FT wOwARA
ey T | W 4 qTE §, 59 oA
&3 Far |

Mr. Speaker:
Hour now,

o T RAET  Wfgan : ag w19
w7 wTH A% fear §, wemw WERET |

aret % qW far A A wgRT
¥ ow oY ag go & f o IR T
qaemy & g T ¥, A A A
mmwwﬂgm'tﬁfsw&
1966 % ZTH 482 €0 T §—1967
T Y WAE wEedd & AT ger
3, v forr 3@ & sarer aTy E—dan i
itg wrar § faw @1 W 400 ¥0 ¥
oTE T & | ) w67 § O EET Iu
warar ¥% &) | gwwT & fe S W
¥ % wwOwy W aweE g W%
wrET ¥ S HW I ATAT AR WHEAT
g s aw T Ed g FET A
mwdugthlsssmhﬁ T
e g ag 553 1 IWA 48
e 55 Wiy 7 4% fre w1 % O

It is the Question
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araT § | g aga wiaw §, WA AT
s wifae &< fear i a § uwar §
frag &% s ag o, € 10, 15
a7 20 3 fret &1 S WY TET §
gq feew &1 A A wwIFT ¥ oW
¢ 73w e fear

Shri Amnasahib Shinde: As far as
the prices of different grades of
wheat are concerned, naturally as in
our own couniry we have different
grades of the same grain, similarly
in other countries also there are
different grades of wheat. It is the
pooleg prices which have been men-
tioned here. Our Supply Mission issues
tender, and il is by the tender system
that purchases are made. I have not
been in a position to obtain the grade-
wise prices, because "e question put
was different, We have given ‘he pool-
ed prices for the imported quantities.

sitwy fmd WO SO AT W
@fo |y ¥ ag 91 fE o

“the cif. price of imported
American wheat and milo of diffe-
rent grades and varieties in the
different years.”

Shri Annasahib Shinde: What 1 was
submitting was this. The accounts
maintained here by the Food Depart-
ment are not maintained grade-wise.
All the wheat that s imported is
pooled, and the accounts are running
accounts. So, it has not been possible
for me to indicate the nature of the
accounts grade-wise.

As far as the differential is concern-
ed, for the information of Shri Lohia,
1 am sorry, Dr. Lohia....

o O wAgT wfguT : qE TS
Al | TreeT o wa FQ, A o T
n‘t.gﬂ'ﬁmwmﬁlnﬁm
mﬂgtﬁwﬂmmwwﬁr
g TETel |
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Shri Annasahip Shinde: For the in-
formation of Dr. Ram Manchar Lohia,
I may say that sea freight which is
added to the purchase price is one of
the main components. The sea freight
comes to Rs. 10.68 per quinial. Then,
we have incidentals in India, that is,
handling at the port; then rail trans-
port comes in because we send the
foodgraing to the various State Gov-
ernments at the destinations indicated
by them at the rail-heads, So, the rail
freight is also included in that, It
comes to Rs. 9....

WA E™ W §IS I §,
T % & |
wt vy Ford : fwr few 1 g
2 ?
Shri Annasahib Shinde: I have al-
ready replied to that.

Mr. Speaker: He has already said
that he does not have the separate
prices for the different grades. He has
already said that the prices given are
pooled prices.

¥o TW wAEY wifgar : weaw
WEYT, THEY SqAEAT F1 I (6 IS
qET | gg HATH FT AATT § E TEY )
Tg w&C ¥ furw & & w9 forrd
¥ forg o faar mar &« df =T
farew & oY g & S & T W T Oy
TaTd WX T 3@ ¥ wwrar ot 7wy
@ f5 v W miw g N =7
T & forar gon § TRATIY Tatw
Tee ATH e & 9x Hefor &,
g oY ww qgN forar guT §, W agt
FT A AT WH Y Ao WO ¢
ag 15 20 %% faret & figamar ¥ & vy
& v Wk |mrerd AT SO w1 aw
oY TuEr fax wEd Jv 9@ § Afew
w wr fat v w2m ?

Shri Annasshib Shinde: I have
gven the figures of the cost under

different heads. It may be that the
hon. Members have different viewsg as
to what should be the reasonable cost
As I have already mentioned our
effort has been to reduce the cost
There has been progressive decline in
the cost of handling during the last
few years. But it is &8 question of
opinion and the hon. Member may
have a different opinion uabout that.

o T wAET wfgar : Ay oA
tawr feAmge  weww WP

Mr, Speaker: He has given all the
information he has.

48 &% fre o' ag fawedt & 68 4%
farelt @Y g 7w 1w A 0 Ay
gl &1 A & 1

Mr. Speaker: He has no jnlormation

now.

o W wAEY wWifgar: T W
AT § Ug SRIA %gr W e famr
RTCH AT AY WY {26,
ar g7 & o v afew

St W wCRA - WEIe wEIed,
o edzlz vt wEET A TR XF A
Tad gu &€ ATl ¥ qW 357, 359, 360,
375 ®9% & A FaAT AT A IW W
I &7 Y T @ AT 48 T feEw
wr oY g iz & 9 12 W,
11 sygy vaver dur @@ X fear §
g afas graT & | 9w w=h WEE A
wgr 2 fir 59 dar wEd R vafe 9
arar § Wi ag @ IEW sy e g
aferdt W § ag i da@ guav A
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Y wERg A 7y g . fF ag e
TO 2WAF AT 56 ¥ AFT 66 ¥
W aw feadt afwd & 7wk
gt felt o wfadt A & @
1 39 " feae 49 wwWTr 9 oWv
T !

Shri Annasahib Shinde: The total
figure is nol with me put the per
quintal figure of the loss incurred by
the Central Government wag Re, 2.87
for 1960-61. For subsequent years it
was Rs. 2.87, 347, 5.12 and 8.11 upto
31-12-1964. From 1-1-65 to 31-3-1965
there was a gain of Rs. 2.38 per quin-
tal. Again from 1-4-65 to 14-11-1963
the figure is Rs. 2.45 per gquirial. From
15-11-1965 to 31-3-1966 there jx 5 gain
of Rs. 446 per quintal From 1-4-66
to 5-5-66 it was Rs. 4.56 loss, and
Rs. 16.85 per quinta]l wag the loss, ana
at present Rs, 11.46 is the per quintal
loss incurred by Government.

Mr, Speaker: Next Question.
Banerjee.

Shri Kanwar Lal Gupta: Thjs is &
very important guestion.

Mr.

Mr. Speaker: I know, I have called
Mr, Banerjee,

Fertilizer Crisis in India
-

*904. Shri §. M. Banerjee:
Shri Madhu Limaye:
Shri Inder J. Malhotra;
Shrimati Sharda Mukerjee:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) what positive steps have been
taken to overcome the fertilizer crisis
in India;

(b) whether it is a fact ithat not
more than 50 per cent of the expected
imported fertilizers has 50 far reached
India; and

(¢) it so, the reason or the game?

The Miuister of State,in the Minis-
tryoll"ood:a\xﬂculmre.cnmu!ty
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Development ang Cooperation (Shri
Asnasahib Bhinde): (a) to (c). A state-
ment ig l3id on the Table of the Sabha.

Statement

There is no crisis in the supply
position of fertilisers, Adeguate gvail-
ability has been ensured to meet the
target of supplies laid down for the
year. It is, however, a fact that due
to delays arising qut of factors beyond
our contro] such as non-availability of
vessels for Lifting of cargoes in time,
the recent closure of the Suez Canal
ang consequent diversion of shipments
via Cape of Good Hope involving
longer time in yoyage, only 75 per cent
of the contracted quantities due for
deliveries uptg June, 1867 are estimat-
ed to have arrived. The backlog is ex-
pected to be cleared by the end of
July, 1967. This delay is not expected
to lead to any difficulties in supplies
to meet Kharif requirements as the
States had adequate stocks on 1-4-1967.

Shri S. M. Banerjee: From the state-
ment jt is found that *here ;; no crisis
in the supply position of fexrtillisers.
It adds:

“It is, however, a fact that due
to delays arising out of factors
beyond our contro]l such as non-
availability of wvessels for lifting
of cargoes in time, the recent
closure of the Suez Canal...... o

It has become a fashion in this House
to attribute everything {o the Suez
Canal, because I tabled the question
without knowing that there was going
to be a crisis, I sent it long ago. So,
1 would like to know whether the
crisis or non-availability of adequate
vessels existed even before this erisis,
and what was the reason for this non-
availability of vessels for lifting the
cargo in time.

Shri Annasahib Shinde: As I have
already mentioned in the statement,
the supply position is not very difficult
at all. In fact, the State Governments
have a carryover of 2.4 lakh tons of
nitrogen, which means 33 per cent of
the requirements, Thereafter: imports
are going on, but their has been a
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short tal] of 25 per cent as far as
imports a.e concerned, and that was
due '0 the non-availability of ships in
the int.rnational market. Because of
the West Asia crisis there has been
increase in demand. I do not know
the manifold reasons which might
have led to this but awailability of

ships is very difficult in the inter-
na‘ional market in the last 1-1]2
months,

Shri S. M. Banerjee: In view of the
fact that we are having production of
some of the fertilisers in our country,
I would Jike to know whether our
country is going to reach a stage of
self-sufficiency during the fourth plan
or the fifth plan or when in the matter
of production of fertilisers.

Shri Annasahib Shinde: 1 think this
question should be addressed to the
Ministry of Petroleum and Chemicals,
because it dealg with production. My
ministry deals with consumption, We
are mere consumers.

st wq fewd : waw wgEw,
TR HTY I F FET L
“This delay is not expecled to
lead to any difficulties in supplies
to meet Khariff requirements as
the Stateg had adequate slocks on
L 1-4-1967".
& gt wirrw & oA wEen g fE
e & wfew § fav Ew o
awh, wleamox, fear &, w7 3=
®T oW AT W Ag A WY ATY
AT N FFETES (A § 9T F A
R wr mpfraT & F ww & o
WTAHTEY A T HY A 7
Shri Anna Sahib Shinde: I can give
the State-wise figures arrived at after
discussion and consultation with the
State Governments.
ot wy foredr : g, Eaw 3 faw
W gat feedy o7 oama Hfaw

Shri Annasahib Shinde: I will lay
it on the Table,
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ot vy fewm. . sEw gy,
e fe wratag s & W
uEHaE W & fage & &, ww
2w g var 2wk 5o I
¥ &, 97 ¥ oo w9 7 v faar ?

Shri Annasahib Shinde: In faci,
we took specia] cognizance of the re-
quirements of the drought-affected
areas, and even out of the require-
ment of the next year aclually we
supplied during summer to Bihar and
other drought-affected areas, and there
has been to complaint from the State
Governments which are uffected by
drought that the supply nas not been
agreed

coming according to the
figures.
[ =
Shri Chintamani Panigrahi: May I

know whether it is a fact that the
indigenous capacity of lre fertiliser
factorieg in our country .~ not being
fully utilised, and we are paying for
impnrted fertilisers, and if so, to what
extent we failed in indigenous produc-
tion?

Shri Annasahib Shinde: A3 far as
the requirements for the present year
are concerned, we expect that the
nifrogenous requirements would be
13.5 lakh tonnes, phosphatic require-
ments would be 5 lakh tonnes and
potash requirements would be 3 lakh
tonnes. Out of this, we expect that the
indigenous production of nitrogen
would be 4.72 lakh tonnes, phosphatic
fertiliser indigenous production would
be 2.5 lakh tonnes and that for potash,
100 per cent would have to be import-
ed from outside. The rest of the re-
guirements is expected to be met from
imports.

Shri Vasudevan Nair: The hon.
Minister has stated that the availabi-
lities position is rather good. But fol-
lowing the withdrawal of suubsidy,
and the consequent increase in the:
price of fertilisers, and in view of the
fact that the peasants, especially the
smaller ones and the mtiddle ones, are
finding it dificult to consume the
necessary fertiliserg I would like to
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know whether they have received such
reports from the State Governments
and whether the State Governments
have requested the Centre again to
-congider the question of subsidy?

Shri Annasahib Shinde: We have not
received any report about {he decrease
in demand as a result of increass in
price. In fact, the pressure of demand
is 30 much that there is some lag be-
tween the demand and supply, and the
«crop loan system which is supposed
to operate is expected to cater to the
needs of the small farmers so that
they are alsp in a posilion to meet
their full requirements pf fertilisers.
According to the crop loan system,
the loan has to be advanced in kind,—a
major portion of the loan is {o be ad-
‘vanced in kind, in the shape of seeds,
pesticidus fertilisers, etc.

Shri P. Venkatasubbalah: The Minis-
ter of Agriculture has stateg gome-
where that in the new agricultural
strategy, he is going to give top prio-
rity for irrigation. In that con‘ext, may
I know whether the supply of ferti-
lisers has been relegated to the back-
‘ground or to what extent he is going
to co-ordinate the supply vof fertilisers
‘with irrigation, and whelher there is
a change in the policy of the Govern-
ment so far as fertiliserg are concern-
-ed?

The Minister of Food and Agricul-
ture (Shri Jagjiwam Ram): No, Sir;
there is no change in the colicy so
far as fertiliserg are concerned. But
it is obvious that fertilisers will be-
tome useless if there is no proper ir-
rigation, and irrigation by itself can
add to production even if there is no
chemica) fertiliser. That is what I have
emphasised. If there js irrigetion, our
‘production will increase and go far as
‘the fertiliser programme 15 concerned,
it will continue as it is.

Shrl Bal Raj Madhok: Is jt fact
that large stocks fertilisers are getting
-accumulated in some parts of the
-country, in gome States and they are
not being used, while in other parts,
‘there ig scarcity of fertiisers, and
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may I know whether steps ale being
taken to see that the fertiliser distri-
bution is equitable so that those areas
which need will be given mw e, and
those which have excess will be asked
to give it to others who need jt most?

Shri Annasahib Shinde: We have
been encouraging the 3tate Govern-
ments to have adequate stocks during
the off-season period. Sometimes there
are delays owing to transport bottle-
necks, etc, and there are complaints
that sometimes the fertilisers do not
reach the destination in time.
We are giving rebate to the State
Governments so that they are jn a
position to stock the fertilisery during
the off-seoson period. But, as I have
already mentioned, the State Govern-
ments were holding in the =ronth of
April, stocks to the tune of about 2.4
lakh tonnes in termg of nitrcgen; and
though there has been some lag in the
imports, the supply position is not
likely {o be affected, It any specifie
complaint is there, or if auy excess
stock is lying, we will be happy, on
the initiative of the State Government,
to supply it to other State Govern-
ments,

Shri Ram Kishan: May I kuow from
the Minister whether, ag far g the
management of the Nangal fertiliser is
concerned, they sent a report that they
are prepared to treble the production
provided they are supplied with
naphtha and, if so, what steps are,
being taken to see that they increase
Nangal fertilizer production?

Shri Annasahip Shinde: The ques-
tion is for the Ministry of Petroleum
and Chemicals, Sir.

Shri Ranga: Would any efforts be
made to see that fertilisers which are
found to be in surplus in the rain-fed
areas gre allowed to be transported to
the other areas when the need arises,
as otherwise, what ig happening in
actua] fact j5 that they are moving
underground and while the peasanis
are using it at one end, the merchants
or the dealars who are dealing in i
and who supply it at the other hand
are acting below the law or above
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the law? Would the Government try
% avoid this anomaly?

Bhri Annasship Shinde: The hon.
Member comes from Andhra Pradesh.
I know that the fertiliser conscicusness
in Andhra is 30 much and the farmers
are so progressive and they are not
satisfled with the allotment ang they
are trying to get fertilisers fpom all
over India. But may I assure the hon.
Member that ag far ag Andhra Pra-
desh’'s requirements are concerned,
we have really been very Lberal in

allowing substantial quantities to
Andhra Pradesh, '

Election for Presidentship and
Vice-Presidentship

pre

*#85, Shri R. K. Sinha:
Shri Bam Kishan Gupta:
Shri K. N. Pandey:
Shri D, N. Deb:

Will the Minister of Law be
pleased to state:

(a) whether the Election Commis-
sion have made any suggestion that
candidates for the Presidential and
Vice-Presidential election should be
required to deposit security which
should be forfeited in case of their
failure to secure the prescribed mi-
nimum of electoral support; and

(b) if so, whether
have examined it and
what result?

Governmeni
if so, with

The Deputy Minister in the Minis-
try of Law (8hri D. R. Chavan): (a)
Yes, Sir.

(b) The Government are examin-
ing the Question and have not yel
come to any decision.

Shri R, K. Sinha: When no secu-
rity is taken from the candidate con-
testing for the office of Presivcend
and Vice-President, why should the
poor man contesting for the Assembly
or Parliament be asked to pay secu-
rity money? Will the Law Ministry
examine the machinery through
which a poor man who goes on a

1138 (Ai) LS—2.
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cycle may be elected to the Asgem-

blies and a man  with at least o

motor cycle may be elected to th,
Parliament?  win they think ot:
cheapening the elections in order to
make the poor man's entry to tiw

legislatures possible?

Shri D. R. Chavan: Under
Representation of the People Act,
candidates contesting for the Lok
Sabha or an Assembly are required
to deposit a certain amount of
money with the returning office:,
while in the case of the election for
the President and Vice President, the
only thing a candidate has to do is
to secure one elector as a proposer
and another as seconder. Therefore.
after the third general election, the
Election Commission in their repori
recommended that the Presidential
Election Act should be amended by
naking it obligatory on the part of u
cundidate contesting for this“ office
to deposit Rs. 1000 with the return-
ing officer by way of security and in
case the candidate fails to get one-
tenth of the valid votes, that amount
should be fdrfeited,

Lhe

Shri K. N, Pandey: Is it a fact that
certain persons coniest the election
for the office of President and Vice-
President simply with g view to moke
themse!ves known to the public ani
if so, has the ministry found out any
way 1o check such a tendency, su
that such people may not be allowed
to contest the election at the cost of
public money?

Shri D. R. Chavan:
candidates light-hearted!y contesting
the election, it is a matter of their
intention. I cannot possibly go inio
their intentions, unless there are
certain facts from which I can drow
certain inferences.

Regarding

ot wew fagret wioddy ©  wew
TEET, TH AW § e s
' fawrfor 1962 ¥ R I ¥ I
w1 1967 F M qAM gT IW F
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Tegafa oz & fa¥ o gmEilga @R
?, frg o W Az  faar 1 & 7w
I g E R wdew witew
fawifar o gom w4 § qowre gt
T FT W R 7 O AT A
a0 qHTe & ok ey ady @ ?

Shri D, R. Chavan: As a matter of
fact, the recommendationg of the
Election Commission were considered
by the Government sometime back
in 1986. Those recommendations
were not accepted. The reason that
mainly weighed. with the Govern-
ment was that it should not put fet-
ters in respect of candidates contesti-
ing for the high office of President
and Vice-President.

Shri Humayun Kabir: Tnstead of
congidering a security deposit of Rs.
1.000 which many people will De
preparad to nuy for  the publicity
which they get, has the Government
under consideration any scheme for
restricting the number of candidates
by imposing a condition like this that
nobody can stand unless at least 50
Members of Parliament or 100 mem-
bers of the Legislative Assembly
propose his name as' a candidate?

Shri D. R, Chavan: That is actu-
ally one of the recommendations
made hy the Election Commission.
Now for contesting an election a
candidate has to find out only two
electors from the electoral college.
The Election Commission in Lheir
report have mentioned that, in addi-
tion to this, there should be nearly
about 8 electors who can subscribe
tn the candidature of a candidate.
That is being examined.

SHorT NOTICE QUESTION

e T ofven dnmw @ fen o
T _
SN.Q. 22. Y wq forwd :
Y wiivae feg
it ofw T :
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- it Favrafor qvfereft :
!ﬂﬂelroﬁtt:
st o
¥ wre awy gl wdY oy ah
N g w3 fr o

(%) 7 ag 7% ¢ fs ¥ &
wa & afgar qvaw &, A ofeww dmer
A mar a1, aga faevae o wg
§

(=) =ar aC&FT< & &= FEAT
¥ wew vl & 3w vy 71 Wi faoman
g fomy SR ag wrdg smar
f§ 97 arg & wm fw &
Fawfal &1 g9 §;

() wvag o 7w ¢ f5 qe7 A
7 ¥ wrw fawmr g gw AT W
S FOE WO AY AT A AR

(w) afz g, @1 sa% @
q ATETC GIO AT GART FrAATET T
aTTEr g ?

The Minister of Stote in the Minis-
try of Food Agriculture Community

Development and Cooperation (Shrl
Annasahib Shinde): (a) Some quam-
tity of superfine rice sent from

Orissa to West Benga' has been found
to contain excess of foreign matter.

(b) and (¢). Government have SeeR
the reports in the papers of the stute-
ment said to have been made by the
Chief Minister of Orissa in the Stale
Assembly. Information hHas been cai-
led for from Orissa Government and
is awaited.

(d) Does not arise at this stage.

st vy fomd : w7 Wt WERA
s@ ara ) 59 § ¥ owerq & R
FEraT & I Ag F I GET A"
afirsft G #Y dsr e ag e ¥
grar g€ § s fear v 7 9w
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W w1 91 9K fear  ag wEw
AT & gra dme W far @ ?

Shri Annasahib Shinde: As far as
the procurement prices which ope-
rate in Orissa are concerned, super-
fine grade 1 is Rs. 85.67; superfine
grade 2 Rs. 83.10; fine Rs. 78.23 and
coarse Rs. 74.50. From month to
month the quantities which we are
able to export from Orissa to West
Bengal differ. I have not got the
other question of the hon. Member.

oy wy fomd : ¥ ag wer fr
fey guT HIET wrAw A= 74, few
Zra & 97 AT, N e fear ar?
FeYaT T & far g1 ar g FTOOr-
e X fear g1 ar AT A faer w1 fra
o« ?

Shri Annasahib Shinde: About the
wurchase price I have already men-
tioned.

Mr. Speaker: At what price have
they procured? '

Shri Annasahib Shinde:
mentioned it already.

I have

ot ey forw ;v ¥ s fan
w # Faw wer & fAo
© g

Shri Annasahib Shinde: The Food
Coprporation acts as an agent of the
State Government but the payment
of the price is made through the
Qrissa Government, The Food Cor-
poration pays to the Orissa Govern-
ment. Delivery from the millers is
taken by the Food Corporation.
Here 1 do not want to say anything
which will unnecessarily cause +iis-
understanding between the State
Government and the Centre, because
the State Government has been co-
eperating with us in despatch of rice.
As far as grades are concerned, the
cenfre has suggested some grades.
Unfortunately, the Orissa Govern-
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ment did not agree with that; they
have fixed their own grades, Accord-
ing to the Centre's specifications, for
ingtance, brokens up to 15 to 27 per
cent are allowed.: According to Lhe
Orissa Government grades broken up
to 20 to 35 per cent are allowed,
Then, foreign matter .5 to 1.5 per
cent is permissible according to the
Centre's specification while accord-
ing to the specification of the State
Government .5 to 2 per cent of fore-
ign matter is allowed.

Wty fowd : oz few e
TR F R ar, i 9w e
HEL & a1 i fodr N g
¥?

Shri Annasahib Shinde: This is ac-
cording to the control order issued by
the Orissa Government. About red
grains, according to the Centre's spe=-
cifications only 2 to 4 per cent is
alloweq while the Orissa Government
does not prescribe any limit to the
extent to which red grain can be
mixed with superfine variety. Then,
admixture and inferior varieties, 10
to 20 per cent are permissible under
Centre's specifications while according
to the Orissa Government 10 to 38
per cent are permissible. The specifi-
cation of the Centre for dehusked
grain is 4 to 7 per cent while the
Orissa .Government does not impose
any limit on the mixing of dehusked
grain in the superfine variety, As for
molsture; it is the same for the
Centre and the Orissa Government.
These are the different specifica-
tions ag far as the Centire and the
Orissa Government are concerncd.

st vy fomd . wenw wEYEw,
T ¥ oA & WA W sreiew
Ifw AT KB o & ak
9T F19 HT W 4 W IR www &
forw aqrelf & ag waw feava ww
# ot faemaz g€ @ fawgw amw aw
2 fs xa ¥ qg Sraw firsl} & sftes. o
st wg awn & st
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woere % Pufawift for [ar sifal
NEA U@ RN @ wiv
w0 ¥ fag & ww B effrgfen
NG @ & AT F o wrdard 6 ?

Shri Annasshib Shinde: My limita-
tions are that we have no information
from the State Government. Natu-
ra'ly, on such matters we can go only
on the basis of information supplicd
®y the State Government.

ot wy fom@ : g FTEORIE &
Mye aFd ¥ g A WO & WEART
W X

Shri Annasahib Shimde: May I
read out the telegram received from
the Food Corporation explaining the
pogition? At least, as far ag the facts
are concerned, the House should know
the facts. 'We received one telegrum
from the Orissa Government anad I
am first reading out the telegram re-
ceived from the Orissa Governmert.
It is not about this; this was prior o
the statement of the Chief Minister
Wut it refers to this subject. It reads:

“Your telephone regarding rice
supply to West Bengal. Slow mo-
vement due to difficulty created
by Food Corporation in accepting
superfine rice. Against the latest
allotment of thousand tonnes from
Balasore District 993 tonnes al-
ready moved out. 11,4B6 tonnes
rice avai'able with millers but
Food Croporation refuses accept-
ing the same alleging higher ad-
mixture of inferior grains, This
not only slows down movement
to Bengal but also disturbs out
other programme to supply of
seedg to Bihar. Difficulty about
wagons has since been removed.
When asked Food Corporation
states West Bengal not agreeing
accept superfine rice. Kindly
instruct FCI to accept superfine
rice. Available and accelerate
movement.”
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it wy fowd : g, a9 ofgd o

Shri Anmambib Shinde: This

: ax-
plains the position.

Wtwg e : 7z A sder
THATT T GUT | WA gEQ A Y |

Shri Annashib Shinde: I am pre-
pared to. It reads:—

“Understand from Jagannath
Das that West Bengal Govern-
ment's representative in Orissa
has rejected stocks of rice sup-
plied by Orissa Government.
Jagannath Rao also confirms...."

Shri P. K. Deo: Who is this Jagan-
nath Rao?

Shri Annasahib Shinde: “Jaganna::
Das also confirms that stocks of
superfine rice which are now avail-
able for supply 1o West Benga!
against allotment of fifteen thousand
tonnes are below rejection limite
He also informs that if these stock-
are not accepted it would be difficuli
to supply targetted quantity on ac-
count of lack of availability., Please
consult Food Commissioner Wes!
Bengal and seek their instructions
whether they are prepared to accep®
rice of quality below rejection limit.
You may telephone Jagannath Das
and convey decision taken. Addrss-
ed Mitra repeated by telegram Jagan-
nath Das with reference to telepho-
nic conversation yesterday, Repeated
Balasumbramaniam Khadyavibhag
New Delhi with reference to tele-
phonic conversation yesterday. It
may be mentioned in this connection
that Orissa Government have been
objecting to cuts being imposed be-
yond rejection limits. This has al-
ready been reported tc Ministry by
Regional Manager Bhubaneswar vide
his savingram....in reply to Minis-
try’s telegram....dated 28.2.67."

ot i T : WE WA & @
firaTaz ¥ gUTWIET I @ T®
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¥ v 7y wYE ot e ¢ ) e
aTe aT SEET 4 Fiww qRr 9r, g
wr ot A FEeiit W s
farst 7 9 waTw Sy A fea T ar
Iq A WY foam mfost A g aF &
JUTHET w& I fear ar) #F wely
T § qo g § e sy
M AEriit d S el # Sw
7€ wix T ¥ & e selt & wom
& gAY R A1 »T qg <
% wmaw w1 feafesw gwr o &
FgAr argan ¢ e Q) # o @y oy
e 2y A1 A E 3T FT AT AT AT |

aman gfw wft (st i
W) ShaT Fgr AT § T A g
A za g 1 TreTd gifas w13 & fad
forar T & WYX I 1 IO AR ¥ qUE
38 a9 4 form a<g # o FIX w7
gATT IT FY aTF ¥ WA, TEY A< A
Iq 4 @i g srfer arfs fa amy
X gq A mead A § 9T w1 AA
arE g W W 99 69 ® "o &)
*T "/E |

Shri Chintamani Panigrahi: The
hon. Chief Minister stated that cor-
ruption ijs rampant in the matter of
despatches of rice from Orissa which
ig being carried on under the joint
auspices of the Supply Department
of the State Government and th:
Food Corporation of India, Of cnuvrre
Supply Department there is not under
Swatantra. May I know whether the
Chief Minister has formally request-
ed the Government of India to carry
out any C.B.I. enquiry into this
rice deal? As it has been very clearly
understood from the reply of the
Minister that there is corruption in
the matter of rice supply from Orissa
to West Bengal, may I know whether
the Govenment of India oropote to
make an enquiry suo moto in this
affair?
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SBhri Jagjiivan Ram: As I stuted
just now, we have not received any-
thing formally from the Orissa Guv-
ernment. On receiving this informa-
tion, we have written to the Orissa
Government. My officers were trying
to get in touch with the Orissa offi-
cers on telephone; the Supply Com-
missioner was not available. As soon
as ‘we receive the communicaticn
from the Orissa Government, what-
ever they suggest for making an en-
quiry into this affair will be taken
up so that we can find the people whu
are regponsible for this  shameful
affair.

shri Indrajit Guptsa: The hon. Min-
ister of Food and Agriculture had
stated a few days a0 on the floor of
the Hous~ and outside also that the
Centre was undertaking a minimum
allocation of 15,000 tonneg of rice per

month to West Bengal—not  more
than that; they say, it is adequate
and more than that they cannot

guarantee—and these supplies were
supposed to go mainly from Orissa
to West Bengal.

Now, arising out of this question
and answer here, that because of this
sub-standerd rice. etc., there has been
some dis'ocation in the supply. The
West Bengal Food Minister had made
a public statement a couple of days
ago saying that this minimum :llo-
cation of 15,000 tonnes of rice was
not received in the month of June
and that there is no certainty as to
whether the supply for July will be
received by them or not

[ ‘want to know from the hon.

" Minister—this is connected with the

question of supply of rice from
Orissa—since there is no certainty of
getting suoply from Orissa because of
this trouble, how does the position
stand now In regard to the assurance
which he has given about the mini-
mum allocation of rice to West Ben-
gal which they are not getting, in
June or in July. What I3z pomng to
haopen? The whole rationing system
is breaking down there. 1 do- not
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understand how long we are going 10
li_ve on bogus assurances.

Shri Jaglivan Ram: I do not know
what we can do. T had said that the
monthly allocation of 15,000 tonnes of
rice to West Bengal will be made
available from Orissa and  efforts
were being made to see that 15,000
tonnes of rice do move fronr Orissa.
This difficulty has now arisen. But
we have taken some other  steps.
Rice that has been despatched to West
Bengal from Orissa wil] be 6742
tonnes and from Andhra, where we
had allotted 3,000 tonnes, out of 3.000
tonnes, 2,541 tonnes have been (Jes-
patched. This makes a total of 9282
tonnes.

Shri Indrajit Gupta: For which
month?
Shri Jaglivan Ram: 1 am  saying

thig for June.

Then, in view of the shortfal! be-
cause of the difficulty that has arisen
in Orissa in the movement of rice,
we have also supplied 2000 tonnes of
imported rice. All this makes a total
of 11283 tonnes. 1 agree that the
total quantity of 15,000 tumnes could
not be made available in view of the
difficulties that are being experienced
in Orissa.

So far as July supplies are concern-
ed we are still talking to the Orissa
Government and 1 hope to hear in a
dav or two as to what they are
going to do so far as July supplies
are concerned. 1 am taking this
opportunity to inform the House
that, so far as the rice supply is
‘concerned, it is going to be far more
difficult in the month of July.

“hri R. + The standard i-
Acation pnscr‘bed by the qr.&i?e is
different from the standard Gifica-
tion prescribed by the Cenfré™ In
view of that, may I k.now how the
F.CI officials could accept the sub-
standard rice into the godown, as
alleged by the Orissa Government?
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Shri Annasahib Shinde: I have
already mentioned th. factual posi-

tion. As far ag specifications are eon-
cerned, the State Government have
different orders in regard to specifi-
cations. When some question abop!
acceptance of rice arose, the Food
Corporation naturally consulted the
West Bengal Government and the
West Bengal Government, being in 2
difficult position, dvised them te
accept whatever quantity was there,
On the advice of the West Bengail
Government, the Food Corporation
appears to have accepted the guantity.

Shri P. K, Deo: While congratulat-
ing the Chief Minister of Orissa for
having taken this bold decision {te
root out corruption and for suggesi-
ing to the Central Government a
CBI probe, may 1 know whether it
is not a fact that the responsibility
could be squarely placed on the
shoulders of the officials of the Food
Corporation who are primarily res-
ponsible to receive rice from the mill-
owners and whose job it is to see
that the rice supplied is of the quali-
ty prescribed?

Shri Jagjivan Ram: It does not
seem desirable at this stage to appor-
tion the blame on the officers of the
Supply Department of the Orissa
Government or on the officers of the
Food Corporation. As I have said.
we have taken up the matter witk
the Orissa Government and =
thorough investigation into the
matter js very necessary. Whether it
{s the officials of the Food Corpora-
tion or the officials of the Supply De-
partment of the Orissa Government
or both of them jointly, the matier
has to be looked into and has to be
investigated.

Shri Sradhakar Supakar: The differ-
ence between the Food Corporatiom
of India and the State Government
seems to be based on the fact that
the State .Government insists on =
higher standard of adulteration im-
stead of a higher standard of purity.
In view of that, may 1 know whether
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the price that is being re-
ceiveg by the Siute Government of
Orissa ig on the basis of the standard
»prescribed by the Food Corporation of
India or their owm standard, by
whicn more rice of inferior quality is
mixed thereby reducing the prices.

Shri Jagjivan Bam: Obviously that
appears to be coarse rice. 1t appears
that coarse rice is being passed on
as guperfine rice, Naturally the price
paid to the State Government by the
Food Corporation will be on the basis
of .he price of superfine rice.

Dr. Bane 8en: Just now the hon.
Minister has said that there has been
some difficulty in the supply of rice
and that is why, the promised quantity
of rice has not been supplied to West
Bengal. He promised something like
15,000 tonnes of rice for June t0 West
Bengal. May I know whether it is
a fact that the Government of India
last mcnth had promised to the Food
Mister of West Bengal that 3,000
tonnes over and above these 15000
tonnes of rice from Orissa would be
supplied to West Bengal and whether
it is also a fact that the Punjab Food
Minister was prepared to offer, besides
their quota for supplying Kashmir,
some umount of rice to West Bengal
in order to tide over the crisis? I
want to know why, in spite of these
sc-called promises and the offers that
were made from certain quarters, the
Government of India did not take
sufficlent measures to collect this rice
and gupply to West Bengal. May 1
alsn know whether it is a fact that
the shortfall in the supply of wheat
that was due to West Bengal has oot
been fulfilled and if so, when it is
going to be fulfilled. .

Shri Jagjivan Ram: The hon, Mem-
ber has made many presumptions and
T wish that  his presumptions were
cc-rect to some  extent. As I have
ar -1 the 3000 tonnes allotment that
w~ made from Andhra Pradesh was
not additiohal allotment. But T had
ar- roached the Chief Minister of
Ar'hra Pradesh to give me a loan
of rice to- be supplied to the . West

ASADHA 13, 1889 (SAKA)
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Bengal Government, in view of the
delay that might occur in the move-
ment of 15,000 tonnes of rice from
Orissa to West Bengal. That is one
thing.

The second thing is that much has
been mude about the supply of rice
from Punjab to West Bengal. 1 wish
rice were available in Punjab. What
I have said is that in respect of what-
ever quantity Punjab is in a position
to supply in addition to their com-
mitment to the Central Pool, T would
not create any difficulty in the way
of its movement to West Bengal.

Dr, Ranen Sen: But what steps
have the Central Government takem
to bring that food to West Bengal?

Shri Jagjivan Ram: 1
answering that.

Dr. Ranen Sen: That was the poin!
of my question,

am just

Shri Jagjivan Ram: I am giving
the answer to the question that has
been put. Much is being made of
the fact as if rice was available im
plenty in Punjab. I have said that
we have no objection. As a matier
of fact, I had asked the Food Minis-
ter of Punjab to get whatever
broken rice was available with the
trade there....

Dr. Ranen Sen: They’ offered 5,000
tonnes and the hon. Minister knows
it.

Shri Indrajit Gupta: They offered

5,000 tonnes of broken rice, The
public statement is there,
skri Jagjivan Ram: I am saying

that if broken rice is there to the
extent of 5,000 tonnes or even 10,000
tonnes, 1 shall be happy to move: tha'
to West Bengal. But that rice is oo!
with the Punjab Government. It is
with the trade. I had myself per-
sonally requested the Food Minis'er
of Punjab te Tprocure it from the
trade «n that it could be supplied ia
West Bengal.

" Dr. Ranen Sem: But where did that
go? e s
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Shri Jagjivan Ram: It has not been

procured yci. But it is for the Punjab
vernment, [ have already re-
quested them.... .
Or. Ranen Sen:

Everywhere, ¢)a
Food Corporation is the procuring

agent. They are sabotaging this, Tt
is the gtatement of the Chief Minister
of _West Bengal that they are sabo.
Itagmg Procurement in West Bengal.
in Orissa ang also in Punjah.

Shri Jagjivan
hon, friend is rais;
knowing the fuets.

Ram: Again, my
ng this cry without

So far as Punjab is concerned, he
Food Corporation has no authority
for this; excep: ipurchasing  barlay
and gram they have not been permit-
ted to purchase anything clse. My
hon, friend must be sure of the facts
Ihefore making  these allegations, 1
have already made a personal request
1 the Food Minister of Punjab tn
Procure the broken rice with the

trade, and he has not yet succeeded
in that,

Dr. Ranen Seén: The Wess Bengal
people are being starved deliberate]y
by the Central Government only_ for
this erime that the Woest Bengal
people did not vote the Congress (o
power. Let tha! be known to {he
House,

Shri Ranga: With your permission,
1 would like to submit that two de-
partures have been made by Gov-
ernment. One is in regard to the
use of the word ‘adulteration’. We
have always understood that if rlce
and wheat or milo and wheat are
mixed ‘ngether it is adulteration be-
cause jt is a mixture of two different
things. But if two types of rice are
also mixed and that is to be freated
as adulteration, then we shal] have
to ask for a separate definition In the
S)xford Dictionary for it.

Secondly, hitherto, we have under-
stood that any correspondence
between the State Government and
the Union is always treated as &
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Ereat confidential gecret, Now, we
have been favoureq with that corres-
pondence, and we shall take note of
it when we have fo deal with the
question of the relations between the
Centre and the States, Now that the
Union Government
Government have become merchants
and have displaced the normal (raders
and normal merchanty, may I know
whether the specifications suggested
by onc¢ merchant, namely the Orissa
Government were accepted by the
wholesaler merchant, namely the Gov-
crnment of India and if the Govern-
ment of India have accepted their
specifications and the prices that they
have themselves quoteq and achieved
that deal, how it lies with the Gov-
ernment of India to complain that
the Orissa Government have stuck to
their own specifications and as a re-
sult of those specifications, some gyb-
slandard supplies have resulted? And
sn the Orissa Government, the o'her
merchant, is at fault and not the
wholesale merchant, the Government
of India.

Shri Jaglivan Ram: I do not know
how tihe professor says I have said
that I am not responsible or the Food
Corporation is not guilty. I have not
said that, I have never said that. 1
have said the whole matter requires
to be looked into, and whosoever is
guilty should be punished.

Shri Ranga: Including the Govern-
ment of India?

8hri Jagjivan Ram: Yes, of course,
including the Food Corporation. 1
have not absolved the Food Corpora-
tion. I do not know how the profes-
S0r s8YyS s50.

Shri Ranga: What about the Go-
vernment of India?

Shri Jarjivan Ram: The Food Cor-
poration is the agent of the Govern-
ment of India.

Shrl Ranea: The Government of

India was also responsible because it
was the wholesale merchant.

atl Tarkeshwari Sinha: Thouch
the Tood Corporation sct a8 the agent
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of the State Government, all the pro-
curement programme of the Food
Corporation is conducted through the
officials of the State Government
becaupe the Food Corporation has no
independent agency in the States. In
view of this position, may I know
whether the Government is taking into
consideration the difficulties which the
Food Corporation faces, whether the
difficulty in procurement of foodgrains
has been poinied out by the Food
Corporation of India, and what the
Government proposes to do in order to
mitigate their difficulty because even
now the blame is cast on the State
Food Corporation?

Shri Badroddaja: I rise on a point
of order. Without questioning in any
way the bona fides of the Central ad-
winistration am I to understand from
the statement of the Food Minister
that the people of West Bengal will
nave to starve? (Interruptions).

Mr. Speaker: There is no point of
nrder. First of all, you must quote
some rule.

Shri Badrudduja: I have been to the
distriect myself, and I have seen with
my own eyes thousands of people are

starving. They do not get even a
square meal a day, (Interruptions).

Mr, Bpeaker: There is no point of
order.

Shri Badrudduja: °**

Mr. Bpeaker: This will ot go on
record.

Shri Annasahip Shinde: Both the
Food Corporation and the Orissa Gov-
ernment jointly carry out the procure-
went but in Orissa the procurement
which is made for export to West Ben-

“-»al is from millers. So, the millers
make deliveries to the Food Corpora-
tion,"but through the State Govern-
ment. | : oo

Nt ¥ A= g
¥ ot 7g 7T fF @ dmw @ N
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wraw faaqr m I@ A fawTeE 47w
ag 3% FATfeEY &7 A o9 W Aoy
# foprad® vl 2z ¥ or ot § ot
wfear a0k &1 wmaw foqr ma & @
% qor agar § v *Y w7 & mgd
¥ aORTT ¥ 919 xW a0 W frerad
g fmmd e § 7w
FTHTT N Ay e avet & gt g
¥ forerad wrk § @@ & a1 & qremady
w0y ?

R L S —p
AN & wAG 7 Y WY W forwraw
gart ary o oot B

WY QWo qRo Wil: ww f wafr
wgET A g damn fE dumw & qer
wt ¥ o7 w0 fe gATt qre WA §
afer ag fawar #df & o «re few
W A AT qTF ¥ agt ag wTaw
¥ 7Y @iEar @ o dme A g
T g g ?

Shri Annasahib Shinde: The Food
Corporation can operate in respect of
the State only at the will of the State
Government, and with the consent of
the State Government. In Punjab, the
work of procurement of rice has not
been entrusted to the Food Corpora-
tion by the Punjab Government,

Shri Humayun Kabir: Wil] the hon.
Minister be pleased to say whether,
in view of the fact that the Chief
Minister of (irissa himself has admit-
ted that the rice supplied was not of
Super-fine quality, that rice will be
supplied as rice of inferior quality?
And secondly; what is there to pre-
vent the Food Corporation of India
from acquiring broken rice from
Punjab, because as he himself said the
Corporation are doing it only in res-
pect of barley now and not in respeet
of rice.

#*Not recorded.
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Stri Jagjivan Ram: Perhaps Mem-
bers do not remember things; I have
repeated that on many occasions. So
far as the Food Corporation of India
is concerned, it can function in any
State only with the power and autho-
rity given to it by the State Govern-
ment concerned. If any State Govern-
ment does not permit. the Corporation
is not competent to da that. As to
the quality, it has been admitted om
all hands that a few wagons were des-
patched {0 West Bengal from Orissa
and they were not superfine rice but
coarse rice. The whole thing has to
be looked into.

Shri Humayun Kabir: What stands
in the way of selling that rice as coarse
rice if it is not superfine rice?

Shri Jagjivan Ram: That can be
looked into if it is agreed to by the
West Bengal Government.

it WIE AT WeqE WEEd, §
saeqT ¥ GAT IBIAT §, WO
spaeqr & far re | Wy oF A @
w1 5 % qTT HE W g AT A I
g % @ IW F AT ATA AT LA
weea gt §....wO A AW g
far | F 2ear § 5 w0 & w AR
W arz @t wEED FW WIS W @E
@ e T e W

weaw wgvea ;W9 dfd srew
#Y YETE |

sy Wy A1 w‘tmmji,aﬂfr
e wifed |

ot wrdtn aTee ;. F AT
B R s R
w1 wg T 6 § P aeR ¥ s
ﬁmw%ﬁﬁmﬂma«rﬁ
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N g W T g A T Te agar
T FH @ & #Rm oavww
T ¥ ag A e AN g, aT ¥ o
WX &g 7€ @, WWAT §F T 9T AT
faar ot & fF Twow aoml wfow
¥ ofuas Wmﬁ,ﬁ'ﬁqﬂ
A 4 T § 1 MR AT ¥ I
w1 M @sw fraffa fear g, ga
T FW 0 A A @, I A
ST ®1 w8l R g4 o
At /% dare T 92T gur § 9w 0 g
@ F far =00 @ A5d ¥ o
gora @ewre &1 foar f& dme #
feafg 1 g0 & & fax st ==
ag wfas ¥ wfgs T =t §, 97 #1
I FF, qfET dorT wIHT ¥
ST a% A a1 IH FT BTG SAqTd AT
RY1T 7 ear 27 #) feafa w9 % §—
a1 g AT Agy ;7

ST W TH : 9 a6
g gl aw Tl & SR
I 4% T AW wT wIH
g AT TW §gF 4 qqAT FE wAW
a7 17 wg7 & fF W ag oy dw @
g IET@ ¥ SYTET WATH § AT QAT
2 orgt I & w7 wAw §, AT AT
ag *dsq g e § f gt aw wowe
& wox won adl 7 wfew ¥ wfew
oA T §¢ | T w q@ R
f& ama gOAIT R A HRgET arer
qr—31 §Tw T WEAH IqERH FH
w1, I7 7 I W gwAqr g faw
Lug g
Dr, Ranen Sen: At the time of food
procurement - in West Bengal, ' there

(Interruptions.)

Mr. Speaker: Iwcmld.liketolhnu
a litt'e silence in the House, The Sood
problem in Bengal may be a bit aift-
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cult and perhaps they are trying to
ask questions a little more foreefully.

st W W werw W, T
7g AT A g oag a9 fasaa
w¢ ¢ o fom e e fear m
i fe F Srae AT A AW AT
wﬁwm,wwfm |
ww Qe e g fro o ag A
ﬁmgmmmfmm’t&ﬁ

W HEE
AR

ot e o\ g oar foar g
STad W g 1§ FrAT a9ear g
fr ag fagre #1 fasem a1 7@

g A, fage =7 & @@ &
s Y AgY &<, fagre ¥ @g gA
T W ATGRT 91, q€ BA & T & |
ﬁmtﬂ“mwmiﬂtﬁ!ﬁfm'r

7y g AMA

No, please. Mr,
Banerjee. 1 wil call one after the
other. 1 cannot call everyone at one
and the same time.

o TR wAgT eifgan : weaw
wRIEq, IR T qATw I fawr g
fir fagre & st w fawrw adf ¢ o

Mr. Speaker:

Shri B. M. Banerjee: 1 want to know
whither it Is 'a fact that the Chief
M.mmf.er of West Bengal, Mr. Ajoy

jee and the Deputy Chief

r, Shri Jyotl Basu, when they
came here, explamed 16 the hon. Faod
Minister here that the condition in
West, Bengal bas far more deterioruted
and the conditions there exceed  the
beating done elsewhere in that ,S‘,»tane
) (IWW)

Mr. Bpeaker: Order, order; he is
referring to somefhing else,
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Shri S, M. Banerjee: I want to know
whether he is aware that rice in the
‘opeén market is being sold there at
Rs. 4.50 per kilo and it is impossible
for any family there to have rice even
once in the course of the day. I would
like to know what steps have been
taken by the Centra]l Government to
save them from starvation, apart from
the foodgrains from Punjab which he
m mentigned in the statement,

Bhri Jagjlwan Ram: As ] have ex-
plained, the situation in West Bengal
80 far as food is comcerned is not
comfortable, and that is why we took
steps to see that 15,000 tonnes of rice
do move. The difficulty has arisen,
and I have explained it already.

Shri S. M. Banerjee: You are more
concerned about Naxalbari than food.

Mr, Speaker: That is irrelevant.

Shri Jagjivan Ram: That is the re-
flex of your own point coming out.
As 1 said, we have supplied 75,000
tonnes of wheat; we have allotted
10,000 tonnes of extra wheat from
Punjab to West Bengal. We have sup-
plied 4,000 tonnes of milo in view of
the difficult situation in West Bengal.
We are trying to do the utmost that
we can do, with the availability "of
foodgrains in the country.

ot e AW ;. werw wgEw,
BN AW W WY qe-wie "aTe qed
i gt q@ sx @

Mr. Speaker: The more I wait. I
fiAd a large number of new" people
are getting up.

Shri Surendranath Dwivedy: The
whole question has arisen because of
the supply of sub-standard rice to West
1;Beng'al. for which an enquiry has been

already. But what ;bont the
Sﬁermce in the specification?'’ o' far
ag difference on the lpectﬂcatlbn in
“concerned, between the Government of
.Orissa and''the ‘Government of Indis,
mylkmwwhet‘herat any timd‘
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Government of India sat with the re-
presentatives of ihe Government of
Orissa to resolve this difference and
fix a price according to the specifica-
tion.

Shri Annasahib Shinde: This matter
has been taken up by the Food Minis-
ter with the Government of Orissa,
Moreover, this problem is an all-India
problem. So, the committee under
Dr. Ramiah has been going into this
problem, because there are more than
thousand varieties of rice and some
sort of common approach is required
in prder to remove the difference
between the Centre and the State
Government with regard to this.

Shri C. K. Bhattacharyya: The pre-
sent government in West Bengal, after
coming to power, immediately remov-
ed all restrictions on the movement of
paddy that the previous government
had imposed. The result was that the
grains which could not come to Cal-
cutta before......

Mr. Speaker: It is not a debate on
food now. What is your question?

Shri C. K. Bhattacharyya: The ex-
Chief Minister of West Bengal had
issued a warning that the removal of
the restriction would lead to a crisis.
Did the Food Minister here take note
of that warning and bring it to the
notice of the State Food Minister or
the State Chief Minister there, that
the warning given by the ex-Chief
Minister had to be heeded and that
the crisis might be averted by keeping
the restrictions that had been imposed
previously by the previous govern-
ment?

Mr. Speaker: It is a matter for
suggestion.

Shri J. M. Biswas: A few days back,
the hon. Food Minister visited my
constitueney in the Purulia and Ban-
kura districts in, West Bengal and was
impressed by the gsaddest position
there and the worst conditions of the
people due to want of food. He made
gome promise to supply some extra

JULY 4, 1067
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food such as milo to Purulia and
Bankura districts. 1 want to know
from the minister to what extent he
has implemented his promise to the
people of my constituency?

8hri Jagjiwan Ram: As I said, 2000
tons of wheat for free distribution will
be supplied. Another thing I said was
that for running free kitches, 500
maunds of wheat will be supplied
free of cost every day for three
months,

Shri J. M. Biswas: Has it been sup-
Plied? -

Bhri Jagjiwan Ram: I asked the
Food Minister of West Bengal to go
on advancing 500 maunds as people
start the free kitchens. That commit-
ment ig there and we will supply
them. As the kitchens are started, it
will be given.

Shri J. M, Biswas; There is already
a short-fall of wheat supply.

Mr. Speaker: Two or three mem-
bers get up. By the time I finish them,
another 10 people get up,

Shri J. M, Biswas: Quite a number
of people have already died in Weat
Bengal.

Mr. Speaker:
help it

The Speaker cannot

WRITTEN ANSWERS TO
QUESTIONS

Remunerative Price to Farmers

*906. Shri Randhir Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what effective steps Govern-
ment have taken to make available
remunerative prices to the farmer for
his produce;

_ (b) what percentage will be the
margin of profit to the farmer for his
different agricultural commodities; and



9271 Written Answers ASADHA 13, 1889 (SAKA) Written Answers 9272

(¢) it no steps as such have been
taken so far, the reasons therefor?

The Minister of State in the Minis-
wy of Food, Agriculture, Community
Development and Cooperation (8Bhri
Annasahib Shinde): (a) The impor-
tant steps taken by Government to
make available remunerative prices to
the farmers for produce include fixa-
tion of minimum prices in regard 1o
principal food and non-food crops, pro-
curement of ~ foodgrains at prices
higher than the minimum and develop-
ment of an orderly marketing system
through measures such as establish-
ment of cooperative marketing socie-
ties, regulation of markets, provision
of warehousing facilities, market news
service. The Government have also
set up the Agricultural Prices Com-
mission to advise on the fixation of
fair prices to the cultivators for their

produce, so as to give sufficient incen-

tives.

(b) It is difficult to be precise about
the percentage of profit margin accru-
ing to farmers. Apart from market
mrices, a number of other factors in-
cluding fertility of the soil, efficiency
of farniing, weather conditions during
the year, ete., influence the margin of
profit. As is well known, costs of
production and yields vary Irom far-
mer to farmer, area to area and yeav
to year so that, for the same given
price in the market, the margin of
profit varies widely,

{c) Does not arise.
Cattle Insurance

. *997. Shri 8. R. Damani: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the cattle insurance
scheme has been finalised; and

(b) if so, the details thereof?

The Minister of State jn the Minls-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Annasahib Shinde): (a) The Cattle
Insurance scheme hag not yet been
finalised.

(b) Does not arise.
TRGT w! ST AT & Wi W e

*908. wtwgrerer foy sl : aar
ww awr gfy 54T 9z TA 47 gar
w2t fe

(%) st &AW wee & Avaq
fafww weq} &1 dav mawT & anr
wadY war # awd foy wm@a; w7

() =& #7a%1 ®) I & fan
T T fFadY qiar § AW gt
&7 wgT?

ww, gy, amqofoe faeem aa
aEeTT WA ¥ vaaelt (w)
wwrfew ) : (%) W1 (=)
v# fageor @6 qzw 9 @ fzar mar

T &1 (AETAT § Tay war | wd
g LT-885/67)

Import of Rice

*909. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) the quantity of rice likely 10 be
imported during the current year due
to the drought conditions in the coun-
try; and

(b) the names of the countrics
which have been requested for the
supply of rice?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The quantity
of rice likely to be imported during
1967 is about 485 thousand metric tons.

(b) The countiries from which rice
imports have been or are being ar-
ranged are Burma, Thailand, U.A.R.
Cambodia, Nepal, U.S.A. Guyana, Ttaly.
Brazil and Spain.
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*910. Shri Nitiraj Singh Chaudhary:
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) the total amount invested so far
in the co-operative sector;

(b) how much of the above is con-
tributed by the Centre, the Reserve
Bank and the States; and

(¢) the steps Government propose to
take to meet the growing demand of
the Co-operative Sector?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
M. S. Gurupadaswamy): (a) Total
share canital invested is esiimated al
Rs, 377 civaes (approx.).

(b) Investment in shire capital by
States is estimated at Rs. 79 crores
(approx.). There i= n» direet invest-
ment in share capits! by the Centre or
the Reserve Bank  but assistance is
provided by them to the Stales.

(¢) It is expected that the outlay on
the cooperative dovelopment schemes
during the Fourth Plan would te of
the order of Rs, 206 crores. In addi-
tion, the Reésérve Bank and other
financing institutions would be provid-
ing loans to State Governments/Co-
operative institutions for cooperative
programmes.

Ghost Ration Cards in Delhi

*911, Shri Baburao Patel:
Shri 8. C. Samuanta:
Bhri A, K, Kisku:
shri S, N. Maitl:
Shri Tridib Eumer Chaudhuri:
Shri Yashpa! Singh:
Shri A{am Das:
Shri D. C. Sharma:
Shri Onkar Lal Berwa:
Shri K. N. Pandey:

. Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government are aware
of the fact that there are over a mil-

Written Answers JULY 4, 1067

Written Answers 9274
lion ghost ration cardy in.Dethi alone

enab ing the sale of
black market, e of foodgraing in the

(b) the practical steps taker by
ment to trace these ghost

rati '
andm cards and Punish the culprits;

(c) t!}e number of persons arrested
::g tfar' in this connection during ihe
six months and the punishm
awarded to them? P -:m

The Minister of State in the Minis-
try of Food, Agrioulture, Communily
Development and Cooperation (8hri
Annasahib  Shinde): (a) No, Sir.
'll‘here are no doubt ghost ration cards
in Delhi but it appears improbable
that the number wouid be so large
as mentioned in the qucstion,

(b) In order to uncarth ghost ration
cards specia! drives like mass check-
ing of houscholds Ly dctailing a large
staff are now being organised. Prior
to the starting of these drives, an
appeal to the public for wvoluntary
surrender of ghost ration cards was
made,

(¢) A statement is placed on the
Table of the Sabha. [Placed in Lib-
rary, See No. LT-886/67].

Credit Facilities in Drought-effected
Areas

*912, Shri Sidheshwar Prasad: Will
the Minister of Food agnd Agricultare
be pleased to state:

(a) whether any study, enquiry,
assessment, review has been made re-
cently to examine the credit facilities
being made available to the farmers
of the famine, drought-affected areas;
and i

(b) if so, the findings thereof?

The Minister of State in the. m‘:g-
-,of Food, Agricuiture, Community
tl'gmicnmm and Cooperation (Shri
M. 8. Gurupadzswamy): (a) Yes, Sir.

(b) In areas affected by drought tne
defaulters of cooperative loans have
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been made eligible for fresh finance
by putting into operation the credit
stabilisation arrangements. For this
purpose, assistance of Rs. 2.87 crores
from Central Government and Rs. 7,04
crores from the National Agricultural
Credit (Stabilisation) Fund of . the
Reserve Bank of India has been made
available to the States of Bihar,
Madhya Pradesh, Rajasthan and Uttar
Pradesh. For cultivators who are
not eovered by the cooperatives, State
Governments are taking action {0
provide taccavi credit,

Prime Minister's visit to Sarguja iu
M. P

*813. Shri Rabi Ray:
Shri Madhu Limaye:
Shri Sradhakar Supakar:
Shri Jyotirmoy Basu:
Shri P. Gopalan:
Shri Ganech Ghesh:
Shri C. K. Chakrapani:
Shri B. K. Modak:
Shri Dhireswar Kalita:
Shri Nitiraj S'nzh

Chaundhary:

Will the Minisicr «f Food
Agriculture be plrased /o state:

(a) whether it iz a fact that the
Prime Minister personallv visited the
famine-affected sreas oi Saraguja and
some of the worst hit villages;

and

(b) whether there is any truth in
the reports of starvation deaths or
deaths resulting from malnutrition;

(¢) whether Governmeni's atten
tion has been drawn to a leaflet cir-
culated by the Collector in which he
had aaid that famine had qccurred in
the Sarguja District;

(d) whether the Government of
Madhya Pradesh have informed the
Centre that this area has been|will be
declared as famine area in a formal
way; and

(e) the steps taken by the Central

Government to alleviate .the suffer-
ings of the people of Sarguja?

1880 (SAKA) Written Awswers 9ays

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperatlon (Shri
Annasahib Bhinde): (a) Yes, 8ir.
The Prime Minister did visit some of
the drought affected areas of Sarguja
District.

(b) No, Sir.

(c) The fact of such . leaflet hav-
ing been circulated by the Collector
of Sarguja District nas comre lo the
notice of the State Government,

(d) No Sir.

(e) A statement is laid on the
Table of the Sabha. [Placed in Lib-
rary. See No, LT-887/67].

Price of Sugar-came

914, <“r| Yashpal Singh:
Shri Ram Gopal shalwale:

Will the Minister of Food and
Agriculture be pleased 'n state:

(a) whether it is a fact that sugar
factories pay the price of sugarcane &
the growers for the sugarcane pur-
chased by them only after crushing of
sugarcane;

(b) if so, whether Govermunent pro-
pose to change the pattern so ~hat
the growers are given the price im-
mediately on ihe sale of sugarcane te
mills; and

(¢) when a decision would be tak-
en in this regard?

The Minister of State in the Minis-
try of Food, Agriculture Community
Development and Cooperatlon (Shri
Annasahib Shinde): (a) to (c). The
minimum price of sugarcane payable
by sugar factories is fixed by Govern-
ment of India under sub-clauge (1)
of clause 3 of the Sugarcane (Control)
Order, 1986. In accordance with the
provision of sub-clause (3) of clause
3 of the above order, the producer is
required to pay the price of sugar-
cane within 14 days of the date of
purchase. The question of making a
change in this procedure will be
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considered in consultation with the
State Governments.

International Towiist Year

*915. Shri B, S. Sharma: Will the
Minister of Tourism aud Civil Avia-
thon be pleased to state the money
spent on publicising the Internaticnal
Tourist Year?

The Minister of Tourism and Civil
Aviation (Dr. Earan Singh): An
amount of Rs. 1,11,460.00 was spent
by the Department of Tuurism during
the year 1986-67, in cornection with
the International Tourist Year cele-
wrations throughout the ccuntry. For
the current Year & orovision of Rs.
2,35,000 has been made in the budget
af the Department for this vurpose.

Paradecp Pori

»p14. Shri Srinibas Misra:
Shri 8. Kundu:
Shri Ram Charan:

Will the Minister of Trapspori and
Salpping be pleased to state:

(a) whether unloading of fertilisers
aad loading of iron ore is being given
priority over unloading of foodgrains
at Paradeep Port;

(b) if so, the reasons therefor; and

(¢) whether Government are aware
that this bas delayed and will delay
unloading of foodgrains from the ships
1.au. are due to arrive soon?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bbakt Darshan): (a) to (¢). So far
only one foodgrain vessel has called
at the Port on 23rd May, 1867, for
lightening wheat into Liberty ships.
While the vessel was discharging, an
iron ore ship arrived at the Port on
25th May. As the unloading of food-
grains was expected to take 13 to 15
days, the Port authorities decided to
clear the iron ore vessel first. Two
other iron ore vessels arrived imme-
diately thereafter. The foodgrain
vessel was brought alongside on the
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8th June after the iron ore veasels
completed loading. '

In order to avoid intermittent un-
loading of foodgrain vessels or loading
of iron ore vcssels, the Port authori-
ties have been instructed not to
remove a vessel from the berth ynti!
it has completed loading or unloading.
Instructions have also been issued to
the authorities concerned to regulate
the arrival of foodgrain and jrom ore
vessels properly to avoid banching
and consequent delays to ships. Prio-
rity will be given to foodships depend-
ing on the needs of the situation.

The Port is not being used to un-
load fertilisers, nor are there any
plans for the same.

Rice Supply to Kerala

*917. Shri Vasudevan Nair:
Shri C. Janardhanan:
Shri P. C. Adichan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of rice sent 1o
Kerala from lst June to 15th June,
1887 from Andhra, Madras and Orissz
respectively;

(b) what was the supply planned
for the second-half of June: and

(¢) whether full quantity (160 gms)
of ration supply has been restorec
in Kerala?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) 28,007 tonnes
from Andhra; and 3,431 tonnes from
Madras. No rice was to be sent from
Orissa to Kerala.

(b) The plan was to move as much
of the balance of allocation as possi-
ble.

(e) No, Sir.



9279 Written Answers ASADHA 13, 1889 (SAKA) Written Answers 9280

Constituencies Reserved for 5.C, an@
S.T.

*918, Shri P. R, Thakur: Will the
Minister of Law be pleased to state:

(a) whether any uniform criteria
or principles were followed in select-
ing the various constituencies shown
as reserved for the Scheduled Castes
and Scheduled Tribes in the State
Assemblies and Lok Sabha during the
last four General Elections;

(b) if so, the guiding considerations
for deciding such reservations,

(¢) whether population concentra-
tion of these communities in various
localities has been duly considered
for the purpose; and

(d) if not, the reasons therefor?
The Deputy Minister in the Minis-

try of Law (Shri D, R. Chavan): (a)
Yes, Sir, as far as possible.

(b) The guiding principles for the
distribution and the location of seats
reserved for the scheduled castes and
scheduled tribes in different parts of
the States are indicated in clauses (¢)
and (d) of sub-section (1) of section
9 of the Delimitation Commission Act,
1962,

(c) Yes, Sir.
(d) Does not arise.

™ & yeu W afy
*919. T srFTaTEIT TTEAT
=t goT T wgA :
=it fare gwTC et
=t Tga Fag oot :
it TrREIATE ST
'ﬂmm:
it s fafrorg ame
St TTHTEATT ST
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F Heq agA & ar & faog faar
ST |

Mechanised Farming

*920. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken to popularise
mechanised farming in the country;

(b) the total percentage of cultiv-
able land under mechanised farming
in the country; and

(c) the steps taken or proposed to
be taken to introduce mechanised
farming with farmers owning more
than five acres of land as per recom-
mendation of the agricultural team
set up by the Planning Commission
last year?

1 H -u
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) to (c). A
statement is placed on the Table of
the Sabha. [Placed in Library. See
No. LT-888/67].

Hindustan Shipyard

*921, Shri R. Barua: Will the
Minister of Transport and Shipping
be pleased to state:

(a) whether Government have
recenily taken several measures (0
reorganise the set-up of the Hindu-
stan Shipyard, Visakhapatnam; and

(b) if so, the broad details of the
decisions taken or proposed to be
taken in this regard and the results
to be achieved thereby?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) Yes, Sir.

(b) A statement indicating the steps
taken by Government in this regard
is laid on the Table of the Sabha.
[Placed in Library. See No. LT-889/
671.

Black-marketing by Sugar Mills

*922, Dr. Mahadeva Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether his attention has been
drawn to the Uttar Pradesh Food
Minister's statement in the Legislative
Assembly recently that sugar mills
indulge in black-marketing; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shine): (a) and (b). Yes,
Sir. The matter was referred to the
Government of Uttar Pradesh who
have reported that their Food Minis-
ter's statement was based on informal
information and not on official reports.
The State Government is being asked
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to make an
complaint.

investigation into this

Crop Insurance Scheme

*923. Bhri 5. 8. Basl: Will the
Minister of Food and Agriculture be
pleased to staje:

(a) whether Government have
recently consulted the State Govern-
ments regarding their views on the
introduction of Crop Insurice
Scheme in their respective regions;

(b) if so, the names of States which
have opposed this Scheme and the
basis thereof; and

(¢) how this scheme will prove use-
ful in the context of the present food
situation?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). A
pilut scheme of Crop Insurance has
heen prepared and a Bill for intro-
duction of compulsory crop insurance
has also been drafted. Copies of the
Model Scheme and the draft Bill have
only recently been forwarded to the
State Governments for their views.
Comments of the State Governments
are awaited.

(¢) The basic principle underlying
Crop Insurance is to afford protection
o farmers in a particular area against
crop losses due to natural hazards,
such as drought, floods, cyclones, hail
and insect infestation. By giving
security against such crop risks, the
scheme is intendud not only to pro-
vide incentive for increased food pro-
duction, but also to alleviate economic
distress through payment of indemni-
ties so as to enable cultivators to
engage in agricultural operations in
a season following a bad harvest. Also
it visualizes measures to reduce the
intensity of such hazards by encourag-
ing adoption of improved agricultural
practices.
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Community Development Schemes

*9%4. shri Madhy Limmaye:
Dr. Ram Manohar Lohia:
Shri S. M. Banerjee:
Shrl George Fernandes:
Shri D. C. Sharma:

Shri S. C. Samanta:
Shri A. K. Kisku:
Shri Tridib Kumar
Chaudhuri:
Shri Yashpal Singh:
Shri D. N. Patodia:
Shri C. C. Desai:
Shri Maharaj Singh Bharati:
Shri Parthasarathy:
Shri Ram Kishan:
Shri K. Lakkappa:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) whether it is a fact that {he
mon-Congress Governments in various
States have suggested changes in
regard to the structure of the Com-
miunity Development Scheme;

(b) it so, the main features thereof;
and @y

(c) the reaction of Government
thereto?

The Minister of State in the Min-
isiry of Food, Agriculture, Commu-
mity Development and Cooberation

(Shri M., s. Gurupadaswamy): (a)

Yo, Sir. .
(b) and (c). Do not arise.
Weather Forecasting

*925. Shri Nitiraj Singh Chau-

dhary: Will the Minister of Tourism
and Civil Aviation be pleased to
state:

(a) whether computors are propos-
ed to be used for long-range wea-
ther forecasting.

(b) it not, whether present arran-
gements are sufficient for the pur-
pose;

(c) if so, the reasons for the fore-
sasts either being wrong or uncer-
fain; and
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" (d) the steps taken to make wea-
ther forecasts more definite?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) Not
In the immediate future,

(b) The present methods for long=-
vange forecasts generally meet the
requirements.

(e) Verification of forecasts issued
during the last 30 years shows that
abou! 75 per cent of the forecasts had
proved to be correct.

(d) During the Fourth Plan period,
it is proposed to improve long-range
forecasting by adopting statistical,
synoptic and dynamical methods.

Bar Council of India

*926. Shri D, C. Sharma: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that more
than 1,200 lawyers holding Urdu and
Hindi ‘sanads" would be affected if
a Resolution passed by the Bar
Council of India in March, 1967 is
applied to them;

(b) if so, the steps taken or pro-
posed to be taken to protect their
interests; and

(c) the outcome '‘thereof?
The Deputy Minister in the Minis-

try of Law (Shri D, R, Chavan): (a)
The Government is not aware of any

such resolution passeq by the Bar
Council of India.
{b) and (c) Do not arise.
Bombay Port Trust
*927, Shri Yashpal Singh: Will the

Minister of Transport and Shipping
be pleased to state:

(a) whether there is any discon-
tentment amongst the employees of
the Flotilla Section of the Bombay
Port Trust on the issue of overtime
allowance;

(b) if so, for how long the demand
was pending; and
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(c) the reaction of Government
thereto?

The Deputy Minister in the Min-
istry of Transport and Shipping
(Shri Bhakt Darshan): (a) The em-
ployees of the Bombay Port Trust
flotilla work in snifts of 12 Thours
consisting of 8 hours norma] work
and 4 hours overtime when the ves-
sels are in commission. During the
period when the vessels are de-com-
missioned for annual repairs and sur-
vey, they work in shifts of 8 hours.
The flotilla crew have demanded that
they should be engaged on 12 hours
basis, also during the period when
the craft are de-commissioned. The
flotilla crew have been on strike over
this issue since the evening of the
28th June, 1967.

(b) The demand had been put for-
ward from time to time but had been
turned down once by Adjudication
Tribunal and again in arbitration.
It was put forward by the Union
again in February this year and
pressed since June.

(¢) The matter is at present under
negotiation between the Port Trust
ang the Union. The Genera] Secre-
tary of the Union has also had dis-
cussions on the subject with the
Ministry of Transport and Shipping.

Smuggling of foodgrains from
Haryana

#9528, Shri Ram Kishan Gupfta:
shrl C. Janardhanan:
Shri Vasudevan Nair:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government are
aware of the fact that smuggling of
foodgrains out of the State of Har-
yana is rampant;

(b) if so, the steps taken to pre-
vent this menace effectively; and

(¢) whether Government ha?e, in
view of this large-scale smuggling of
foodgrains, reviewed the Zonal res-
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trictions on the movements of food-
grains?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Anpasahib Shinde): (a) Iit is not
correct to say that smuggling of
foodgrains out of the State of Har-
wana is rampant;

(b) Amongst the anti-smugg'ing
measures which already exist is =a
five-mile no-movement belt area in-
side the State all along its border.
Movement of foodgrains on private
trade account cannot take place ex-
cept under permits. Besides several
check posts, pickets and  barriers
have been set up at various strategic
points to check smuggling.

(e) Does not arise.
geveh (Feredm) ¥ drerr g e
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(7) a7 ¥ F Alizq ¥ g
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Appejay Shipping Company

*930. Shri Madhu Limaye:
Shri Rabi Ray:
Shri Molahu Prasad:
Shri J. H, Patel;
Shri Ram Sewak Yadav:
Shri Arjup Singh Bhadoria:

Will the Minister of Transport and
Shipping be pleased to state:

(a) when the Appejay Shipping
Company wag formed;

(b) when they were given the
necessary licences, permits, foreign
exchange to start operations;

(¢) whether this Company was
given any Government work, apart
from importing rice from Burma;
and

“(d) if so, the details thereof?
=

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) The, reference
presumably is to Mi|s. Surrendra
Overseas Limited, ag there is no
Shipping Company on Government
records by the name of Appejay
Shipping Company. M]s. Surrendra
Overseas Limited was registered in
August, 1048, as a Private Limited

Co_mp_any. The Company commenced
sh:ppmg operations in

- * November,
1059, ‘Agpejay Lines” js the name of
the shipping unit of the Company .

(b) Government sanction for pur-
cha‘se of the Company’s first vessel,
which included the release of foreign
c_:x_cl_mnge for the payment of the
initial instaglment of the cost of the
vessel, was issued in August 1950,
The first licence under the Merchant
Shipping Act, 1958, for the operation
of this vessel was issued in Novem-
ber 1959,

(e) Yes, Sir.
(d) Between January 1960 and
May 1967, the Company carried

about 13.82 lakh tonnes of cargo on
Government account, This excludes
booking of cargo on Government
account by the Indian Supply Mis=
sions at London and Washington in
respect of which figures are not rea-
dily available.

Mechanical Devices for Irrigation

4416, Shri E, K, Nayanar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware
of new mechanical devices such as
mechanical plough and electrical
water pump which help the agrictl-
turists for irrigated cultivation;

(b) it so, the steps taken by Gov-
ernment to promote the new inven-
tions in agriculture fleld; and

(c) if the reply to part (a) be in
the negative, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Annasahib Shinde): (a) What exactly
is meant by a “mechanical plough” is
not clear. Probably the expression
refers to power tillers which have
rotary shovels and blades for tillage.
These machineg have been in use for
quite sometime and a firm in Hydera-
bad is already manufacturing these.
Efforts gre under way to step up the
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production of power tillers and indus-
trial licences|letters of intent hnave
been issued to various parties interest-
ed in the manufacture of power tillers.
In all these cases manufacture with
Japanese collaboration is envisaged
and the Department of Industrial
Development as well as the Ministry
of Food and Agriculture are pursuing

expeditious commencement of pro-
duction.
(b) Mechanical ploughing is also

done by tractor-drawn ploughs. The
indigenous tractor industry is being
encouraged in all respects and a sub-
stantial increase in production is anti-
cipated in 1987.

(¢) As far water pumps, there is
substantial indigenous production of
electrical pumpsets and these nre
being installed in increasing numbers
under the Minor Irrigation Pro-
gramme.

Supreme Court Advocates

4417, Shri Baburao Patel: Will the
Minister of Law be pleased to state:

(a) the number of Advocates on the
rolls of ‘he Supreme Court of India
as on 31st March, 1967; and

(b) the number of Advocates regis-
tered with the Bar Council of India
as on 31st March, 19677

The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan): (a)
No roll of Advocates is maintained
by the Supreme Court of India as on
31-3-1967. However the Court regis-
ters Advocates on Record and their
number has been 327 as on 31-3-1887.

(b) The Bar Council of India does
not enrol Advocates. It is a function
of the State Bar Councils.

Magazines and Perlodicals for LAC.
Flight Passengers
4418, Shri Baburao Patel: Will the
Minister of Tourism ana Civil Avia-
tion be pleased to state:
(a) the names and number of copies
of magazines, newspapers and periodi-

.“4
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cals placed in aeroplanes bag of the
Indian Airlines Corporation for the
use of passengers;

(b) the cost of all these periodicals
to the Corporation per month;

- (c) the basis on which these periodi-
cals are selected; ’

(‘dj the findings of the Passenger
Opinion Survey conducted in 1865 by
the Indian Airlines Corporation;

(e) the names of the first hundred
passengers who took part in the Sur-
vey and the lists of periodicals chey
recommended; ang

(f) the number and names of
passcngers who recommendeqd ‘On
looker” and “Eve’s Weekly"?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) The
information is given in Annexure I
placed on the Table of the House.
|Placed in Library. See No LT-890/
67).

(b) The approximate cost on the
purchase of these periodicals . and
magazines is Rs. 8,950 per month.

(e) The Corporation had selected
the wvarious ‘periodicals after taking
into consideration their classification,
standard, popularity, circulation and
passengers’ requircments and on the
basis of passengers opinion survey
conducted in 1965;

(d) The findings of the passenger
.opinion survey conducted in 1965 are
given in Annexure II placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-801/67].

(e) The names of the persons who
took part in the survey are not avail-
able as individual survey cards have
since been destroyed.

(f) “On looker” was recommended
‘“BEve's Weekly”
was selected for the benefit of lady
passengers,

Irrigation by Electric Tube-wells

4419, Sri Shiva Chandra Jha: Will
the Minister of Food and Agriculture
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be pleased to state the number of
acres of land where there is the

arrangement for irrigation by electric
tube-wells, State-wise?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shrl
Annasahib Shinde): The required in-
formation is being collected from the
State Governments and will be placed
on the Table of the Sabha as soon as
it is received from them.

Super Market at Pusa Road,
New Delhi

4420. Shri J. Sundar Lal: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) whether it is a fact that a new
Super Market has been built at Pusa
Road in New Delhi;

(b) if so, what is its speciality; and

of such super
at present

(c) the number
markets in the country
with their locations?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Co-operation (Shri
M. S, Gurupadaswamy): (a) Yes, Sir.

(b) The building has been designed
and construcied to suit the require-
ments of a department store. ‘The
management of the store has introduec-
ed self-service system in the grocery,
provisions and household departments.

(¢) 37 department stores have so
far been opened. Their locations are
given in the statement. Placed un
the Table of the House. [Placed in
Library, See No. LT-892/67].

Population of 8.C. and S.T. in
Constituencies created for
General Election

4421, Shri P. R. Thakur: Will the
Minister of Law be pleased to lay on
the Table of the House p statement
showing the percentage of the popu-
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lation -of the Scheduled Castes and
Scheduled Tribes in each of the con-
stituencies, both reserved and general,
createq for the State Assemblies and
Lok Sabha for the last General Elec-
tions?

The Deputy Minister in the Minis-
try of Law (Shri D. R, Chavan);: The
information is not available. It will
be a tremendous task to collect from
the basic census tables the popula-
tion figures (General, Scheduled
Castes and Scheduled Tribes) for
each of the 520 Parliamentary Consti-
tuencies and 3557 assembly constitu-
encies and then find out the percent-
age. The labour and time involved
in preparing the statements will not ~
be commensurate with the resujt
achieved.

Co-operative Sugar Factory at
Petlad in Gujarat

4422, Shri Narendra Singh Mahida:
Will the Minister of Food and Agri-
culiure be pleased to state:

(a) whether the licensing of a new
Co-operative sugar factory at Petlad
(District Kaira) in Gujarat State has
made any progress by now;

(b) whether it is a fact that this
co-operative society can arrange the
required finance without depending
on the Industrial Financial Corpora-
tion loan; and

(¢) if so, the reasons for the delay
in granting a licence?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Annasahib Shinde): (a) The proposal
is under examination in consultation
with the State Government.

(b) and (e¢). The cooperauve
society has indicated that it can get a
medium term loan of Rs. one «rore
for five years from the Kaira District
Central Co-operative Bank Ltd, for
the purpose. The requirements of
sugar factories for block capital pur-
poses are such that this period of
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repayment is considered to be in- s T
adequate. Therefore, the State Goy- "ﬁ ® o ¥ EE w1

ernment has been requested to

examine the society’s proposal of
financing the project and to intimate
whether the sponsors of the factory
will be gble to raise enough funds to
meet the cost of the factory and to
make its working economic and pro-
fitable without loan assistance from
the Industrial Finance Corporation,
which provides long term loans repay-
able in 12 annua] instalments begin-
ning after the first two regular crush.
ing seasons. The State Government’s
reply is awiated,

uAtw I Wy sfaafar
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Jute Grown in Bihar

4425, Shri Shiva Chandra Jha: Will
the Minister of Food amd Agriculture

be pleased to state:

(a) in how many acres of land and
in what Districts jute is grown in
Bihar; and

(b) how different is the quality of
Bihar jute from jute produced in
other States?

The Minister of Staie in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Annasahib Shinde): (a) Jute is grown
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in Bihar in the following districts
with areas indicated against each:

District. 7Y i
(in hectares)
1. Saran . 611
2. Champaran . . 8,655
3. Mazaffarpur . 1,753
4. Darbhanga . 5,719
5. Monghyr 873
6. Bhagalpur . . . 237
7. Saharsa 24,961
8. Purnea. 1,16,720
9. S.Pargana 1,148
Total 1,60,677

(b) The two varieties of jute ex-
tensively cultivated in India are C.
Capsularis and C. Olitorius. The
fibre of C. Olitorius variety is of
superior quality and it is also the
better yielder of the two. In Bihar
nearly 72 percentage of the produce is
of C. Capsularis which is compara-
tively inferior variety.

Flying Clubs in Gujarat

4426, Shri Narendra Singh Mahida:
Will the Minister of Tourism and
Civil Avlatlon be pleased to state:

(a) the number of Flying Clubs in
Gujarat a* present and the grants
given to each of them during 1968-67
and proposed to be given during
1967-68;

(b) the number of boys and girls
receiving training there at present;

(c) the proposals received for open-
ing new Flying Clubs; and

(d) the action taken in the matter?

The Minister of Tourism and Civil
Aviation (Dr., Karan B8ingh): (a)
There is only one Flying Club in
Gujarat, the Gujarat Flying Club,
Baroda. It was given a total grant of

Rs. 1,20,900.25 for 1966-67. As re-
gards 1967-88, it is entitled to receive
a fixed subsidy of Rs. 40,000 plus sub-
vention at the prescribed rates for the
actual number of flying hours done.

(b) Boys under fraining—33
Girls under training—Nil.

(c) and (d). A proposal has been
receiveq from the Gujarat Flying
Club for organising a branch centre
at Surat. This iz under examination.

Lothal (Gujarat) ag a Tourist Centre

4427, Shri Narendra Singh Mahida:
Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether it is g fact that Lothal
in Gujarat State has been declared a
tourist centre; and

(b) if so, the steps taken to make
it attractive to the tourist during the
International Tourist Year?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a)
Lothal is being developed as g tour-
ist centre in Gujarat.

(b) The schemes pentaining to (i)
the provision of water supply at Lo-
thal and

(ii) the construction of a cafeteria-
cum-retiring rooms at Lothal which
were taken up during the  Third
Plan have been completed. The con-
struction of an approach road to
the cafetria-cum-retiring rooms will
be executed during the current flan-
cial year, which coincides with the
International Tourist Year.

AwaTge wET W TweT

4428. St gew W woETy :
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Development of Fishing Harbours in
Orissa

4430, Shri Chintamani Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any scheme
for *he development of fishing har-
bours in Orissa in the Fourth Plan;

(b) if so, the details thereof;

(¢) whether any such scheme has
been received from the State Govern-
ment; and

(d) if so, the broad outlines of these
schemes?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Anngsahib Shinde): (a) and (b).
In the Fournth Five Year Plan, the
Centrally sponsore scheme ‘“Provi-
sion of Landing and Berthing Facilit-
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jes for Fishing Vessels at Minor Ports”
provides for central assistance to mari-
time States. This Scheme covers pro-
vision of facilities such as jetties,
wharves workshops etc.

(¢) and (d). The Government of
‘Orissa had forwarded a scheme dur-
ing 1966, the broad outlines of which
.are as follows:

(i) Construction of landing jetty
and slipway at Chandipur.

(ii) Construction of landing jetty
and slipway at Chandnipal.

(iii) Construction of additional
floating jetty at Paradeep.

(iv) Construction of jetty at
Adhuan,

(v) Construction of jetty at
Kirtania.

(vi) Provision of harbour facilit-
ies at Gopalpur,

(vii) Dredger for clearing river
mouths,

(viii) Setting up of an Engineering
Division,

WTA-AIT |1 9C /6
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Fishing Harbours in Kerala

4432, Shri Yashpal Singh:
Shri K. M. Abraham:

Wil] the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
Kerala have submiited any plan for
the development of five fishing har-
bours in the State of Kerala;

(b) if so, ‘he names of those har-
hours; and

(¢) when they are likely to be
completed?

The Minister of State in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Annasahib Shinde): (a) Yes
Sir. The Government of Kerala have
submitted plans for the development
of five fishing harbours in the State
of Kerala,

(b) The harbours are at (i) Vijhin-
jam, (ii) Beypore, (iii) Baliapatam,
(iv) Cannanore and (v) Poonani.

(¢) Vijhinjam fishing harbour is
expected to be completed during 1870.
Beypore, Baliapatam and Cannanore
fishing harbours are expected to be
completed during 1968. As regards
Ponnani fishing harbour, the modified
proposal for extension of the groyne
is expected to be completed during
1967-68. A further proposal for ex-
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ation.
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Agricultural - Farms in Orissa

4436, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;
‘Shri Heerji Bhai:

Shri K. Pradhani:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the acreage of land brought
under the Centrally-controlled agri-
cultural farms in Orissa at present;

(b) the number of labourers working
on it; and

(c) the expenditure incurred by
Government on them during 1066-
677

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Anmasahib Shinde): (a) The land
brought under the Central State
Farm, Hirakud (Orissa) at present is
2379 acres. There is no other Cen-
trally-controlled agricultural farm in
Orissa.

(b) One hundred and eighty per
day on an average,

(c) Rs. 6.99 lakhs (Approximately).

Whater Tanks in Orissa

4437, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhal:
Shri K. Pradhani:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the number of water tanks at
present in Orissa put to use under the
minor irrigation scheme; and

(b) the amount of grant sanctioned
by the Central Government for their
repairs and re-construction and also
for -the construction of new tanks
under the minor irrgation scheme in
Orissa State during 1986-67 and 1867-
68?

The Minister of State in the
Ministry of Food, Agriculture Com-
munity Development and Coopera-
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tion (Shri Annashib Shinde): (a)
2175 water tanks have been put to
use under Minor Irrigation Pro-
gramme in the Orissa State accord-
ing to the information sent by the
State Government on 21st January,
1967.

(b) After the introduction of the
revised procedure for the release of
Central financial assistance to  the
States from 1958-59, the sanction for
the release of Central assistance 1s
issued under the Heads of Develop-
ment such as “Agricultural Produc-
tion,” “Minor Irrigation"” and ‘“Land
Development”, etc. The issue of
scheme-wise sanction had been dis-
pensed with since 1958-59, It is,
therefore, not possible to indicate se-
parately the grants sanctioned by
the Central Government for repairs
and reconstruction of tanks End
also for the construction of new
tanks under Minor Irrigation Pro-
gramme in Orissa State during
1966-87 and 1967-68. However, g loan
of Rs. 328.30 lakhs and a grant amount-
ing to Rs. 18.35 lakhs were paid to
the State Government during 1966-67
under the Head “Minor Irrigation.™
The Plan outlays for the 1967-68 are
under consideration of the Govern-
ment.

.
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National Cooperative Development
Corporation

4439. Shri Umanath:
Shri Namiar:
Shri P. Gopalan:
Shri C. K. Chakrapani:

Wil the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
National Cooperative Development
Corporation, at Delhi is providing
financial and technical assistance to
the agro-based industries run by the
co-operatives in States;

(b) if so, whether Kerala has been
offered any help in this connection;
and

(¢) if not, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
M. 5. Gurupadaswamy): (a) The
Nativnal Co-operative Development
Corporation provides financial assist-
ance to the State Governments for
setting up of agro-based industries in
the cooperative sector. No direct
‘technical assistance is, however, pro-
vided by the National Co-operative
Development Corporation.

(b) Kerala Government has receiv-
ed financial assistance amounting to
Rs. 30.66 lakhs up to the end of the

.
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financial year 1066-67 for setting up

of 2 cooperative sugar factories, 8 rice

mills, 1 cotton ginning and pressing

unit, 4 fruit and vegetable processing

units and 25 other ynits, mostly coco-

nut il mills,

(¢) Question does not arise.

Diversion Road to Narmada Bridge
on National Highway No. 26

4440. Shri Nitiraj Singh Chaudhary:
Will the Minister of Transport and
Shipping be pleased to state:

(a) when the diversion road and
the construction of Narmada Bridge
at Barman on National Highway
Neo. 26 was approved;

{b) when the work was started and
when the Narmada bridge was opened
for public traffic;

(¢) whether the bridge on Dokri
Nala on the said diversion has not
yet been constructed;

(d) the number of times the {en-
ders for this Dokri bridge were called
and the estimated amount each time;

(e) when was the last tender called;
and

(f) when this work is exfl'ected to
be completed and the reasons for the
delay, if any?

The Deputy Minister in the Minis-
try of Transpori and Shipping (Shri
Bhakt Darshan): (a) The reference is
presumably to the approach road to
the bridge over the Narmada at Bar-
manghat on National Highway No. 26,
The construction of this road was sanc-
tioned no the 18th January, 1934, while
the construction of the bridge was
sanctioned on the 9th August, 1957.

(b) The work on the bridge was
started on the 5th March, 1861 and
the bridge was opened to traffic on
the 9th June, 1964,

(c) Yes, Sir. It has not been possi-
ble to construct this bridge so far.

(d) Tenders were called twice. The
tendered amount on-the 1st call was
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Rs. 490 lakhs, while that on the
second call was about Rs, 4.65 lakhs.

(e) On the 15th September, 1965.

(f) The work is expected to take
about two years to be completed after
its commencement, and this is normal
for such constructions. Every effort
will, however, be made to commence
and to complete the construction of
this bridze soon.

Long term loan for M.P.

4441, Shri Manibhai J. Patel: Will
the Minister of Food and Agriculture
be pleased to state the amount of
long-term agricultural loans through
cooperative land mortgage and deve-
lopment banks earmarked for the
farmers of Madhya Pradesh for the
currenl year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooporation (Shri
M. S. Gurupadaswamy): The esti-
mated programme is Rs, 3 crores.

Procurement of Foodgrains

4442, Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the target in quantities of food-
grains to be procured in each State
during this year; and

(b) the storage facilities arranged
in each State?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) No precise
targets have been fixed for procure-
ment of foodgrains during this year.

(h) Sufficient storage facilities have
been arranged in each State.

Exploratory Tube.wells in U.P.

4443. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture bg pleased to state:

(a) the number of exploratory tube-
wells sunk in Uttar Pradesh till the
31st January, 1967;
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(b) whether there is any proposal
to sink more such tube-wells jn that
State during 1967-68; and

(e) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The Explora-
tory Tube-wells Organisation under
the Minisiry of Food, Agriculture,
Community Development and Co-
operation has drilled 48 exploratory
bores in Uttar Pradesh till 31st
January, 1967, in the course of ground-
water exploration in that State. Of
these only 37 bores yielded adequate
supply of water and 9 were aban-
doned.

(b) Yes.

(e) 9 exploratory bores are pro-
posed to he drilled during 1967-68
by the Exploratory Tubewells Organi-
sation in the following districts:—

(1) Azamgarh—4.
(2) Ghazipur—2,
(3) Dehradun—2.
(4) Bijnor—1.

ToraL —89.

Development of Horticulture in U.P.

4444, Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be plcased to state:

(a) whe her the amount granted to
Uttar Pradesh for the development of
Horticulture during 1866-67 has been
fully utilised; and

(b) the amourt proposed to be
given to that Stute for .the purpose
during 1967-68?

The Minister of State jn the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Annasahib Shinde): (a) and (b). The-
Central financial assistance is not
sanctioned or released for individual
schemes but only for broad heads of
development, As such it is not possi-
ble to give the figures of central assist-
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ance intended exclusively for horti-
cultural schemes.

The State Government has,
-ever, reported that—

how-

(i) on the basis of anticipated

. expenditure, a sum of
Rs. 3955 lakhs has been
claimed as Central financial
assistance for the horticul-
tura]l development schemes
during 1966-67; and

(ii) a sum of Rs. 10.75 lakhs, as
central share of financial
assistances, is proposed to be
allocated for these schemes
during 1967-68.

Cooperative Movement in Uttar
Pradesh

4445, Shri Vishwa Nath Pandey:
“Will the Minister of Food and Agri-
.cultare be pleased to state:

(a) whether any loan or aid was
.given by the Central Government to
the Uttar Pradesh Government during
~#066-67 to gear up the co-operative
movement in that State; and

(b) it so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
‘Development and Cooperation (Shri
M. S. Gurupadaswamy): (a) and (b},
A statement of loans and grants given
to Uttar Pradesh Government for Co-
operative Development schemes in
1966-67 is placed on the Table of the
‘House. [Placed in Library. See No.
‘LT-894/67].

Production of Cattle Fodder

4446, 8hri Jyotirmoy Basu:
Shri Umanath:
Shri B. E. Modak;
Shri Bhagaban Das:
Shri C. K. Chakrapani:

Will the Minister of Food and Agri-
«ultare be pleased to state:

(a) the total production of cattle
fodder in the country;
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(b) the total requirement of cattle
fodder in the country;

(¢) how much cattle fodder has
been imported during the last three
years; and

(d) how much cattle fodder has
been exported during the last three
}'ears?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b).
Estimates of production and require-
ment of cattle fodder in the country
have not been framed on a regular
basis. However, during 1961 a Sub-
Committee of the Central Council of
Gosamvardhana had estimated on ad
hoc basis the availability and require-
ments of cattle fodder as under:

(in million tons)

Feeding stuffs Req:li:;-t Supply
Green fodder 390 132
Straw & Kedbi 168 142
Grazing 288 288*
Oilcakes 73 2.3
Maize . 70 —_—
Barley . 70 —_
Gram . 52 o5
Brans . 33 32

*More grazing available in ?c_nrest
areas, though not actually utilised,
being too far or closed to grazing.

(c) and (d). Cattle fodder import-
ed and exported during the last three
years is given in the statement laid
on the Table of the House. [Placed
in Library. See No, LT-885/67].

Tube-wells in West Bengal
4447, Shri Jyotirmoy Basu:
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Shri Bhagaban Das:
8hri €. K. Chakrapani:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of deep tubewells
so far sunk in West Bengal and at
what cost;

(b) how many of them are func-
tioning fully and continuously;

(c) how many of them are lying
out of order and for how long; and

(d) whether any of them is ener-
gised when it is not in working order
and, if so, at what cost?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) to (d). The
required information is being collect-
ed from the State Government of
West Bengal and would be laid on
the Table ¢f the Sabha, as soon as it
is received.

Nursery under Coconut Development
Scheme

.4448. Shri B, K. Modak:
Shri Umanath:
Shri Bhagaban Das:
Shri C. K. Chakrapani:

Will the Minister of Food and Agri-
culture be picased to state:

(a) when was the nursery under
coconut development scheme started
in ‘Bamanmura’ in Baraset Sub-
Division (West Bengal);

(b) its total development cost; and

(c) the name of the owner of the
land and what the condition on Which
it was taken over by Government?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) The Coconut-
cum-Arecanut Nursery at Bamanmura
in Baraset Sub-Djvision West Bengal
was started in August, 1965,
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(b) The development cost of the
land (including lay-out of Nursery)
is given below:

1965-66 Rs. 805.25
1966-67 Rs. 560.00
Rs. 1,465.25

(c) Smt. Priti

Ghosh of P-151,
Block-G, New Alipore, Calcutta-27 and
Smt. Basanti Das of Vill. Arjunpore,
P.O. Baraset, Distt. 24-Parganas are
the owners of the land. A statement
indicating the terms and conditions
on which the parties have given the
land to Director of Agriculture, West
Bengal is laid on the Table of the
House. [Placed in Library. See No.
LT-896/67].

Soil Conservation Scheme jn Orissa

4449, Shri Ramachandra Ulaka:
Shri Dhuleshwar [Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the Central Soil Conservation
schemes in the catchment areas of
river valley projects under progress
in Crissa State at present;

(b) whether any new schemes are
going to be taken up in that State
during 1967-68; and

(¢) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahc/b Shinde): (a) The Centrally
sponsored Soil Conservation schemes
in the catchments of the River Valley
Projects of Hirakud and Machkund
are in progress in Orissa.

(b) No.

(c) Does not arise.
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Replacement of Seats in LA.C. Bantam, U.S.A, the manufacturers of
Caravelles Aerotherm Zephyr I seats.
4450. Shri Molahu Prasad: (e) No, Sir. The question of am
Shri S. M. Banerjee; enquiry has not arisen.
Shri Madhu Limaye:
Shri Rabl Ray: o€ ol sraroet Wy et
Shri George Fernandes: i
Will the Minister of Tourism and 4451 St ST et
Civil Aviation be pleased to state: ot Tere fey et
& :
(a) whether it is a fact that the ot T et
fArst two Caravelles purchased by it ﬂi" F«q witfenr

LA.C. were fitted with French-made
seats costing Rs. 1,500 per seat;

(b) whether these seats have been
replaced by American seats made by
the firm of Aerotherm;

(¢) whether these seats slide for-
ward and are uncomfortable, costing
about twice the price of the French
seats;

(d) whether /any Delhi firm had
anything to do with these transactions;
and

(e) whether any inquiry has been
ordered into the purchase of these
American seats involving wastage of
foreign exchange?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) The
first two Caravelles purchased by the
Indian Airlines Corporation were fit-
ted with French made Sicma seats
costing Rs. 1,689 per seat.

(b) Yes, Sir.

(c) The seats slide forward, the rear
of the back seat remaining stationary.
They do not, therefore, interfere with
the persons sitting behind, and are
not uncomfortable. They cost Rs. 2,070
each i.e. 23 per cent higher than the
price of Sicma, but they are lighter
than the Sicma seats. The pay-load
of the aircraft with these seats is
more than that with Sicma Seats.

(d) A Delhi firm are the agents in
India for both Messrs. Sicma of
France, the manufacturers of Sicma
seats, and Messrs, Aerotec Industries,
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Game Sanctuary of Manipur

4453, Shri M. Meghachandra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the maintenance expenditure
of Kiebul Game Sanctuary of Mani-
pur and the income derived from it
for the years 1965-66 and 1966-67;

(b) the total area of the Sanctuary
reserved for the inmate animals;

(c) the total strength of the in-
mates and their kinds and whether
their number is increasing or decreas-

" ing; and

(d) whether any encroachments
into the land of the Sanctuary have
come to the notice of Government
recently and if so, the details thereof?
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) The main-
tenance expenditure of this Sanctuary
for the years 1985-66 and 1966-87
was Rs. 6,712 and Rs, 16,153 respec-
tively. No income was derived from
this sanctuary during these years.

(b) 10.44 sq. miles. 3

(c) Approximate number of inmates
is 500 and it is gradually increasing.

(d) There is no encroachment in
the demarcated sanctuary area.

Calcutta Dock Labour Board

4454, Shri Sidheshwar Prasad.
Shri Sitaram Kesri:
Shri Shashi Ranjan:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether it ijs a fact that the
Chairman, Calcutta Dock Labour
Board is a superannuated person; and

(b) if so, how many extensions
have been given to him and the
reasons therefor?

The Minister of Transport and Ship-
ping (Dr. V. K, R, V. Rao): (a) Yes,
Sir. The Chairman, Calcutta Port
Commissioners, is also appointed as
the Chairman, Calcutta Dock Labour
Board. The present incumbent of both
these posts is a superannuated officer.

(b) The present Chairman, Calcutta
Port Commissioners, was appointed
initially for a period of two years

' with effect from 1st April, 1962, He
was granted extensions of re-employ-
ment for two years from 1st April,
1964 and one year each from 1st April,
1966 and 1st April, 1867. The exten-
sions have been given in the public
interest.
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National Highways

4455. Shri Nitiraj Singh Chaudhary:
Will the Minister of Transport and
Shipping be pleased to state:

(a) the principles which govern the
declaration of a road as a National
Highway; and

(b) the standard width fixed for
National Highways, metalled and
unmetalled portions separately?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) and (b), A state-
ment is laid on the Table of the
House, [Placed in Library. See No.
LT-898|67).

Diversion of National Highways in
M.P,

4456, Shri Nitiraj Singh Chaudhary:
Will the Minister of Transport and
Shipping be pleased to state:

(a) the number of National High-

ways passing through Nadhya
Pradesh;
(b) the names of the important

towns connected by these Highways;

(¢) whether Government propose to
divert these Highways to bye-pass
cities and populated areas; and

(d) if so, when this is likely to be
completed?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) and (b). A state-
ment giving the requisite information
is laid on the Table of the House.
[Placed in Library. see No. LT-899/
67].

(e) Yes, Sir.

(d) The construction of diversion at
Indore on National Highway No, 3
has been sanctioned and the work on
it is in progress. It is expected to be
completed by the end of the fourth
Plan period. The works on other
diversions and bye-passes have yet {0
be senctioned, and it is not possible



9319 Written Answers ASADHA 13,

to indicate at this stage, when they
will be completed. Bye-passes have
been given low priority and, due to
financial stringency, it may not be
possible to construct any other bye-
pass during the current year.

Grant of Forest Areas for Rubber
Plantation in Andaman pslands

4457. Shri A. S. Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a few
years ago the Andaman Administra-
tion granted 500 acres of forest area
at Brindaban surrounded by seven
villages to Rubber Board for rubber
plantation;

(b) if so, whether this was done
against the directions of the Central
Government in this regard;

(¢) whether this resulted in a clash
between the villagers concerned and
the Rubber plantation labourers; and

(d) if so, whether Government pro-
pose to stop further rubber plantation
in the Port Blair area?

The Minister of State in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sir.

(b) No, Sir.
(c) No, Sir.

(d) Does not arise.

Hindi as the Medium of Instruction in
Law Colleges

4458, Shri Sidheshwar Prasad: Will
the Minister of Law be pleased to
state:

(a) whether in any Law College in
India any Indian language mentioned
in the Eighth Schedule of the Consti-
tution is the medium of instruction;

(b) if so, the details thereof; and

(c) if not, steps taken in this direc-
tiom?
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The Deputy Minister jn the Minis-
try of Law (Shri D, R. Chavan): (a)
to (c). The requisite information is
not available with the Ministry. It
will be collected and laid on the Table
of the House,

Telephones at the Residences of
Establishment Officers in F, & A,

Ministry

4459. Shri Ram Charan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether residentia] telephones
have been provided to the Establish-
ment Officers in hig Ministry;

(b) if so, the reasons therefor; and

(e) how much expenditure has been
incurred on account of these tele-
phones during the last year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes.

(b) These officers have sometimes to
be contacted outside office hours for
urgent establishment matters.

(e) Rs. 5,530.84.
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Gangull Bridge and Approach Roads
on Natienal Highway in Seuth Kanara
District

4463. Shri Lobo Prabhu: Will the
Minister of Transport and Shipping
be pleased to state:

(a) the increased cost in the con-
struction of the Ganguli Bridge and
approach roads on the National High-
way in the South Kanara District on
account of the repeated extensions of
the contract; and

(b) whether Government propose te
issue instructions to the effect that no
extension should be given without
recording the reasons and without the
prior approval by the next higher
authority competent to grant the
extensions?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
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Bhakt Darshan): (a) and (b). The
information on the points is being
«collected and will be laid on the Table
of the House in due course.

Teachers’ Constituencies

4464, Shri Ramavatar Shastri:
Shri K. M. Madhukar:

‘Will the Minister of Law be pleased
10 state:

(a) whether members are elected
to the Legislative Councils in diffe-
rent States from the Teachers' Con-
stituencies also;

(b) whether any proposal to abolish
the Teachers' Constituencies is under
consideration by Government; and

" (¢) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Law (Shri D. R. Chavan): (a)
Yes, Sir.

(b) Presently there is no proposal
in this regard.

(c) Does not arise,
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Labour Cooperative Socletles in

Manipop
4467. Shri M, Meghachandra, Will
the Minister of Food and Agricul-

ture be pleased to state :

(a) the number of labour co-ope-
ratlve societies functioning in Manl.
pur;

(b) the facilities granted to these
labour co-operative societies in their
labour contract work;

(¢) whether Government propose
any further extension of facilities to
these co-operative societies; and

(d) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
M. 8. Gurupadaswamy): (a) Ninety-
seven labour cooperative societies
have been organized in Manipur.

(b) The labour cooperative socle-
ties can be awardeq works up to Rs.
20,000 without call of tenders; labour
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cooperatives of Scheduled Castes and
Scheduled Tribes can be awarded
works up to Rs, 35,000, Financial
assistance is given to deserving socie-
ties in the form of share capital con-
tribution and subsidy for manage-
ment expenses, Tribal labour socie-
tles are also given subsidy for pur-
chase of ¢<ools and equipment.

(c) It is proposed to continue the
existing concession regarding award
of works and also give financial assist-
ance in the form of share capital
contribution and manageria] subsidy.
An apex society will also be organiz-
ed.

(d) The apex society will help in
the procurement of work and provide
guidance to its member organizations.
The details regarding the financial
assistance to be given in the current
year for the apex society and the
primary labour contract societies are
being finalized.
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Stone chips in Foodgrains

4470. Shri N. K. Sanghi:
Shri Bedabrata Barua:
Shri Kameshwar Singh:
Shri Atam Das:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that stone
chips were found in the wheat sup-
plied by the Centra]l Government to
Bihar Relief Committee for running
free kitchens in the drought-affected
area; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of State in the Min-
istry of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). The
Bihar Relief Committee have inti-
mated that stone or brick pieces and
coal were found in some wheat bags
received from Central Government
Godown, Digha. The matter is being
inquired into and suitable action will
be taken.

LA.C. gervice to Calicut

4471, Shri P. C. Adichan: Will the
Minister of Tourism and Civil Avia-
tlon be pleased to state:

(a) whether the study of traffic
potential of Calicut with a view to
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extend the Indian Airlines Corpora-
tion service to Calicut in Kerala has-
been completed; and

(b) if so, the results thereof?

The Minister of Tourism and Civil
Aviatlon (Dr, Karan Singh): (a) and
(b). The Indian Airlines Corporation
have just completed the study of
traffic poiential and reported that from.
commercial point of view there
appears to be a case for operation of
an air service tg Calicut, This is now
under consideralion.

Alir travel by employees of Food Cor-.
poration of India

4472, Shrl George Fernandes:
Shri J. H, Patel:
Shri Madhu Limaye:
Shri Rabj Ray:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) the total money spent on air
travel by the officers of the Food.
Corporation of India since the Cor-
poration was set up in 1964;

(b) the amount of cancellation fee
paid to the Indian Airlines Corpora-
tion by the Food Corporation of India
as cancellation charges for not using
the seats booked by the Indian Air-
lines Corporation flights; and

(c) whether Government have-
sought any explanation from the Food
Corporation of India for the enor-
mous sums spent on air travel and
cancellation charges?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b). The
information is being collected from
the Food Corporation of India and
will be laid on the table of the
House.

(¢) No, Sir. Under the Food Cor-
porations Act, the general superin-
tendence and management of the
affairs and business of the Corpora-
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tion vest in the Boarq of Directors
and the Central Government can
issue instructions to the Corporation
~only on questions of policy.

‘T.A.|D.A. claimed by Food Corpora-
tien Employees

4473, Shri George Fernandes:
Shri J. H, Patel:
Shri Madhu Limaye:

Will the Minister of Food
_Agriculture be pleased to state:

(a) the amount of Travelling Allow-
ances and Daily Allowance claimed by
the officials of the Food Corporation
-of India since the Corporation was
set up in 1964 year-wise; and

and

(b) the action taken to cut down
the air travel by these officers?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahild Shinde): (a) The total
amount incurred on travelling and
daily allowances of the officials of the
Food Corporation of India during the
financial years indicated below was as
under:—

1964-85 Rs.
1965-66 Rs.

43,230

10,99,000
Accounts for the year 1866-67 are
stil] under compilation.

(b) Air travel by officers of the
Corporation is restricted to absolute
necessity and is allowed only when an
officer is entitled to travel by air or
on urgent work on gpecial permis-
‘sion in the interest of speedy work.

Institutes of Catering Technology amd
Applied Nutrition

4474. Shri M. R. Krishna: Will the
Minister of Food and Agriculture bhe
pleased to state:

(a) whether the Institutes of Cate-
ring Technology and Applied Nutri-
tion are functioning with full capa-
city;
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(b) the total number of students
undergoing training at present;

(c) whether Government have
evolved plans to fully utilize the ser-
vices of candidates who successfully
complete the course; and

(d) whether there iz any scheme
with Government to give them ad-
vanced training in foreign countries?

The Minister of State im the Minis-
try of Food, Agriculture, Commuanity
Development and Cooperation (Shri
Annasahib Shinde): (a) At the pre-
sent moment the Institutes are at
different stages of development and
are admitting students to the extent
possible, with the facilities available.
They are expected to function with
full capacity by the time full facili-
ties are provided.

(b) During the last session vis.
1966-67 the total number of Diploma
and Craft course students in these
four Institutes at New Delhi, Bombay,
Calcutta an¢ Madrag way 888.

(c) No specific plan has been drawn
up but as envisaged in the scheme
the trained personnel are fully uti-
lised in various hotels, catering esta-
blishments, snack-bars, restaurants,
industria] canteens and other forms
of institutional feeding etc. in the

country.

(d) The Institutes at New Delhi
and Bombay have schemes to send a
selected number of students abroad
for further training and working ex-

perience.

Allotment of Foodgraine to Gujarat

4475. Shri Narendra Singh Mahida:
Will the Minister of Flood and Agri-
culture be pleased to state:

(a) whether it is a fect that the
Chief Minister of Gujarat State has
recently asked the Central Govern-

- ment for the fu'filment of the alloi-

ted quota of foodgrains to pravent &
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collapse of the rationing system in
the State;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether the monthly alloca-
tions of foodgrains have been reach-
ing that State month by month since
March, 1967; and

(d) if not, the reasons therefor?

The Minister of State in the Mimis-
try of Food, Agriculture, Community
Development and cooperation (Shri
Annasahib Shinde): (a) The Chief
Minister of Gujarat has recently
asked for fulfilment of the allotted
quotas of foodgrains,

(b) Priority has been given to the
movement of foodgrains to Gujarat.
Some supplies are also being arrang-
ed from stocks available in Central
godowns to augment the despatches
from the ports.

(¢) and (d) There has been a short-
fall of about 2.4 per cent to 7 per
cent in the actual monthly supplics
against the monthly quotas during
the last three months. The shortfall
in supplies can be attributed mainly
to short arrivals.

Mechanised Farming in Assam

4476, Shri R. Barua:
Shri D. N. Patodia:

Will the Minister of Food and Ag-
riculture be pleased to state:

(a) whether the Government of
Assam have drawn up a plan for me-
chanised farming to achieve self-
sufficiensy in food production;

(b) whether the Government of
Assam have approached the Centre
for more fertilizers, pesticides and
irrigation pumps for the same project;
and BN |

(¢) if so, how Government propose
to help and meet the demand of the
Government of Assam in this regard?

The Minister of State in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Annasashib Shinde): (a) The Central
Government has not received any
such plan from Assam Government.

(b) and (c). Do not arise.
Rumania’s Offer to Supply Tracters

4477. 8hri D. N, Patodia:
8hri R. Barua:

Will the Minister of Foed and Ag-
rioultore be pleased to state:

(a) whether it is a fact that Ru-
mania has affered to export to India
wheel type tractors against rupee
payment;

(b) whether any private firm has
applied to Government for permis-
sion to import such type of Rumaniam
tractors;

(¢) if so, Government's decision im
the matter; and

(d) whether any type of tractors
are being imported from Rumania at
present?

The Minister of State in the Mi-
nistry of Food, Agriculture Commu-

nity Development and Cooperation
(Shri Annasahib Shinde): (a) Yes,
Sir.

(b) Yes, Sir.

(¢) The matter is under considera-
tion,

(d) Wheel type tractors are’ not
being imported from Rumania at pre-
sent. Only a crawler tractor is being
imported for test and trial.

National Highway Works

4478. Shri G. Y. Krishnan:
shri Tulsidas Dasappa:

Will the Minister of Transport and
Shipping be pleased to state:

(a) the number of Engineer Lhuﬂ
Officers posted to several States im
the past for keeping co-ordination
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between the Centre and State Gov-
ernments;

(b) whether they were not execu-
ting their duties properly in respect
of the National Highway Works and
were withdrawn from most of the
States; and

(c) if so, whether Government
propose to po-st such Liaison Officers
again in the interest of the efficient,
orderly and quick execution of the
Centrally financed projects?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): (a) There are eleven
sanctioned posts of Engineer Officers.
depending on their availability, after
taking into account the number of
officers required at the Headquarters
office at New Delhi. Thus, there were
nine Liaison Officers posted in the
States in 1953 and seven in 1860; but
all these officers have been withdrawn
to the Headquarters since 1863,

(b) They were executing their
duties properly, but were withdrawn
from the States to the Headquarters
office in connection with the work
required for the defence needs of the
country.

(c) The proposal is under considera-
tion.

Bangalore Madras Natiomal Highway

4479. Shri G. Y. Krishnan:
Shri Tulsidas Dasappa:
Shri Chengalraya Naidu:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether the diversion of the
Bangalore-Madras National Highway
planned at Kolar in Mysore State has
been taken up or there is any alter-
native proposal;

(b) the public and expert opinions
about the construction of this road;

(¢) how long it will take to imple-
ment the same; and
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(d) whether Government are aware
that there is a very weak bridge on
the said Highway hear Tamballi on
Palar river?

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan) (a) Yes, Sir. The
alignment has been approved, and
there is no alternative proposal.

(b) The need for the construction

of the byepass is recognized at all
hands.

(¢) The lad acquisition proceedings
are in progress. However, due to
paucity of funds, the byepass is not
likely to be completed during the
current plan period.

(d) The bridge across the river
Palar is not so weak as to require
reconstruction on an urgent basis.

Pacinge Programme in Pali District

4480, Shri S§. K. Tapuriah: Will the
Mnister of Food and Agriculiure be
pleased to state:

(a) the amount spent on the pack-
age programme in Pali District;

(b) the return on this investment
by way of increased agricultural pro-
ducts; and

(c) the reasong for which the pro-
gramme has been dropped in Pali?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and CooPeration (Anna
sahib Shinde): (a) The non- loan ex-
penditure incurred by the Govern=-
ment on the Package Programme in
Pali District during the Third Five
Year Plan period (1961-88) is esti-
mated at approximately Rs. 106
lakhs. This was supplemented by
short-term loans advanced by the
cooperatives to the farmers for pur-
chase of inputs.

(b) As g result of the implementa=
tion of the Package Programme, the
production of food-graing in the dis-
trict has shown an upward trend
during the Third Plan period, except
for the decline in 1063-84 caused by
wide-spread drought. The average
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production of food-grains during this
period was about 15 per cent higher
than that during the three years
1958—861 before the introduction of
the programme. The progress of the
programme jn the district could have
been faster if the weather conditions
had been normal.

(c) The programme has not been
dropped. Package Programme is in-
cluded in the Fourth Plan of Rajas-
than.

Himacha] Government Transport

4481, Shri Eswara Reddy: Will the
Minister of Transport and Shipping be
pleased to state:

(a) whether the case of revision of
pay-scales of the teachnica] staff of the
Himachal Government Transport was
referred by the Himacha] Pradesh Ad-
ministration to the Central Govern-
ment for final sanction;

(b) if so, since when the issue is
pending with the Central Government;
and

(¢) the reasons for the delay in
sanctioning the pay revision?

The Deputy Minister in the Ministry
of Transport and Shipping (Shri Bhakt
Darshan): (a) to (c¢). The question of
the revision of the pay scales of the
technical staff of the Himachal Govern-
ment Transport was first raised in
September, 1962. The matter has been
under c¢orrespondence, as certain clari-
fications haq to be sought from the
Government of Himachal Pradesh. This
information has been received yester-
day and a decision may be taken soon.
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Bridge over the Brahmaputra im
Assam

4485. Shri Dhireswar Kalita: will
the Minister of Transport and Ship-
ping be pleaseq to state:

(a) whether there js any plan to
construct a bridge over the river
Brahmaputra linking Jogighopa and
Pancharatna of Goalpara District in
Assam during the Fourth Plan; and

(b) whether any proposal for the
construction of the said bridge has
come from the State Governmemt of
Assam?

The Deputy Minister in the Minis-
try of Transpory and Shipping (Shri
Bhakt Darshan): (a) and (b). Not so
far, Sir.

Publicity to attract Forelgn Tourists

4486. Shri G. B. Mishra: Will the
Minister of Tourism ang Civil Avia-
tion be pleased to state:

(a) the type of publicity given in the
foreign countries to attract tourists;
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(b) the countries, in particuler,
;here extra importance to publicity is
ven;

(¢) the tota] amount of money allo-
sated for publicity in India and
abroad during 1867-68 and the foreign
exchange part of this money;

(d) whether the puBlicity abroaq is
being given by the private agencies or
through Government owned depart-
ment,

(e) whether Mr. Ganju, an Indian
foreign Ministry official in U.S.A. who
was given a contract for publicity of
Indian cause in the U.S.A., is also
doing publicity for attracting tourists
from that part of the continent to
vigit Indis; and

(#) the rise in the number of tou-
rists from North America ang parti-

-

1880 (SAKA) Written Answers 9340-

cularly from U.S.A. after hig taking
over the publicity work?

The Minister of Tourism and Ciwil
Aviation (Dr. Earam Singh): (a) Pub-
licity in foreign countriey iy done pri-
marily through the media of the Presa.
However, media of films, window dis-
Pplays, participation in fairs and exhi-
bitions, workshop programme, cultural
programme, lectures, inviting travel
writers and travel agents to India and
other suitable media of communica-
tions are also utilized.

(b) and (¢):

The budget allocation for 1967-88 is
Rs. 110 lakhs. Out of this, Rs. 60.00
lakhs in foreign exchange is earmark-
ed for advertising, allied publicity and
public relations in foreign countries.
The details of expenditure on advertis-
ing etc. in various areas are as fol-
lows:—

Location of Tourst Amount Countries covered by
Area Office allocated advertising
+Rs. in lakhs)
-U.S.A . New York, Chicago 27-48 U. S. A. and Latin America
& San Francisco
Canada Toronto 3'00 Canada
U.K. London 600 U. K, Eire and Scandi-
navia.
France . Paris 6-00 France, Italy, Spain, Belgium
& Luxembourgh.
Germany . Frankfurt 600 Wesf  Germany, Austria,
Switzerland, Holland and
Yugoslabia.
Japan Tokyo 3 90 Japan
Australia Svdney 3-60 Amgﬂih New Zealand and
iji.
Reserve 432

(d) The overseag offices of the De-
partment of Tourism engage the pro-
fessional services of local Advertising
ang Public Relations Agencies. -

(e) Mr. Ganju has not been em-
ployed by the Tourist Department for-
any publicity work.

(f) Does not arise.
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Production of Foodgraimg in India

" 4487, Shri Virendrakumar Shah:
Will the Minister of Food and Agricul-
-ture be pleased to state:

(a) the total per capita foodgrain
JPproduction in India in 1966-67;

(b) how much of the foodgrains was
dlost in transit and due to rats and
Todents and how much was allowed
to go waste while in storage during
this year; and

(c) the per capita foodgrains made
available, from indigenous production
during this year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and CooPeration (Shri
Annasahib Shinde): (a) The total
per capita foodgrains production
(gross) in 1966-67 is tentatively esti-
mated at 148.6 kgs.

(b) and (c). Of the foodgrains
handled by the Government the loss
in transit and storage during 1966-67
was estimated at 0.17 per cent and
‘0,11 per cent respectively. Precise
figures of damage caused by rats are
not available, but the overal] loss due
to rats is roughly estimated at 2 to
4 per cent of the agricultural produce.
In arriving at quantities of foodgrains
available for Muman consumption, due
a'lowance has to be made for (a)
losses in transit, storage, handling, etc,
of foodgrains handled by Government
as well as others including trade, (b)
requirements for seed and (c) require-
ments for cattle feed, ete. It is cus-
tomary to make an allowance of 12.5
per cent of gross production on ac-
count of feed, seed and wastage.
After making this allowance, per
capita foodgrains available from indi=
genous production for human con-
sumption in 1966-67 is estimated at
130.0 kgs.

Liberian Ship with PL-480 wheat
running aground the Hooghly
4488, Shri Marandi: Will the Minis-
ter of Transport and Shipping be
pleased to state:
(a) whether it is a fact that a
“Liberian Ship carrying 8,000 tonnes of

JULY 4, 1067
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PL-480 wheat ran aground in the
Hooghly river on the 19th June, 1867;

(b) it so, steps taken to refloat the
ship; and

(c) the total damage caused due to
this?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) The
Liberian Ship “Yiannina” carrying
about 7000 tonneg of wheat ran
aground near Upper Dock Buoy in
the Hoogh'y river on the 18th June,
1967.

(b) Attempts to refloat the vessel
were made by the Calcutta Port Com-
missioners with the help of Tugs and
salvage vessel on the 18th June and
again on the 18th June, 1967, but
were unsuccessful. The vessel was
thereafter lightened by the overside
discharge of about 800 tonnes of cargo-
and refloated on the 21st June, 1967,
at 1325 hours.

(¢) A Preliminary inquiry into the
accident under the Merchant Shipping
Act, 1958, is being conducted and the
extent of damage to the vessel and
damagelloss of cargo, if any; will be
known after completion of the in-
quiry,

Twea ¥ qiTw gy

4489. =Y WiETC AR IAT:
»ft wiiwTe Fag ¢
w1 qiEw qar wafoe Igaw wEY
qz TaT Y FOT &% %

(%) ¥ 7g = ¢ fF aeema
¥ OFF 1967 ¥ qdeF FErg HwATAT
AT 9qT;

(w) =fz g &t 9w @ fear
a7 @9 fear mm; W

(rr-)a-:mﬁmﬁra'ﬂm
gt ?
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oAy # AT, 1965 # o &
WY &ety Aty wqri fEa ar

(&) 1966-67 % =y & weqry
uitg F wwr o7, frm { ¢w
T 97 (@ 9 e swaieat
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Training Ferms

4491, Shri 8. S. Basi:
8hri Eswara Reddy:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether an agreement has been
signed with the Food and Agriculture
Organisation to set up training farms
in the country for imparting jnstruc-

tions to the young farmers to increase
the farm output;

(b) if go, the detai's of the agree-
ment; and

(¢) where such farms are likely to
be set up?

The Minister of State In the Minis-
try of Food, Agriculture Community
Development amnd Cooperation (Shri
Annasahib Shinde): (a) Yes. An
agreement has been signed with the
FAO to set up a demonstration and
training Farm for young Parmers at
Visakhapatnam,

(b) The purpose of the project is te
improve human diet and to raise the
income level of the rural population
in Andhra Pradesh through increased
egg and poultry and meat production
and intensive cultivation of vegetables
and fruit for sale at prices which are
reasonable for both producers and
consumers. A demonstration and
training farm in poultry farming and
market gardening will be established
by the Young Farmers Association of
India in an 100 acre tract provided
by Visakhapatnam Municipality near
the eity. The farm will be equipped
with lecture rooms, a hostel, poultry

PR TR A
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farming and agricultural equipment.
The aim is to train about 600 young
farmers in the next three years. The
Austrialian FFHC Committee, will
give through the FAO, assistance by
way of equipment, supplies and build-
ing and recurring costs totalling to
$1,20,000. dollars.

(¢) The agreement p
setting up of only one
Visakhapatnam.

rovides for the
Farm at

12.41 hrs.

CALLING'ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INTRUSION OF PAKISTANI
PLANES IN THE EASTERN SECTOR

ot gl (Tege): & Afaw-
=g A% wgea & frefafag faw
m’rnﬁ?wﬁwmﬁrmmaﬁmmg
W g 7v 2 fR oaw 3w oAt ¥
0¥ qFTA T -

“wra & qdf Azt w arfE-
WA gEs SgT % grer gr o fa
HIAT qAT F FHrIIL

The Minister of Defence (Shri
Swaran Singh): Mr. Speaker, Sir,
Government has received reports that
there were recently violations of
Indian air space by the Pakistani air-
eraft on 28th and 29th June 1467 in
West Bengal area. On 28th June 1967,
at about 0945 hours, 1320 hours and
1338 hours, two suspected Pakistani
Jet aircraft entered Indian air space
from the direction of Patgram (East
Pakistan). After flying over Phul-
kadabri and Kharkharia areas in West
Bengal, the aircrft returned to Paki-
stan heading in a Southernly direc-
tion. The aircraft flew at a height of
1000 feet to 1500 feet and penetrated
2 mautical miles into Indian territory.
On 20th June 1967, at about 1645
hours, "three suspected Pakistani Jet
afreraft entered Indian air space from
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Eagtern India (C.A) '
the direction of Patgram (East Paki-
stan). After flying over Mekhlinganj
area in West Bengal, the aircraft re-
turned to Pakistan heading in a South
ernly direction. The aircraft flew at
a height of 1000 feet to 1500 feet and
penetrated 2 nautical miles into Indian
territory. A protest will be lodged
with the Government of Pakistan
against these violations of Indian air
space shortly.

No confirmeq report of the allezed
violation of Indian air space in West
Bengal or in the Garo Hi'ls District
of Assam on 30th June 1967 has been
received.

ot T weTy wEEw W WAl
AEIRT & HIT ®T HIGT Jg FAAT IUEa
g fr 37 awg & ofear e serer
s arT &7 § faar wAafa &
¥AW FOX § A1 FT @ A AR °
fasg &t & afz g & 77 s wEETT
odT IR ANFT TEEE #1 WreEar
T Ifq wawAr § safr g qo
T AT gz T w7

Shri Swaran Singh: Violations are
violations and they are unauthorised.
That is why we take action agaiust
them where possible ‘and if they es-
cape into Pakistani territory, protests
are lodged. It is no doubt correct
that after the signing of the Tashkent
Declaration, we were hoping that these
unauthorised actions will not be the.c,
But some air violations have taken
place even after the signing of the
Tashkent Declaration,

Shri P. Venkatasubbaiah (Nandyal):
May T know whether ‘the Govern-
ment will probe into this matter and
see whether this has anything to do
with the grand stratesy that China
is adopting in collusion with Pakistan?
Has that anything to do with these
air intrusions into our territory?

Shri Swaran Singh: In this parti-
cular case, to give full information fo
the hon. House I would like to say
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that Patgram ig_ Pakistan territory
protruding into Indian territory and
the Indian territory over which the
air violation took place protrudes in-
to Pakistan territory. It is very diffi-
cult to say whether these were part
of the bigger strategy. Two nautical
miles into Indian territory, whether
they were there deliberately or unin-
tentionally it is very difficult for me
to say.

Shri 5. M. Banerjee (Kanpur): In
reply to a previous question, Sir, you
will remember the hon. Minister was
asked what he meant by deep pene-
tration and he said 20 miles. From
the statement of the hon. Minister it
appears that it was surely more than
20 miles. I would like to know whe-
ther it is a fact that on the 28th there
was air violz'ion by Pakistan jet
planes and on the 29th, the next day,
there was further air vielation. Was
it brought to his notice that there
weTe air violations on both 28th and
29th?

Shri Swaran Singh: The statements
that I have made are about violations,
one on the 28th and the other on the
29th. =

Shri S. M. Banerjee: If you had
taken adequate precautions on the
28th, there would have been no viola-
tions on the 28th,

Shri Swaran Singh: These were, as
I said, two nautical miles on the
Indian territory and they were de-
tected on the same day when the vio-
lation took place,

Shri Swell (Autonomous Districts):
From the bland manner in which the
Minister answered the question of Shri
Venkatasubbaiah it would appear that
he did not consider these twp viola-
tions of Pakistani aircraft on our space
as any deep penetration. But he has
also stated that he is not in a position
to confirm whether there had been
intrusions into our #ir space on Cooch-
Bihar and Assam. May I know from
him why it has taken so many days
for this Government to get any confir-

PupersLaid  g348
mation? Have they any_ radar instal-
lation in that area to verify and con-
firm this kind of reports?

Shri Swaran Singh: I am very sorry
that he describes my objective way of
presenting things as the manner in
which a professor thinks he should
describe. I attach more seriousness to
these things. If I do not use strong
language or strong adjectives, I am
leaving them for the professors to use.
In this particular case, they were de-
tected, as I have said, on the same
day. They were flying rather low,
only at an altitude of 1,000 to 1,500 ft.
They were detected on the same day.
When [ said there is no confirmation,
it means that we have not come to
know whether there was any such
flight or violation on the day on which
it is alleged. It does not take long to
detect such things. It would have
been detected, if one had taken place.
My way of describing it is that no air
violation had taken place on that
particular day.

Shri S. S. Kotharl rose—

Unfortunately, your
I do not want
So, 1

Mr, Speaker:
name is not in the list.
to create any new precedent.
am SorTy.

PAPERS LAID ON THE TABLE

ANNUAL AcCOUNTS oF THE ComMwmis-
SIONERS FOR THE PorT oF CALCUTTA

The Deputy Minister in the Minis-
try of Transport and Shipping (Shri
Bhakt Darshan): Sir, on behalf of
Dr. V. K. R. V. Rao, I beg to lay on the
Table a copy of the Annual Accounts
of the Commissioners for the Port of
Calcutta for the year 1965-66, along
with the Audit Report thereon.
[Ploced in Library, see No. LT-878/
871.

Trreura FoopcrAiNs MovEmenT CON-
TrOL (No. 2) AMENDMENT OrDER, 1867

The Minister of State in the Minig-
try of Food, Agriculture, Community
Development ang Co-operatlon (Shri
Annasahih Shinde): I beg to lay onm
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[Shri Annasahib Shinde]

the Table a copy of the Tripura Food-
grains Movement Control (No. 2)
Amendment Order, 1967, published in
Notification No. GSR 959 in Gazette
of India dated the 2lst June 1867,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.
[Placed in Library. See No. LT-880/
- 87].

1250 hrs.

DEMANDS FOR GRANTS, 1967-68—
Contd.

MinisTRY oF HoMmE Arrairs—Contd,

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants relating to
the Ministry of Home Affairs. We
have taken 2 hours and 20 minutes up
till now and 8 hours and 10 minutes
still remain. May 1 request Shri
Bakar Ali Mirza to continue his speech.
He has already taken 5 minutes yes-
terday.

Shri Bakar Ali Mirra (Secundera-
bad): Mr. Speaker, Sir, the Home
Ministry has got a difficult task to
perform for our country is difficult to
administer. We have a complex so-
ciety with our many social patterns
and linguistic and regional groups.

1251 hrs, |
[Surr BAL RaJ MapHOK in the Chair].

Added to that there is the question
of an external threat which is further
complicated by the possibility of an
alignment between some inner groups
in this country and some external
agencies, whether it may be on the
basis of religion, ideology or economic
grouping. To add to all this we have
got the further complicated question
of gherao. Gherao has been describ-
ed by some Members opposite as an
intensive form of picketing. 1 submit

"-that if anybody takes and considers
this question seriously, he will de-
tect a Chinese touch in that movement
and that it is really a peaceful form
of guerilla warfare.
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Shri Ramamurti said the other day
that it is only an agrarian problem
and that there were 300 other gheraos
then why all this importance to it. If
this is only an agrarian problem as-he
said—also about the Mizos—it is also
a political problem. 1 concede that
the question of the Mizos and the
Nagas could have been settled some
time back if we had given them the
Scottish pattern, but {he fact remains
that, whether it is an agrarian ques-
tion or a political question, we are
dealing with the Home Ministry and
it has become a law and order ques-
tion; therefore, the Home Ministry has
to deal with it.

If gherao is what Shri Ramamurti
claims it to be, a simple mattcr, how
is jt that five Cabinet Ministers visit-
ed that place to solvie an unimportant
issue? I ask: Is there any case in the
whole history of the world where five
Cabinet Ministers have gone out to
see and discover and to make a public
appeal about a question which is
considered to be unimportant, a nor-
mal thing, which could be easily solv-
ed by having some land reforms and
so on? It is a problem which the
Home Ministry has to deal with. I
hope, the Home Minister will listen.

Mr. Chairman: The Home Minister
should please pay heed to what the
the hon. Member is saying.

Shri Bakay Al Mirza: Thank you
very much. Kindly listen,

The Home Minister has got a diffi-
cult task. On the one side, he has to
look at the law and order as also
about internal security; on the other
side, he has tg guard end guarantee
individual liberty. Here are two op-
posite things that he has to satisfy
and that ig the difficulty. For the one
you require more and more power to
deal with the situation; for the other
you require curtailment of power,
restraint in the use of power, so that
individual liberty is guaranteed. Hav-
ing this difficult thing to do, I say—
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and I congratulate the Home Minis-
try—that it has come out fairly well.
Though there have been all these pro-
blems, there is not in the country the
consciousness of curtailment of liberty
though in actual fact there is a lot of
curtailment of liberty. That is an
important point which I would like
the Members opposite to consider.
This he has achieved. It is no use
bringing one case here and another
case there to beat down the Govern-
ment, The very fact that elections
were conducted peacefully and the
freedom of speech was allowed is it-
self a proof that the Home Ministry
has been functioning fair]ly well.
Otherwise, so many hon. Members
opposite would not have seen the face
of this House,

How is it that all this was possible?
It was only becahse in the Cabinet
there are pcople who are still under
the influence of Gandhj and that
peaceful mental outlook has helped
them not to use the extra-ordinary
type of power which is given to them.
But, unfortunately, this influence of
Gandhi is fast fading out not only
here but all round. I ask the Home
Minister, when you have taken all
these poivers, what guarantee there is
that some other party or group which
comes into power, which has not so
many scruples, will not really use
them for the curtailment of our free-
dom and completely destroy the demo-
cracy itself, Therefore, to take all
these powers is all right but the future
is really dismal.

12.57 hrs.
[Mr, DEPUTY-SPEAKER in the Chair]

This is a real danger. The very fact
that there has been an amendment of
DLR. Rules and there is Rule 3A
which does not allow the States to act
without . the approval of the Govern-
ment of India indicates that they are
conscious of that risk. That risk is
there. There is no reluctance in giv-
ing powers to the Home Minister but
We are concerned with the use of the

ASADHA 13, 1880 (SAKA)
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weapons. The Preventive Detention
Act and the D.LR. are, I submit, like
hydrogen bombs in civil affairs. It I8
said that the situation is extra-ordi-
nary and so extra-ordinary powers are
required. So say the advocates of
the hydrogen bombs. We have to see
whether we can shed these powers.
I request the Home Minister to kind-
ly pay some attention to what I say.
Can we shed these powers without
curtailing our liberty?

Before going further, I would like
to say that the physical power alone
has not saved either Indonesia or
Ghana from a revolution. The power
that they had was much bigger than
we have given to the Government of
India. So, to rely on power, whether
it is police power or any king of phy-
sical power, is to lean on a weak staff.

Then, there is the question of China
and Pakistan. That is the real reason
for these extra-ordinary powers that
are asked by the Government of India
As regards their aggression, there is
the army and the aggression can be
contained by the army. There remains
the question of inflltration and that is
really the danger which occupies the
mind of the Home Ministry. The
infiltration can be either by some peo-
ple coming in just for the sake of sabo-
tag. or some people coming in for the
sake of srreading their ideologies and
their ideas. The first can be dealt
with effectively by police action. But
there too, the emphasis is being laid
on the Preventivig Detention Act and
the DIR. The attention has shifted
from Intelligence which is much more
vital. Are we not aware that inflitra-
tors from Pakistan came as far as
Srinagar?

Mr. Deputy-Speaker: The hon
Member may continue his speech after
lunch.

13 hrs.

The Lok Sabha then adjourned for
Lunch ill Fourteen of the Cloch,
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The Lok Sabiiz re-assembled, after

Lunch at Four Minutes past Fourteen
of the Clock.

[MR. DePUTY-SPEARER in the Chair]

DEMANDS FOR GRANTS, 1967-68—

Conid,

MinisTRY oF HOME AFFAIRS—contd,
‘.

Shri Bakar Ali Mirza: | wag dealing
with infiltration {rom Pakistan and
China. I have submitted that, as far
as physical infiltratijon gues, persons
come for sabotage and there is a need
for timely intelligence and informa-
tion. I have also submitted that the
intelligence service has not proved
upto the mark neither in the case of
infiltration of Pakistanis in Kashmir
nor in finding out the use of foreign
money in elections or the activities
of the CIA. . Sometimes we get infor-
mation from foreign sources carlier
than we do in our own country.
Therefore, this branch requires to be
strengthened.

There is another type of infiltration
which tries to gather people round a
particular idea, whether it be the
communal idea or the Chinese brand
of communism. [ submit that an idea
can be countered only by another idea,
and it is only ideas that can penetrate
through the physical barriers and
walls that men build. I would like to
knowi from the Homie Minister whe-
ther he has paid some attention to
this aspect of the question which is
also a matter not only of defence but
of security.

Take, for instance, inflitration from
Pakistan. We are trying to solve it
by having a belt, because there is a
suggestion o create a belt. We are
always thinking in physical terms.
How can you have an idea, for exam-
ple nationalism, meeting the idea of
communalism, if you discriminate bet-
ween Indian Mustims and Pak
Hindus? You have to decide once and
for all that India and Pakistan are
two couniries and. =veryome on. this
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side of the border is part of a solid
mass of people who will act unitedly.
Therefore, I suggest that the frontiers
should be closed not only for the-
mullas but also for the pandits. Let
us have more trust on the people on
this ‘side so that they can act as a
united people and as a united force
My hon. friends from the Jan Sangh
may say that this is a risky affair, and
we cannot trust people, and we can-
not endanger the security of the coun-
try because there are communal
groups and so on in this country. But
I would like to ask how the other
question relating to the other minori-
ties has been handled. Are my hon.
friends satisfied with the treatment
that this subject has received?

Now, take the question of linguistic
minorities. How is it that the border
problem between two States remains
unsettled and unsolved for years?
How can you explain away Shivsena?
Is not that also a problem of minori-
ties? Is it not a fact that we have
not succeeded in rolving it, and if we
say we have succeedad, then is it not
a fact that we have not succeeded
enough? I am glad that Shri Y, B.
Chavan is here, because I have select-
ed his State so that I can speak very
bluntly, and I am sure the matter will
receive his attention. Take, for exam-
ple, Shivaji. Shivaji is a national
hero. But they have reduced him to
a provincial hero, first of the Maha-
rashtrians and then of the Maharattas.
Gandhiji has been given a secondary
place, who is a symbol of unity and
a symbol of our freedom. If you un-
consciously create these ideas, you
create divisions and build up divisions
and these divisions lead to weakness.

Similarly, take the <question of
Chinese communism. You have to
face this idea with another idea, name-
ly the idea of democratic socialism.
But this idea should be stromg and
vital and inspiring. We have not done
anything about land reforms. We
have not reduced the gap between the
rich- and the poor; on the other hand,
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we inspire people when we see rajas
and maharajas feeling at home in this
socialistic pattern? 1 do not see in
them a zeal of a ncw convert but I
cee only the comfort of a traveller who
has returned tp his house after travel.
So, if we want to have an idea;, we
must have some faith in our own
ideas. Let it be a mission; let it be a
stiong and vital and inspiring mission.
i1 we do that, I am sure we shall be
doing a greater service than by mak-
.ng use of the Preventive Detention
Act and the DIR.

Then, again, take the question of
Centre-State relations. The same divi-
sion is going on further afield. Why
chould there be any change or revi-
«ion in this relationship? The non-
Congress Government has to see that
ihere is no discrimination made on the
ground that it is a non-Congress gov-
ernment. That is  all. Unless we
think of the couniry as a whole, unless
we strengthen the Centre and think of
the country as one unit, we cannot
succeed against these world forces.
Therefore, my appeal to the Home
Minister is that the threat from ex-
ternal sources is not so great as there
is from weaknesses within, and I
would )ike him to discard these physi-
cal weapons and try more to deal with
this psychological side of it.

1 will take just one minute. The
jast thing 1 have to say is about ad-
ministrative reforms. There is a re-
forms department built in the minis-
try ijtself. They have study groups,
and later on they appointed the Ad-
ministrative Reforms Commission.
These groups study, and their recom-
mendations are accepted, but I read
in the report a very honest declara-
tion, and I appreciate it. It says at
page 14 that “in most cases there has
been complete or almost complete im-
plementation, but in some cases the
implementation is only partial and
this is diseppointing.” This Adminis-
trative Reforms Commission has been
there because there is a great demand
for this Ombudsman, and the Commis-
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sion has taken particular care to sub-
mit an interim report. They took six
months to write that report. Eight
months are over since then, and the
States have not yet formed their opi-
nion about that report. What will
happen? It will go to the next
session, and in the next session
it may or may not come The
Bill will be introduced probably in
1968, and then probably in the Gan-
dhian Centenary year we might hatve
this Lok Pal and Lok Ayukt. There-
fore, I request him, as far as possible,
to speed up, to see if he cannot bring
the Bill this very session. There is
talk of corruption everywhere, every
day. Why not have this Ombudsman
and be done with it? Whenever cases
of a Minister or Secetary come, throw
the files before this Ombudsman, and
let the country, Parliament and all
legislators be satisfied that justice is
done, that there is no corruption in
the country.

Mr. Deputy-Speaker, I am seeing
your watchful eye is glaring at me.
Therefore I sit down with this sub-
mission that these ideas that I have
submitted may be taken in the spirit
in which they have been submitted.

Shri V. Krishnamoorthi (Cudda-
lore): I rise to support the cut motions
sponsored by the members of the op-
position and to criticise the demands
made by the hon. Home Minister on
the ground, firstly, that after 20 years
of Congress administration in India,
the legacy left by the Congress admi-
nistration is corruption, and nothing
but corruption.

A perusal of the Central Bureau of
Investigation report reveals that in
almost all the States, in all ranks of
life, there is corruption. In 1968,
8,700 public servants were involved;
out of them 1,308 were gazetted ser-
vants, 8,812 were non-gazetted ser-
vants, and 868 were public servants.
Thig ie only a negligible portion whien
has been brought to light. A consm-
derable portion has not been brought
to light. ,
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When the Britishers left, there was
mot s0 much of corruption. What was
the reason for such an increasing rate
of corruption? It shows the ineffi-
ciency, the incompetence and all sorts
of things of the past governments.

This is only corruption regarding
government servants, but what about
political corruption? Chief Ministers
are involved, former Chief Ministers.
The CBI report is still pending with
the Home Minister. The Government
of India has not taken any initiative,
any step to prosecute former Chief
Ministers, Mr, Patnaik and others.
80, the Government is responsible, the
Congress Government is responsible
for the increasing rate of corruption,
and none else. I charge this Govern-
ment that they have not taken ade-
quate steps to curtail the increasing
rate of corruption.

I shall now refer to the Defence of
India rules. The hon. Home Minister
gives an assurance and makes a state-
ment in this House. Should he not
stick to that statement? Suddenly he
changes his stand. First he says that
from the 1st of July, there will not be
the Defence of India rules; he will be
removing them. But after sometimes
he changes his mind and says that he
would not do so. ‘Why should he
break that assurance? Was there any
sudden invasion by China or Pakistan?
‘This showg that the Government is
not competent to run the country
without such measures as this or the
Preventive Detention Act. I was told
by some friends that the Defence of
India Rules are kept because of Sheikh
Abdullah. If these rules are relaxed,
the Government will have to release
him. What is the background for the
detention of Sheikh Abdullah for such
a long period of fourteen years?
What harm has he done? This is
supposed to be a democratic country
where justice exists. If Sheikh Ab-
dullah hag done anythilg wrong to
the security of India, there is section
124 IPC; they could have posecuted
him. But they do not have any mate-
rial; that is the pity. It does not mat-
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ter whether the law affecis five crores
or fifty crores. The Fundamental
Rights guaranteed in the Constitution
are for each and every single indivi-
dual. Every citizen has pgot thesc
rights; so has Sheikh Abdullah. What
has he done? Why cannot they bring
him to book if he had done anything
wrong? When he was released, T am
told that he made a statement in the
course of an address jn Delhi on 10th
of February 1965 before he went
abroad: “We may have differences
among ourselves but after all India is
the homeland of us all and if, God
forbid, India ceaszes to be India and
goes down, how can olhers be safe?
We have to look at that problem from
that angle.”” This is what he is report-
ed to have said in this capita] city.
Afterwards he was arrested for the
flimsy reason that he carried on anti-
India propaganda ang that he shook
hands with Chou En-Lai and that he
was taken over by the Pakistanis
These are the grounds for which he
was dotained. The late Prime Minis-
ter Lal Bahadur Shastri talking to the
Congress Parliamentary Party Exccu-
tive on April 2nd, 1965 that while
abroad Sheikh Abdullah had said
nothing new. He is telling the same
thing. But he is not tried. He is put
behind the bars. I ask the Home Minis-
ter to look into the matter and relcase
him. We can solve the problem. It
is not so difficult. If there is some
problem, it can be solved by releasing
him. He may be allowed to speak to
his followers and he may allowed to
study the present position. A con-
ference may be called in Delhi under
the Prime Minister to which Sheikh
Abdullah as well as other potitical
parties which are predominant in
Kashmir may be invited. Efforts must
be made to solve this problem. The
continuance of the Defence of India
Rules is not at all justified.

My next point is about the prohibi-
tion policy. The Minister of State in
the Ministry of Home Affairs, Shri
Shukla, made a statement some three
or four days back that the Committee



9359 DG.

has made a unanimous recommenda-
tion that prohibition must be imple-
mented in all the States, But I am
surprised to know, that just like so
many languages in India, there are
so many different policies. Even in
the States where the Congress party
is administering, they are having
differences of opinion. What is it?
The Minister was saying that most
of the State Chief Ministers are
agreeing to implement the prohibi=
tion policy for the welfare of the
poor people and the working class
people, whether it is for their good
or bad; but they must certainly be
compensated. He also categorically
said that the Government contem=
plated to give 50 per cent income de-
rived by way of scrapping this prohi-
bition. And most of the States have
not at all agreed tp it. I say, yYou are
all talking about Gandhian principles.
We arc ashamed to see that you are
talking about Gandhian principles.
We in Madrag the DMK government
have decided to continue the prohibi-
tion policy in spite of the Congress
Ministries in various States who want
to scrap it. You say you are going to
compensate 50 per cent. You give us
50 per cent for that. We do not want
even 100 per cent, You give 50 per
cent. We were getting Rs, 24 crores
previously; now we are implementing
the prohibition policy In accordance
with the directions of the Central
Government, Are we not entitled to
have Rs, 12 crores? You give us Rs.
12 crores, and then the rest of the
States will follow in our footsteps.

So, the Central Gowernment has no
categorical policy, uniform policy,
consistent policy, correct policy in re-
gard to prohibition. (Interruption).
There are so many friends from
Kerala, just like so many from Kerala
have friendship with many in Madras.
I cannot stop them. It is a social
evil,

My next point is about the media
of examination for the Union Public
Service Commission. This Govern-
ment has not at all a uniform policy.
They are changing very often. Some-
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time back, the Congress Working
Committee resolved that they want
to implement this examination policy
by having all the 14 or 15 languages
mentioned in the Constitution, to
create a Babel State in India. What
for? When we say that the stutus
quo may be maintained, they do not
agrec, A candidate passing through
Tamil medium cannot go and serve
in any other part of India; and a UP,
IAS man cannot serve in any other
part of India, having passed the
examination through the medium of
Hindi only. Why not have English
as the medium of examination in the
UPSC? 1Is it not sufficient to have
a uniform examination standard
throughout the country?

An hon. Member: All the languages
are allowed now,

‘Shri V. Krishnamoorthi: Thank
you. I am told that the Union Pub-
lic Service Commission has decided
to have the examination only in some

principal languages, What are the
principal languages? Are the prin-
cipal languages only those which

satisfy the whims and fancies of the
Home Minister? If they want to
have these examinations in our lan-
guages, let them have all the 14 or 15
languages mentioned in the Consti-
tution. Otherwise, we must have
English only as the medium of exa-
mination. We demand that,

My next point is about the State-
Centre relationship. It is a pity that
after the general elections, the Home
Ministry here, the Government of
India here, is treating the non-Con-
gress States and their administration
with doubt; the Government of India
treats them as suspects. It is really
a sorry picture. I will give you
examples. Soon after we got elected,
several files have been removed from
Madras to Delhi, Some were des-
troyed and some were flown here.
The defeated man, Mr. Bhakthavat-
salam, despatched all those flles to
Delhi, When the people Have voted
us to power, are we not entitled to-
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see those files and take action against
those people? Is this the way of
treating non-Congress administra-
tions? They are not your servants,
but your partners and friends. You
are treating them as servants and you
think you can implement article 256
and dismiss them according to your
whims and fancies. This sort of at-
titude on the part of the Central
Government will not do any good for
the wunity of the country. Today
there are about half a dozen non-
congress States. If the Central Gov-
ernment continues this sort of policy
towards them, their number will soon
increase to more than 10 and then
the Central Government will be ours.
not yours. The States will then be
dictating terms to you. We are not at
all going to bother about the Centre
afterwards, if you treat us like this.
Today you are hatching a big cons-
piracy to sce that the non-Congress
Gowernments are somehow or other
thrown out. Today you are conspir-
ing to go into West Bengal. To-
morrow you may go to Kerala and
next day you may come to Madras.
1 warn vou, your intentions will be
defeated. Now the non-Congress
people are in a majority in India.
The people who voted for Congress
are much less than those who voted
for non-Congress parties. If you do
anything in West Bengal, all the non-
Congress administrations all over
India will unite together. So, you
must take immediate steps to with-
draw whatever you do under article
256 or any other thing. You must
treat the mnon-Congress administra-
. tions as your friends and partners, not
as- enemies or suspects.

The Treasury Benches here are
accusing the Madras Government say-
ing, if they have pomised one mea-
sure of rice for one rupee, it is not
our problem. Is it a sin to give ore
measure for a rupee? Is it a sin to
fulfil thepmgemdctotheMT
When the NCong:reu administration
took over from the British in 1948,

.
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we got 3 measures of rice for a rupee.
Now one measure costs Rs. 3 of even
Rs. 4 in some places. It is because
of you; we are not responsible for
that. The growers and workers are
not responsible.  You were having
the key of the central administration.
Is it a sin if we give one measure for
a rupee? Of course, we are quite
new and we may require some tem-
porary adjustment, accommodation
or loan, Is it not fair on the part
of the Central Government to see that
such a thing is done? On the con-
trary, our Morarjibhai who sticks
very much to principles and nothing
more nor less, refuses to help. If the
Central Government wants money,
they can print notes or borrow from
foreign countries. But what can the
State Governments do? 1 appeal to
the Government, if they want to
make a coordinated approach, let
them hire those printing machines to
the State Governments for some
time, so that we can also print notes.
You must safeguard the non-Congress
administrations. You are not at all
accommodating or helping the Mad-
rag Government.

Lastly, I am coming to the language
question, which is controversial so
far as some of my friends are con-
cerned. But I am not going to irri-
tate them now. When the Congress
Government make an assurance, they
must stick to it; otherwise, they
should not make an assurance. After
having made an assurance, they are
now not in a mood to implement it
at all. I will remind the House that
this is an assurance which was made
in 1985 in the President's Address

which says:

‘“We wish to state categorically
that the assurances given by the
late Shri Jawaharlal Nehru and
re-afirmed by our Prime Minis-
ter will be carried out without
qualification and reservation.
Thig is essential for the unity of
the country....While Hindi is

official hnmm of the Unlon,
%:glm will contifiue {0 be an
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associate official language. This Bil] which incorporates the solemn

will continue as long as non- assurances made on the floor of the

Hindi-speaking people require it.”

So, the option is left to us. Though
it has been repeated many times and
time is going on, they are not coming
forward with a Bill. I do not know
what is the reason for it. Even
though this demand has been incor-
porated in the Prcsident's Address,
even though the Prime Minister has
made a categorical assurance that the
necessary amondment will be brought
forward in the Offirial Language Bill,
though not in the Constilution as we
have sought, nothing has been
brought forward so far. I am told
that some interested people, I do not
know whether it is from this side or
that side, are securing signatures for
scrapping or blocking the introdue-
tion of such a Bill

It is the English language that has
brought us together. Only after the
advent of the British in India the
entire country was united. Let us
not disintegrate it. We are for inte-
gration and not for disintegration. Let
our needs be fulfilled. We are not
at all against implementing the Offi-
cia] Language Bill by the North
Indian States. But, as far as the
southern States are concerned, as far
as West Bengal and Gujarat are con-
cerned, we want that there must be
another link language, which must be
recognised as the official language.
But the Central Government are not
implementing it. I am told that the
hon, Deputy Prime Minister is be-
hind this signature campaign.... (in-
terruptions). If that is so, I do not
know what is going to happen in the
future. Since the Central Govern-
ment have made a solemn assurance,
if they are unable to bring forward
a Bill- to implement that assurance
they must resign....(interruptions).
It is up to the Deputy Prime Minister
10 refuse it. What I am saying is
that if the Government is unsble to
implement the solemn assurance made
by Pandit Jawaharlal Nehru and Shri
Lal Bahadur Shastri, if the Govern-
ment jg unable to bring forward a

House, the Government must smme-
diately quit. They should not create
such a situation in the House in
which the passage of such a Bill will
be blocked. It is really surprising
that the implementation of that as-
surance is being postponed from
year to year. If they have a will,
there is a way. I charge this Govern-
ment that it has no desire or inten-
tion to settle or set right any dispute
which exists,

With these words, | appeal to the
hon. Home Minister to kindly bring
forward the Bill. I am told that he
has circulated it to the various States.
I do not know why he should circu-
late it to all the States. It is neces-
sary to circulate it only to those
States wher: the people are affected
by this Bill. What is the necessity
to circulate it to all the States? The
Bill incorporating the solemn assur-
ances of the Prime Minister need be
sent only to the Chief Ministers of
the concerned States and not to all
the States. By circulating this Bill
to all the States the Prime Minister
and the Home Minister are inviting
opposition to the Bill, are inviting
the blocking of the Bill, so that they
can go on depriving the rights of the
people who are wery much affected

by it.
With these words, I oppbne all the

Demands and support the cut motions
moved by hon, Members,

Shri C. K. Bhattacharyya: (Rai-
ganj): Mr, Deputy-Speaker, Sir,
while supporting the Demands of the
Home Ministry, the first point to
which I shall invite the attention of
the Home Minister is that the grea-
test problem that waits solution for
him is the maintenance of the inte-
grity of India. This problem has
been agitating us since indepen-
dente, Ohe of the greatest ad-
ministrators that Indla has pro-
duced, Sardar Vallabhbhaj Patel,
worked out a solution- to the nth-
fiction of all which has worked up
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tillnow. In fact, there are pccasions
in Indian history when integrity has
suffered because of unworthy sons
India has produced; but even then
great administrators did arise and
undid the mischief that these un-
worthy sons committed.

The question of national integra-
tion is before us very pointedly but
even more important than the ques-
tion of national integrtion is the ques-
tion of maintaining the integrity of
India., That should deserve the un-
divided attention of the hon. Home
Minister because if the integrity of

India suffers national integration
loses reality in itself.
Shri D. C. Sharma (Gurdaspur):

They have divided Punjab into four
parts.

Shri C. K. Bhattacharyya: That
should be the point to be borne in
mind by the hon. Home Minister all
the time. In fact, there is a saying...

An Hon. Member: In Bengali.

Shri C.
Sanskrit.

K. . Bhattacharyya: In

“fag’ sTgT-meATE TEEdTT qoqifE |
g ¥ 7 qeafa e g 0

Blesseq are those who do not see
their own dear ones in distress; bles-
sed are those who do not see their own
land under the occupation or tyranny
of others; blessed are those who do
not see the breaking up of their coun-
try and blessed are those who do notj
see the destruction of their race.

=it o Wo WM (m——ﬂ‘x
m):“mquﬂ mll |

Shri C. K. Bhattacharyya: To this
unfortunate generation all these have
befallen but even then from the
speeches that I heard in this House
I feel that the lesson has not been
learnt and we shall have to suffer for
some time more. But even in this
difficulty the hon, Home Minister
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must maintain his leadership not only
as a minister but I want to stress
that he must maintain his leadership
as a leader and a reconstructor. That
is the tradition set by Sardar Valla-
bhbhaj Patel.

It is here that the Home Ministry
has a part to play and it is with this
point of view that the SRC decided
that there should be no small units
in India. In fact, what the SRC did

was that it abolished many small
units and merged them in larger
units. That was the SRC's point.

But what is happening after years of
SRC’'s recommendations? 1 believe,
we have not followeq the line indica-
ted by the SRC. We have deviated
from the lines indicated by the Sta-
tes' Re-organisation Commission in
the formation of smaller units the
first of which came in the form of
Nagaland. When the late Prime
Minister accepted it, he did it with
an apology. It was in this House
that we opposed firstly the outlan-
dish name given to that area and we
opposed sccondly placing Nagaland
under the Externa]l Affairs Ministry.
But he pleaded that the Nagas want-
ed those particular things and if they
were satisfied we should not object.
We accommodateg him there. But
even after that this tendency of go-
ing into smaller units is growing and
the latest is in the matter of Assam.
I submit to the hon. Minister for his
consideration whether there should
not be a line drawn where this ten-
dency has to be checked and has to
be brought to an end so that smaller
unity do not come into existence fur-
ther leading to what the S.R.C. had
objected to.

Why should not there be the pride
of accepting or realising the whole of
India as motherland? But I feel, the
way they talk, some of our friends
have forgotten the motherland known
as India. Everyone wants a small
piece of territory for himself; a small
group wants a territory for itself.
Nobody is satisfled with India as the
motherland, ' :
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“mifey fegod=m  ger WA
wfawr”
“This land extending
Sindhu to the ocean".

from

T AT 997 10 fyw iR ey

“This land extending on both
sides to the seas with Himalayas
and Vindhyas hanging as pen-
dants in her ears.”

That is the way our forefathers
used to treat our motherland India.
We people have deviated from that
and we are trying to break up India in
smaller units each claiming a separate
existence. That is not consistent with
the entity of India as a whole. That
;¢ the way the some people talk.

When I see this tendency, it causes
me depression and at times I feel
whether thery is not a tendeney to go
back to the eighteenth century of
Indian history. Some of our friends
there speak of so many things. The
Knowledge comes to them but wisdom
lingers. That is the difficulty with
them. There should be a personality
in Indian history, in Indian politics,
which should be able to put a stop to
1t and to check this tendency to bring
in fissiparous motives or fissiparous
tendencies in India. (Interruption).
That happened in Indian history more
thap once; it happened in modern his-
tory also. There was Chanakya who
came {o north India and there was
Madhvacharya who came to south
India. My friends coming from south
take pride in south. Do they remem-
ber the name of Madhvacharya who
‘brought integration of the entire south
into one kingdom? No, Sir. (In-
terruption). They know only the
DMK, and nothing more. That is
the difficulty with' them. (Interrup-
tion).

Mr. Deputy-Speaker: No more in-
terruption, Mr. Banerjee.

Shri C. K. Bhattacharyya: It is no
good trying to check him because that
is the habit. There are some persons
for whom there is a Sanskrit saying:

ASADHA 18, 1880 (SAKA)

(Min. of

68
Home Affairs) ”

Mr. Banerjee belongs to that type.
What is the good of trying to check

him? Rather take what is said as:
“oqd -
I shall now refer to the Home

Ministry's Report. This Report is a
tog much matter-of-fact Report which
could have given some more details at
least for this border problem, the
2,500 miles border of India and Pakis-
tan. This should have been dealt
with in more details and with greater
attention. The question of Pakistan
has been raised by some of the hon.
Members. But, I say, Indo-Pakistan
relationship can never be based on
the feeling that the two countries are
entirely foreign to each other. This
relationship must always be regarded
‘Sui generis’' a class, by itself and in
that way it has to be considered and
tackled. I believe that, if the Home
Minister proceeds in that way, some
understanding may be brought about
between India and Pakistan But,
while I say so, I draw his attention
again to the border because I come
from a constituency which has almost
the entire eastern border with Pakis-
tan and in the border things happen
which are very distressing to the
people. Under the new administra-
tion there has been set up, they have
set up a “Gana Committees” along the
borders. ‘There is nothing that the
committees do not do. I request the
Home Minister to tell his staff to find
out what is happening in the border
under the administration of the so-
called “Gana Committees” set up by
the constituent parties that go to form
the new Government in West Bengal.
(Interruptions).

Border security forces have been
constituted. But the border security
forces ghould be lookeq after more
carefully, particularly in choosing the
commandants. Some of these com-
mandants are not doing their work in
the way that they should do, and un-
less they do that, the borders are very
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unsafe, Almost the entire land on the
border is left uncultivated. If one of
the sub-divisions known as Islampur
is checked, it will be found that the
border lands are left uncultivated not
only making it unsafe for the people
to stay but also causing loss on account
of failure of cultivation. The people
find it unsafe to approach the border
or cultivate there or stay there for
looking after the crops. In one of my
speeches 1 have requesied the Home
Minister to see that the border secu-
rity staff who are posted there are
not allowed to stay for a very long
time, so that they may not come in
contact with undesirable influences
which would make them deviate from
their duty and not fulfil the object for
which they have been put there.

I should also make some reference
to the official machinery. If the Home
Minister refers to one of the previous
Home Ministry's reports, the older re-
ports, he will find a chapter or section
where the conduct of the officials in
discharging their duties is reviewed
and even references made to various
subversive activities of the officials.
Today there was a reference as to what
happened in the last elections. I shall
.not go into that, but it is within my
knowledge that attempts have been
made to influence the elections from the
.side of the officaials in one way or the
other. (Interruptions),

Shri N. Sreekantan Nalr (Quilon):
In both ways. .

Shri C. K. Bhattacharyya: I do not

want to provoke him, but let him
understand what I mean,

This should be checked and it
should be found out how the official
‘machinery did work during the time
of elections.

An hon. Member: The past three
elections?

Shri C. K. Bhattacharyya: All the
elections. Why only the past three
.elections?
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One particular featwe of the work-
ing of the officail machinery strikes
me, and the Home Minister wil] ex-
cuse me if I draw hig attention to it.
How is it that officails who retire from
government seriiice at once become
very stringent critics of Government?
The mentality that they disclose after
retirement, after having spent years
of their life in working out the offi-
cial policy makes me fee] apprehen-
sive about the entire officialdom. 1s
this the mentality with which they
have worked all through their official
career? If that js the mentality with
which they work, then what would
be the condition of Government and
what would be the condition of the
office and the official work? That
point should be considered, and it
should be found out why it does hap-
pen that officials going out at once
become critics of Government. —We
have examples of thal inside this
House and also outside,

An hon. Member: What about ex-
Ambassadors?

Shrij C. K. Bhattacharyya: My hon
frieng is referring to Ambassadors.
Ambassadors are politicians, In faet.
I had taken up this question with
Prime Minister Nehru, and I had
asked him, ‘How is it, Panditji, that
the persons whose political career you
had helped to build up go against you
after having acquired their positions
and after gaining all that you have
had to give?’ He said ‘I do not know,
but what you say is correct.. He ad--
mitted the correctness of my state-
ment but he did not know how it
happened.

Shri Sezhiyan (Kumbakonam):
That was why he did not give a posi-
tion to my hon. friend. Otherwise,
he might also have gone against him
later on. (Interruptions).

Mr. Deputy-Speaker: Shri Sezhiyan
need not follow Shri S. M. Banerjee.
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Shri 8. M. Banerjee (Kanpur): He
is a papa. He has called me a child.

Shri Sezhiyan: 1 am following Shri
C. K. Bhattacharyya.,

Shri C. K. Bhattacharyya: I do not
grudge if my Lon, friends accept the
compliments that I pay to Shri 8. M.
Benerjee.

The administrative machinery has to
be looked after properly. There is a
great complaint that it works in laxity.
In fact, there have been complaints
about the working of the DIR, and
there have becn cases of excesses in
the working of the DIR. But the
strangest part of the whole thing is
this. While committing the excesses,
they told the people that these exces-
seg had been committed as advised by
Government. When ] approached the
people and told them: that these had
not been permtted by Government,
the counter-guestior, thai the people
put to me was this: ‘Why does the
government retain such people who

disown the gowernment itself and
bring it into disrepute before the
people?’. To that question I could

give no answer, and it remains with
the Home Minister to find out an
answer,

My hLon. friends have been agitating
for long, and lest I disappoint then I
must refer to the question of Naxalbari
also. I do not want 1o disappoint
them because they have been agitat-
ing over it. Last time¢ when I spoke
about this matter, the picture was
hazy. Now, the picturc is clear.
What I stated last time has proved
true, in fact, more than irue in every
aspect. This morniv.g, there was a
chorge against the Food Minister that
he had not sent enough food to West
Bengal. But frientls of my friends
here have !ooted rice and paddy from
Naxalbarj and are sending them over
to Nepal,

Shri D. C. Sharma: And China also.

Shri’ C. K, Bhattacharyya: My
charge against the Government Is...
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Shri Sreekantap Niir: The border is
closed,

Shri C. E. Bhattacharyya:. . . that
they do not check th» border: my
charge against the Gouvernment is that
they have abdicated tl.eir functions by
allowing this to continue. This
should stop, and this should be looked
after. What my friends forget is that
in Naxalbari they have taken up a
bomb in iheir hand which will ex-
plode in their own hand; they have
rajsed ghosts which they are unable
to exercise now; they are trying
their best, but the ghosts are not lis-
tening to ‘what they say, and some
time ‘hey will break their own neck,
and that time I believe is fast ap-
proaching.,

The latest slogan about Naxalbari as
it is found now is:

TR VERATE AT ATH, WHT
faagam

“Naxalbari, thy name i3 the Viet Nam
of India”. My friends know in their
own hearts that that is what ig hap-
pening. The central fact is that the
gituation is beyond cotrol, it is be-
yond the control of the State Gov-
ernment. [ do not know if any other
government is functioning there,
but there is no attempt Lo control.

The latest report that I iind in the
papers is this, that the helpless peo-
ple have now organised resistance
themselves. One SSP worker, Sam-
pat Roy, has organised people to re-
sist these looters and tyranmusers.

Shri N. C. Chatterjee (Burdwan):
A very good sign.

Shri C. K. Bhattacharyya: This
Sampat Roy, I happen to know, is a
chronic TB patient. He was in the
Kurseong TB hospital during the elec-
tions he could not work. The fact
that even such a young man had to
come forward to resist shows the des-
perataness of the situation.

1 believe I should say only one sen-
tence about Mr. Ramamurti's speech
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that I had the goog fortune to hear
yesterday, He has an advantage that
I do not have. With us ordinary peo-
Ple, ordinary mortals, our conclusions
«come after the reasons. With Mr.
Ramamurti, the conclusions come first,
and the reasons come afterwards, and
there is no relationship with facts. Ag
my friend from Tripura dismissed him
with only one sentence, that every-
thing he has stated about Tripura is
untrue, similarly I say that all that
he has stated about West Bengal is
untrue.

Shri S. A. Dange: Coming after a
‘Bood debate on the extension of the
emergency, and coming after the
events of Tihar Jail yesterday, and the
food questions, wvery little re-
mainsg to be added now in the indict-
ment that can be placed against the
Home Ministry.  Therefore, without
going into too many details, I want to
point out for the consideration of the
ruling party, and the Home Minister
who is one of the leading lights of the
party, to take a view of the overall
situation in the country, and try to
find out if he, with his programme, that
is, it the ruling party with its pro-
gramme can really find a way out of
the crisis without putting the country
into conditions of anarchy that seem
to be developing here ang there, and
without taking recourse to that one
single instrument over which he pre-
sides, that is the use of police force,
‘that is the apparatus of violence in the
country, to suppress the demands of
the people. That is what I want them
to consider, and therefore he would
excuse me, or the party would excuse
‘me, if I draw their attention to certain
genera] features.

15 hrs.

After getting power from the hands
of the British, not that many things
were corrected immediately, but they
did try to do certain economic deve-
lopment, try to settle certain problems,
.and take the country forward accord-
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ing to their own lights, In those very
days when prices were rising, when
profits were rising, in 1949 the profit
rate of the textile industry was 600
per cent, but it was all excused at that
time because it wag immediately after
independence, and so they had to be
given time. Agreed. Even then at that
time we told them: gentlemen, you
are following the road of capitalist
development, and it will lead to its
own logie, if you do not, from the
very beginning, be carefu] about it.
Their answer to us was: we are deve-
loping a welfare State. What is the
welfare State? To hold the scales
between the exploiter and the exploit-
ed, to hold the scales between the
landlord and the peasant, the worker
and the capitalist and so on, so that
all the classes would go forward on
the path-of development as proposed
by them, Certain development took
place. They got the credit; we do not
deny that credit. In the Five Year
Plans, they established the steel plants
and engineering plants and they tried
to develop the heaviy industries. The
programme for the abolition of land-
lordism was there; some compensa-
tion was given to them and some
rights were taken away and some
lands were given to the peasants and
some tenancy rights were given. At
the same time things were not deve-
loping as we intended and it did not
bring benefits to the lowest classes of
people. But then another develop-
ment was taking place with their idea
of holding the sacles even ultimately
in this process the power of the en-
trenched classes came to assert itself
and the law of the capitalist develop-
ment, of which we told them, did
overwhelm them. But they asked us:
do you not trust our bona fides? Do
you not know that we fought the
British and we intend to do good to
the country? We said: all right; we
give you the trust but we should point
out to you that the workers are beins
exploited and wealth is concentrating
and this is going to behead democracy
in this country. Then, they replied:
you are exaggerating; certaln profits
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should be there. Well, profits should
be there, six per cent or nine per
cent, or ten per cent. But what about
one thousand per cent? Then they say
that it was an exceptional case; the
others are all normal. After all these
developments, the third Plan more or
less crashed. The Fourth Plan is
nowhere and the whole country is in
the grip of a crisis and the crisis is
now breaking out in several forms in
al]l directions, Having now seen that
it is breaking out in all directions, they
are losing their direction and think
of utilising the only arm left with
them, the arm of the police, state
violence against the people who want
to protest. That seems to be the main
function of the Home Ministry. They
have developed the bourgeoisie to such
an extent that now the workers and
the norma) people are not prepared to
stand it. When they protest they point
out this bari and that bari and some-
body's statement somewhere or some
violence somewhere else. Please do
not sidetrack the country. I do not
want to describe all its details. All
the Members are learned enough.
They were decrying our statement
when we said that property was con-
centrating. They say that property is
developing on the principle of trust as
Mahatma Gandhi said. But the big-
gest trustee according to Hazare re-
port, happened to be the Birla House.
The biggest trustee of the people’s
wealth started with Birla House and
there are 75 monopoly houses. They
are the source of all corruption in
this country. That has resulted in
misery to the people. What could we
do now except protest and lead strike
struggles? All the tripartite conven-
tions are violated. Even the joint
consultative council which functions
under him is not allowed to discuss
the Gajendragadkar report. All the
conventions that developed, all the
legislations are violated, Under such
conditions, please tell us what we
should do? Just suffer, be patient
and die? We refuse to do that. In
order to avoid certain strikes and
struggles which need not be launch-
ed, people took to the smaller method,
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simple method of gherao. They made
such a hullabaloo about it ag if gherao
is so injurious to the whole country.
Gherao had an advantage,

_ Shri C. K. Bhattacharyya: Gherao
involves personal violence. You should
not suppress facts.

Shri S. A. Dange: Sir, I have in my
statement always said that the majo=
rity of gheraos have been without
viclence, In one or two places if
there was any violence, I am prepared
to cal] it off in that place and censure
the people concerned. 1 have said
that. But they launched a sort of cru-
sade against the gheracs. Well, Sir,
I say that gheraos will be curtailed
and genera] strikes will start. Why?
Because you are not giving us any
solution; not that we are enamoured
of it. They are inevitable in the field
of industrial relations; the concentra-
tion of wealth is forcing the worker
to act in order to exercise and defend
his own rights and when he defends
that the Home Ministry steps in and
says, “We know nothing except law
and order.” If law and order is to
buttress the development of monopoly,
then the wviolation of that law and
order is the sacred duty of the work-
ing class and the people. Law and
order, if it stands on the side of the
power of the exploiting class, then the
other class has the sacred duty and
right to violate that law and order,
and establish their law and justice,
the law of the right to live, the right
to work and the right to have a decent
order in the country. You have vio-
lated the simple law written in the
directive principles of State policy:
that you will have an adequate right
to living; this is the fundamental
policy of the Government, the right
given in the Constitution. Give us
the right to work, But all those
principles are violated.
When they are violated, and when the
workers protest, hag not a worker the
right to protest? You guarantee the
directive principles. Give the worker
the tripartite convention which gua-
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ranteed a minimum living wage in

1957. But until 1967, every Wage
Board has violated it What is the
Home Ministry going to do? Will

they arrest the Birlas for violating
this “law and order” as recommended
in the Constitution, the rights and
the directive principles of State
policy? Wil] you carry out this State
policy? Will these mill-owners be
permitted o violatc this. When the
workers protest, then alone the law
and order womes in. Therefore, in the
field of industrial relations, there is
no other way for the working class to
protect its right to live, adequate liv-
ing, minimum living standards--the
contractor beating the workers and
raping the women of the working
class—al] this cannot be stopped ex-
cept by gheraving, a great revolution-
ary concept of the working class, and
that revolt is springing up. Instead
of meeting thy demands of the work-
ing class, you arc trying to set in
motion bigger forces of violence.
That is my submission. Please do not
do that. Already the protest has come
in the form of defcat of the Congress
in certain States. In certain States.
the defeat is leading to the assertion
of the rights of the masses by the
Governments that have come to power
as in West Bengal or in Kerala or in
Bihar. .

Just consider the attitude of these
gentlemen: their programme is for a
classless society but in which the
Birlas will rule; it is still there in
the Congress programme—a classless
society, a society based on love and
non-violence. But the highest vio-
lence is practised privately in the
industrial field, in the agrarian fleld,
by the Jotedars and landlords. Don't
you know by your own experience?
You have got the peasants down be-
low. You do not dare to proteet them;

when they take the lathi in hand, as’

against the landlord’s lathi, the Home
Minister sends a gun; and if they take
;he gun, then as against that, you send
a whole battalion; if the battalion fails,
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you send the army; if the army is not
effective, then call in the Americans!

The police revolted in Delhi the
other day. What was the remedy?
You send in the armed police, It
the armed police revolted, you call in
the army. If the army is not enough,
then you call in the Americans! Is it
the logie? It should not be the logic.
I request you that it should not be
the logie, because that logic will not
lead to a solution of the problems; it
will pot lead to the retention of your
power in this country. It would ulti-
mately lead to the destruction of such
monopoly power which is leaning it-
self on the big monopolists and the
landlords.

Thercfore. a grand democ "atic revo-
lution is bound te come through an
upsurge in this country, unless the
ruling party decides to resolve the
crisis by democratic methods and by
not using supcrior violence. That is
my general proposition  which I am
putting before wvou. Therefore, the
solution is not either a change of this
rule or that rule, or a change of this
Minister or that Minister. The change
required is not that. Even if you
overthrow the West Bengal Govern-
ment which is there today, you will
not succeed in solving the problem.
Even if you have a Congress ministry
there, it will not solve the problem.
There is a Congress ministry in
Madhya Pradesh, which cannot even
solve the tribal problem in Bastar,
where there is no Pakistan border, no
Nepa] border, no Chinese agent func-
tioning. The Maharaja was shot, be-
cause the tribals and the Maharaja at
least in one exceptional case agreed
together, unlike in other places. You
are talking of Naxalbari. But what,
is the explanation for Bastar?

For many years we were together
in prison, Now we are an the opposite
side and we want to overthrow your
rule. True. But we cannot forget that
we have been together for sometime. I
am wondering how you can be beg-
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guiled by all these machinations of
Birlas ond otber monopolists into tak-
ing a course which is pot able to solve
the crisis at all. Naxalbari is not the
main problem. It is merely a manifes-
tation, partly cerreet, partly incorrect.
Naxalbari ig an agrarian revolt. It is
not my reading; I have got proof of
saner people to show that this is
purely an economic problem, It is in
many areas an agrarian problem not
being resolved, tenants thrown out of
the land, workers deprived of their
dues, rent not reduced from 75 per
cent to 25 per cent or 16 per cent as
Mabarashtra and some other Stales
have done. All this crying evil is find-
ing expression in peasant unrest and
peasant revolt and peasants saying,
“If the jotedar throws me out, I will
go back and sit.” A clash ig inevitable.
In such a clash, should you be on the
side of the jotedar? My friend there
talked about one Sampath, who is a

T.B. patient. He did not say about
his profession, TB patient is not a
profession.

Shrl C. K. Bhattacharyya: He is‘ﬂ
young man, who has been a social
.worker all through his life.

. Shri S. A. Damge: Some jotedars
are being armed secretly by handing
over police gung to them to sheot the
peasanis rising in revolt. Taking
advantage of some differences in the
opposition parties I am told some
jotedars are clothing themselves with
the name of SSP and coming forward
as “heroic” defenders against violence
ang what not!

Does not the Home Minister know
that throughout histary, in America,
Englang and everywhere, mine-owners
have slways kept armed gangs to
suppress the miners from resorting to
strikes, agitations and so on? It is a
law of kistory. It is happening in
Bihar, UP and Bengal and other places.
I make this assertion on behalf of my
party: Seo long as you permit the mine-
owners to keep gangs armed with
weapons to suppress the miners, the
miners will exercise their right to
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resist that with the same weapons
everywhere whatever the cost. We
cannot help it, becuuse the law does
not help us; the law helps the mine-
vwners, the law helpg the land-owners,
the factory-owners; but the law never
goes to the aid of the workers and
peasants, This ig the position.

9380

There is only one solitary case in
the history of the Congress when law
was sought to be used in favour of
the workers, and the circemsiances
then were peculiar. When Mensrs.
Harvey & Company want to use
black legs—Shri Rajago aTi Was
the Chief Minister and Shri V. V. Giri
was the Labour Minister—Shri V. V.
Girj said: I will not allow the black
legs to be used by Harvey and Com-
pany; if they try to do so. 1 shall
apply seclion 144 and shall sent police
to the gates of the mills to throw away
the black legs. Shri Rajagopalachari
agreed to it. Se, for the first time
in the history law was used in favour
of the workers, and that was the last
time in history.

The Home Ministry is the key Min-
istry. Finance is the exproprister of
my money and Home js an instrument
for terrorising me if 1 protest agminst
my expropriation. These are the two
great pillers of this raj of the mome-
polists and the landlords, What are
they going to do to change the oic-
ture? If they cannot do it ang if the
people revolt, what is to be done?

There is such a hullabaloa about
the princes. There is a talk of their
privy purses being curtaileq and some
congressmen are said to be repentant
of that resolution,

"’

An hen. Member: Really?

Shei S. A. Dange: I do not know.
Perhaps, they are going to be cut but
some of them are repentant. Now,
what is this question of privy purse?
The big maharajag have got millions
rf pounds of investments in England
and America, like Jaipur apd others,
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Do they require to be given free elec-
tricity and water when a poor peasant
in Rajasthan cannot get water and
electricity, and to be given Rs. 67 lakhs
and not Rs. 67 thousand? And now
the revolutionary proposa] brought in
is that this supply of water and elec-
strictly will be stopped. It is revolu-
tionary. Then? They will be reim-
bursed the sum paid by them hence-
forth. That means the water and
electricity will cease to be free; it
will be supplied with cost and the
cost of it will also be paid to them
by Government. What is revolution-
ary in it?

Why are you trembling against the
prices? It is an order which is extinect,
which should have been extinct and
which ought to be extinct. It is said it
will be violation of a solemn covenant.
We have another covenant, a solemn
promise, written in the Constitution,
that the State will secure adequate
meang of living to every citizen. This
is being violated completely. But the
other solemn promise of the parasitic
gang being paid crores of money out
of the peoples’ money is solemnly
kept. For what? So that they should
not go on the side of the British.
They were brought by the British once
and now they were brought by the
Congress Government. They are out
to join whichever party or govern-
ment pays them. There may be cerT-
tain good exceptions here and there.
I do not say that all of them are bad.
I know, for instance, that there was
a maharaja who befriended the ter-
rorists in France and met the cost of
living of that woman Trevolutionary
who stayed in France. I know that
one maharaja of Baroda did it, not the
present one. There are certain maha-
rajas who gave shelter to the rebelli-
ous peasant leaders in Maharashira
when they had taken to agned revolt
against the British. There are cer-
tain small princes there who did it; I
know that. If you say that they
should be given some compensation,
yes, T am for it. 1f you say that for
their anti-British service they should
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be given Rs. 5,000 a month, please do
it; I agree with you. But these fel-
lows who say “no” unless you pay
them, who will go to any side which
pays, who were bought as traitors by
the British, why should those traitors
be paid? Let them go wherever they
want. Instead of that, why bring in
solempn promises? You have violated
the solemn promises given to the
workers, solemn promises given to the
students, solemn promises given to the
peasants, solemn promises given to the
tenants about adequate right to work,
right to live, right to housing and so
on. Now, this gentry which wanted to
sell India or jeopardise the interests
and jndependence of India—you
bought them and you paid them very
well; you rightly bought them—are
they of use any more? Are we not
historically developing an indepen-
dent Indian society? My hon. friend
there was quoting some Sanskrit pro-
verb. Ig it not true, does he not know
that, that in Indian history land was
never a private property, that the
Jaimini Sutras said that the king can-
not give a grant of lang to anybody.

T yfa: | FEgTORET

that bhumi shall not be an object of
gift.

oft woETeT WEITWd . YSsiW-
Ty o O

Shri S. A. Dange: That is later on.
Jaimini Sutra was written before
that— gwiw  qafe &% QW
because law when Dushyanta came in
and wanted to run away with
Shakuntala, He is quoting wrong
things. Jaimini Sutra is one thousand
years older than that. There the
quotation isi— =

“q gqfe e, sdamETORER

Shri D. C. Sharma: Shri Dange iz a
pandit; let him give up Marxism,
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Shri 8. A. Dange: Now, what zan 1
do? This pandit does not know that
Marx was the greatest pandit and that
in the second volume of Capital on
circulation he quoted Manusmriti how
villages were organised by tens groups

and how revenue was distributed.
Please, Mr. Professor, read marx
again. Let me enlighten nim.

Excuse me, I do not call him ignorant,
but let me enlighten him. When he
died, poor Marx was studying Sanskrit
and Arabic in order to know the true
history of the Asiatic continent,

So, what I was saying was that
Indian society is historically develop-
ing. Omnce land was not private pro-
perty. Then it became private pro-
perty. Then came the landlords.
Then came the princes. Now we are
in a capitalist society wherein land-
lordism has no place. A capitalist at
least establishes a factory, at least
supervises something, at least produc-
es something. What is the prince
doing excepting producing :candals
by the score? The highest producti-
vity of scandals in that sphere is well
known right from the case of maha-
raja “A" who had to pay L5 lakhs in
Englang to hush up a scandal up to
the present times. Are they any more
necessary for the developing of "ndian
society? 592 convenants are a black
spot on the gemocratic Constitution of
this country which guarantees funda-
mental rights and adequate living
rights but which are never translated
into practice. Are these convenants
consonant with out line of develop-
ment and the perspective of the India
we want to have?

Therefore my submission to ‘he
Home Minister again is, please carry
out the desolution even if it was a
snap resolution. Carry it out in a
snap without giving them time to
think how to overthrow you; other-
wise, they will conspire and over-
throw you by joining the others.
Therefore, a snap resolution on a
given point should be carried out In
a snap without allowing the enemy to
wake up and overthrow you. There-
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fore, what I would suggest to the
Home Minister is, please take this
question seriously and do not pursue
this conspiracy of overthrowing the
West Bengal Government, shouting
about gheraos and Naxalbaris, That
is not going to solve the crisis; maybe,
you may be able to overthrow the
West Bengal Government but that is
not going to solve the problem of
Naxalbari.

As to utilising the Peking Radio,
one knows very well that Mao Tse-
tung is a senile gentleman. One
knows very well that the philosophy
he is preaching is no philosophy. He
has converted himself into a prophet
ang produced a red book. With sword
in one hand and the book in the gther
he is trying to imitate some prophet
and thereby trying to unite his own
people whom he could not unite on
the basis of Marxism, Leninism and
Communism. He could not translate
those . theories into practice. The
whole economic line there hasg gone
wrong. Bonus is cut; wages of
workers have gone down; there is a
terrible crisis and the whole thing is
covered by putting ten million young
good little boys who do not know the
history or economics, who are very
well revolutionary, who know Mao
Tse-tung as a great name because it
ig that one single man who gave the
correct line for revolution in China.
Now he has become a prophet and has
produced a book.

And what is the line? It is: China
for Chinese, he for himself and let
the world go to hell. A disruption of
revolutions in every country, where
the fight is winning, is the result of
China's policy of Mao Tse-tung's
Thought. This is the result. They
disrupted Indonesia and many other
revolutions by calling for “revolu-
tions.” If you call for a revolution at
the wrong minute it helps tHe counter-
revolution.

There is no necessity for an armed
revolution in West Bengal today at
all. To describe the ordinary peasant
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revult as g sort of an uprising to es-
tablish liberated areas on the Peking
Radio is just to help Shri Chavan, the
Home Minister, and the Congress -0
suppress that thing wi‘h greater vio-
lence. Therefore he is vory glad with
that broadcast on the Peking Radio;
in fact, they want more such broad-
casts so that they can create a hulla-
baloo in the country that it is not an
agrarian problem, that il is not 3
problem of tenan's, that this is 3 pro-
blem of China coming and starting
‘trouble in Naxalabari. This is all
because Peking ‘Radio has said zo.
Should we take it so seriously like
thet and convert a simple gagrarian
dispute into a sort of rebellion and
try to send army ang all that?

We certainly stawd for the defence
of the peasants’ in‘crests in West
Bengal Our party has passed a reso-
lution that we are going to defend
the peasants against the .jotedars’
offensive, We certainly do not agree
with all :‘hose Peking broadcasts be-
eause they arc disruptive of the demo-
cratic revalution. We know it. The
nRumber of compliments that Peking
Rodip gives 1o our parity is well
known. We certainly will not be
supperting any hing which they are
proposing. But we do , support th2
struggle of Naxalbari peasan!s. It is
not because of Peking Radio; it is not
because they are taking to arms,
The arms cannot be taken up by any-
bedy or by everybody at any time or
at cvery time. If at all they are
necessary, there are conditions for it
ang there are times for it. There is
no such situation in India. Therefore,
we are DProposing a democratic method
of a democratic revelution being
earried out in the interest of the
workers and the peasants.

We certainly admit our desire to
overthrow your mistule. There ig no
doubt about that. But that does not
mean that they should take advan‘age
.of Peking Radio broadcasts and let
loose 8 whole soldiery and let loose a
mhole -bastalion of gengsters and of
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jotedars, Even they should not think
thaw the solution is to send armed
forces and start shooting.

You send food there. It is already
admitted, that though 15000 tonnes
were premised, you send 10,000 tonnes.
There is a shortage of 5,00 tonnes.
How will the stomach of those who
are ghort of these 5000 tonnes be
nlied? Those who do not get food,
what will they do? Will they not get
angry? Will they not pick up a stone
or g lathi? Will they not beat some-
body who siarts preaching them non-
violence, prace and truth and that the
Governmunt is doing everything for
them. Can't you see that they are
going to lose temper?  Therefore, 1
plead with vou that if we do not zet
out of this crisis wnat is enveloping
the whole coun'ry and its economy,
we are going to Jand ourselves in the
hands of Americans. They are al-
ready dictating their terms. The
f._rtiliser plani they supplied is broken
Jjunk; they gave you second-hand
machinery. They have already laid
a wrong line between Haldia and
B i. Mr. Asoka Mehtag has been
plcagi'ng for them and these people
pave run away saying, “We have done
our job: we have taken our money,
That is all.” This is what is happen-
ing. Why is it happening? It is be-
cause there is no vigilance. Why is
there no vigilance; it is because you
are blindeq by the big monopolists.
When the big rich come to the Minis-

try, ev.n the big Minister gets up
from his seat. But when a worker
comes to the Ministry, he asks his

chaprasi as to what is his name and
why he has come. There is this class
differentiation. May be, Mr. Chavan
may be more polite and he is polite.
Yesterday, he gave a nice, suave
speech. But I can tell him that he
cannot solve the crisis of 75 monopo-
lies by his suave manner of speech.
They will hear him and say, “Gentle-
man, we are not going to give you
our black maney unless and untll we
get our terms, unless and until you
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suppress the workers -by whatever
means you can.”

My sbmission, therefore, is this.
The Home Ministry is on the side of
the monopolists. Will they give up
that? The -Home Ministry is-on the
side of the lanilords who after the
abolition of landlordism are surviving
in a very strony and good way. The
Home Ministry says that it is on the
side of the workers but behaves as on
the side of the capitalists. That is
quite clear, 1 can give you a
thousand instances, in coal mines, in
oil, in textile industry, everywhere,
to show ihat they are with them, He
knows it. he belongs to Bombay and
he go.s there and sees it. See the
fraug of the United Mills where a
man ran away with Rs. 96 lakhs and
you could not touch his hair.  You
can only eatch a sub-inspector for
selling a railway ticket of Rs. § for
Rs. 7—arnd say, corruption caught—
and put more security force, public
sector security force, Central Seere-
tariat sccurily foree, everywhnere
security force, ¢nd finally a security
force against sccurity force. This is
the contradiction in which you will
be drowned.

What 1 submit is that unless he
changes his class character, unless he
comes definitely on the side of th:
workers and the peasants and gives
up this upbringing those who are
working against that policy, unlesg he
agrees to help the people to fulfil their
ambitions and unless he ceases utilis-
ing this fantastic Peking radio, which
is disruptive of revolutionary move-
ment, we cannot support the grants
being given to the Home Ministry to
continue its career any more.

Mr, Depaty-Speaker: Mr. Hem Raj.
Shri Hem Raj rose—

Shrimati Nirlep Kaur also rose—

Mr, Deputy-Speaker: I am definite-
ly giving her an opportunity later. I
have calleq Mr. Hem Raj.

ASADHA 13, 1880 (SARA)

(Min. of 0388
Home Affairs)
Shri Sheo Narain (Basti): Whosé

name is first on the list?

Mr. Deputy-Speaker: He may re-
suma2 his seat. 1 have called Mr, Hem:
Raj. I am giving her an opportunity
later.

Mr. Hem Raj.

N1 4 R (FTAIr) : IEAE
TErET, & wEr gt § feomas
AF qraq &1 A faar 1 & wea g
fafrezx wma &1 aard T owigEn
i frsingvEm fafash € foed ot
TR T gEwars ma fagaa §
osE AvF & faqen § W Iw | aar
Faves {ar famr @ faww f& W
& fag agi 47 TeAwH WS a@ §
W qq |

wdt w7 i wegfree
¥ Al g 7B 9N § g 4w f
50 7 ¥ wrwr W1 gme gag faw
TIAART #i AT §, AENEmRd
# qUiT &1 afgw Amg § sEE
& WA @ " 5 o 3w wromet
e, IT T MT W OAWH TR &
ST AVFT g€ & WY q@ O gAY
afam & it smifes  frfeww &
A1 FUETHEN TWCH §, I § A1 NG
TFZA 4, I ¥ qafeaw wrar & S
et & qfag # g9 7 wT X A
T A & FEIRIS #1 agh § oI
T | §F ¥ gaifeas foed W owew
¥, F w7 feom @i &1 fadr o ) fagr
F g7 w fem mm, go die &
fear mar o fer @1 gt gl
wré ¥g7 & fr 7 O a8t T AE W
% gamar £ fr 9w der @
fomrs 3T & | ST & WWT AF ¥ AW

frart T ¥ § | v TR &

aga Wy ot FY aE ¥ g A fen
21 T TeEE & gaE vl wy fay
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[ Bwrarer] -
1o aw A @ & owmt o . osfafagifer st g e A g
foraa ft agi o AT & w9 WY, foraet o gt 9¢ afafaw & 7 a7 w197

I g § I M A FENEE o
IV W FA F FF g gwTL
A FIET ST FEEUTE foAa

1533 hrs.

[Surr MANOHARAN in the Chair]

% aga sma T qTH AGH ATAT
argar | & qfw gfagw Efwd &
g wafeyr w@ % Affm
Hedw & wmaar & g fafaes
qrgd & gTHA AT ATGATE | FAL
dfaury # 91 foew ¥ ooy @—
oF #1 27 g a7 W gy 1
gfraw e | g aw w2ew
aredT ¢, I Ft ager AL gEE qrfew
¢ afex sgt ax gfvaa e &
aeE 339 gfamw Hwedw &t
o wdraere &t § afeT aga e
=l 1w wiraet 7 & &
fomat sy wETadT 41§, 3@ W
w1 gIea &, 78 F w10 qwd w7
wgat g 1 foaet @ afFae Efwedw
§ o w wfafagfer sgm ww
W ¥ g T g fAwe & alw g%
femws wgw, afogr < faga #r
wifod, €7 & wymew § | gw
gt faqs ot fawr e @9 ¢, =@ A3
[ faew @1, a1 wrgew faw gl ,
T % qra AgY § T, 79 % v q@i
¥ A feme a faar 9, s @
&=« TAAE 37 F ol goroa @
&), a9 a% T qF TE¥ & q6A |

7g At g wfoedfes & @i
ot g qefafasifer ame 7y ¢
fagdr Wt qfmaw éfeda § 7 &

wqR SUETH & § qgr 9T fafaed dier
g wdmer woe gafsv e s e
FZI AL dlo THo, MEo Fro THo,

Tro Hloudo WHAL qT AET §, foramr

FANATHAT TR T OF ATE WG HIAL

foite & 5@ a1a #1 Araa § fa fgar=a

waw wforg T, faga aréveza §, gt a1
TFIHI aga S ¢, Ffew A mfwast
oY AT TT AN § 39 F FOCAG AN

fufa=t a1 wgte 7Y 8, forasr Ao
77 gaT ¢ o agl & samqiee ¥ o

HT A& G T |

9T ¥ WY £ FATAT g— Glo
Hlo THe F1— faeat #w¥T famra=
#1 famre, g9 § fgares & = 3t
dfr T fem arar g, ATy gAY
atadrd ag 9T &, g & awi #1 fgm-
F9 & qaraw sarar gfaard & faas
a9z ¥ fgwrat & AUz &1 780 &
AqUZ § YFEA FTO0 AAAET &
anan § &% fordr & ag wwwman g f e
a1z fgars &1 &t o #Ho wHo
F1 FTT WA AT §, G A% ET
wifgd fgmew & foy qq@ e g
arfgd | ¥7 #1 9 aqga g-feeh
M fewraw & fad &t owmfaaoe
g & 9 afa ofeews afaw s
& W g § W M FT o
wFrfRAT & fad, o€ uw &0
FwrE 4% & faq o Sfvmew o g,
ag @ g1ar & WY wfo To UHo &
fae flar g, 7o f gar LzadsTd
fYo o THo & wFwfwAWH * fwd
IJFT At @z qfews afaw s
& FOFwR [ Fav § 71T 37 -
AT # &t S rw g E, 99 A1 @
T@T AT § | WIH S 9T g AT §
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fE a8 & tard & @ 37 & mixw
T & A d Frawg g9 & wa fa
WA & wfragm & fgraw & S
#t F1§ 9178 TG (oot a1q &) W A%
1 78 (W § fa &= A< a5 %
% femiaw & @ agg #9 WA § 1 59
9% qwr9 g9 7 faedt § 1353 wiE-
% § M A 2 § 2243 wifwas
¢, wafs fgures & a=rd 1§ 29 ML
garE 2 ¥ 53 wifwas § | g foy &
7g wawar § & ug 91 wiae sargE
#ITE ag T2 g wfaw

ELCANE AL U G RS
AW agT wwar § | gm fufay W
FqT AT & F0 AISIES A F qW@AL
g 4 ggl 9T AT &F AT § | oWl
fre® fzaY fenrae & §oarg F ¢AF
miws go, 97 # & 9w 7 gU
7 ot fgmraa & 7€ 9, 99§73 F1 OF
Jg @ * (97 wad vy 99w AqE,
WX WS qEA & GE £ T swEA |,
Eque AqYSIER  TAATITT AT T A &
wifs g grar falawt & d fanas
7€t famar & 9T T7 AW § g 9%
F17 T& F9aT

T F 918 1 AR AMT § I FT
/AT JAEAT FAT g), I 1 fAgfe
FENE AT I & 719 qraT adl § |
& m1g & oot FT0 g g fw @
o% aifgz gwr a8t § 99 fraga fwia
gt 7 o femis s i g fs fgms=
wxw Y f5 og™ us srer ar ofwr
g7 WIT 13 AT A WEw) 41 39 &7
af@ar 11000 qzem diw & g@r 4
#feT Wi Y 9« w1 @ W@ g
& T AT I T WAy W guAT g
T g v 2s A & AW
fgmraw w3w #t dfocdfer wisaen

ASADHA 13, 1880 (SAKA)

Min. o
Hmie A,ﬂ’aifra) e
&1 W 7 ww @) g o fgmmae s2w At
gfagw R ¥ fawter &3 % &
e &1 awi 2 feqr @mg, 3o fowie &
AT £ foar sra 71T 39 U gARE
&1 Iq7 T fagr g

fgaras saw ¥ *THr ¥ sgrar
U wioE § AT gg o 9 9%
qir a1 & @eT g wFaT § | I H A
gaTdr a1z AT § IW § & I w
gadt wfas wragy g1 a%dr § fF 22
9T 4T 9T WA GST T 7 | B A
ot fmT § g fEma g qgr &
W AT § IT G AWl IT F FR F
ET WIAEAT g1 a%dr § | gafed
# woman g fa wa ag awa a1 wwr g AR
# g fafae< arga & w9t s T1Em
g f& ag fewras w2m %1 0% 7 @2
F1 g1 % |

9 & 19 qq & QA A § T
wig § f sea & fom seqem
H qaEIe | FT FT IEE 9T a1 FT A
afgy wifs gak fegema & o
Fredreaa § 99 i qar s griae
7t & f& #r8 gfaga &0 g
UF WY 9T WIS FTH § I WU
a3 wmar & WIT 3§ H W W19 &1
{es wfpfwdz a9 & feq s
FUY H9T & A IH ¥ O% gW ®T
&1z & f=ar s | 2@t w1 A gy
¢ 39 %1 Y 7g fewie § AT agr o
ot qafas § sa 1 Wi fewie § gafag
s a%F W1 T § 9w fawie w0 oAg-
AT T G, SR & AT @y § 9
#1 &% FW §U AGT I TF G LT W
Tt % faar wmq |

W ag 9 W g § 7 oAt
%1 fafredt & < 25 wTw & AT
1A o=t v § @ 9w F fag I
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[ ]
§IA NTAHT F TART A9 qEAT
38 T fau 9% 2w asAfiz w0 e
fafrgfer qgaa 371 qvar § #
FrEAAfus ogaw AT AT IAF
forw @gr arFT Twma FAY TEAY 70
I YA AR TR FA F ox quew
qeft & 1 safeq gz a9 wed Fm 2
fr ag &k &0 T A XA W X
7T gara A feqr qm ww faraa
XA B TF FF 2T 71 291 fzar w7 o

NF A A Uk OF a8 ¥l
wrar ar & o gfga 20z &R
A T9Z A 0F a1 g a4 2 5 gar
1 fedoq % odeA & T H @R
q A I FAfi faaarid | qa@ ¥
feaarzTnT 03T F WART IZ A
faort ov v 71 wEe G g &
q=T TF ¥ A IT CAF w0 A=A
w1fga 4 ¥ 77 7o g 2w 1 ¥ f garh
w1 Forar Y oo & &7 W | g
ot % 4 wie gfamom &0 9 7 27 1 @@
% frar & afew 90 & 719 =509 W
sraErE fearas w3 H qmh 4f W18 7®
FNFEATE 1 TAETST AT A e
&5 g1 qr 917 TH 9T, ITIC AW H{IAT
W{iﬂﬂﬁﬂﬂéﬂ?ﬂ*mw @
afes  #gi TA= AT & WA AW
¥ o ¥ gmrar v famn ) 132 fede
HY ST wTET W @I g WX A®; T
fearas w2w # & &few 9® 0T #Ew
qord w1 & | T ¥ | oA AT
¥ A1 g o ¥ gt a®  fwTaw
w3w ¥ fqa § e 39 @ femmaw
FFETgaA e & W § wd w0
wrgat § & g ardy ®Y ey et
wafwg = & f& 3w w1 29t gfa
Fedt w1 § ST W ¥ INET qg
IR o @ g &

JoLy 4, 1067
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AEA T FE A2AT § fF A A
fomr frarsr & 3@ &= fegrer & g w1 &t
&t = 3 3faww g 77 27 A1 IwA A
AT | IR A A IO FTAOAHE FAF
gFAR T AR wF T 37 | @i AN
am ¥ w9 & fF 7 w1y ami w1 o93-
ART TR FUAT TFT AT TAT F 7T AT
fearaa w2w ot vF §7 =z @1 79
Z | g9 WERT F T4 4 FrT F TAAIT
71 g fEamq a8 a1a7 30 g
fam

st o T (7)) anf
wz =4, & ety darea & (A fam-
9 FXz gazeAr w1 fadw e
qEME | F TR A v §o I
arAT &1 FIT @ A B GAF WAl
HARTE | WHA K T AT A1 TZ AA A
FEAT § A1 W T wiwww F1 F@AT
¢ ? qumfa w@em, mT Wy § fx
ferg A garr W= @ o7 T T ORI
FqEZAA W, AN AR FT 7T GTA K
/I 39 T TS0 @I, THI Z7 F 17
¥ g qF waATT & w0 A frar @ 7 g
F aTLH g/ A 91 AT § | 77 fogw
20 ¥4 FI FAA AR FT AT
HFE@ F AAT gATL AAA ATAT
a1 g% AT UF FEAT AE AT SreT
% fr ota T = @0 9T AT AR T
goiaTeT w3 W@ & | I AL qSAT FV
FY 4TEA Y AT AT AT AT § | GHY
arcg W A g & i fgrgear orer
e, fegentat & s aw @R
T W /T W AL AT AT
R T areT ¥¢ @ § | gafAe wrer
gw @ w1 dw @ fe fegmm
AN A= F AT AR GET WK
=TS & ATE, WA WERE, W AT
& fr ww aowre & 3o qfrard 7 difers
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gl qz "=y 4 g e & a9
wn A€ W & T} gAT Aav e
Fr AT 3w & A gowd wA foed
20 9K & @ & 99 AN AT | TOAET
fafewr arEnwgae & ™ W & Fw
T A= 0% A7 (AT A a9 6 oG A
AN T W wAAT AT qAr g
9 | w7 fggFv aeE gAT 39 &
aE § A€ I8 AWCATE AM A, "o
#to UHo FFETTT G WX I X WY
firstr v T qrATdY oA S0 RS
g WY F1 g7 w7 AT gor fe
a7 frosr o T e fe
fafew wramwrs & gawi w9 7 WrOw-
Tifagt o7 wararr fer 7 fag@
f& fafror wmawe & oA FEdwT
WHT AT T 42 B HEAT A
T 9T, GIERT APl KT qeAT  spEY
wowAr A1 wgaz a7 fwa 7 a7 o4
FAXD A T g1 Ay G wdy e
AL STAR FFIET § AT FoqLar
wift # ne & wfew @ g9 w7
® | wreg w1 et sfer & Az
I fagw sarm § OFwIO T
T YT T AXE AT Ao faadt
wifr w42 ¥ Wi F Jar S
9z ww fear § %R I 9x wemETT
ot arym w F oo Ay ateRmr &
FAEErT 4 FY wg arer faEdy wror
Tty & % FOETT 3T I 9@ 97
aEE ffr af 1 Loamwr -
W Wi Agam f@ddr a0
foret e smorr famd & ey & OF
NHE AR wra F fawg  fafew
e w1 wy fear I eew
¥ T9 HORIT QT I 97 9K dsmar
T HAR| TR EY K T &7 QO
¥ wrow i da gl @ wfa
g wE ¥ AR FT oATA W™HAr
TEE, TR

ASADHA 13, 1889 (S5AKA)

{Min. of
Home Affairs)

7z Y Tz g warwm & fuEr
2 39 % &9 1% §0 wranr It wore-
sy fr R sw
% fas 2 gy E e gowe gt
(Y, AR, FAAT AL WHHL G At
# dhar froar st & oot To Y Y o
¢ az =0 gf W qg aTrd -
qra Y w7 zfadi & Fo W & W
TEY Aty A1 gfer & a8 wwAr F I
AFNTC 7T W § AR A wERAae
2 37 § F97 qUICIRIE WeATWT A
g1

At wATr AT wiwgw @ of
2w wrEr AT atqava g oaf §
MIFHNA AT I A EITH
T ®1 FAE TG @ & et & W
7 7 & ¥ A fa=d Ra
§ | d9g F18aT ¥ T FY §H ww,
FAT FTHR KT AT JHET F T
Al ® AT T, 9T oF FOT
2 | W ®1 g FT qrewaT gon v =
& e § a1 awrdt fraw @ &, §ow
WAAHE FEA UT FAIGE A, 1955
& ag wfwam F fasg &)1 dsowm
% fasg 3 | W & o FUT A
HOH(T & AAT M F74 & W AY
F ULTHIT FFAT ATLAT AH @
FA FAT FT HETTTHAT ATRA | G OF
FA® AN R AT T W AHAW
© AaHe gfaw 0T fivez e & wfw@
T W | WITH T AAHT AOANG
g fm e a i fram gan ¢ fiw -

“No Government servant snall
be a member of sr otherwise be
associated with any political party
or any organisation which takes
part in politics, nor shall he take
part in or subscribe to or assist
in any other manner in any poli-
tical movement or activity.”

@ # 9 £z 70 § A7 AT WA
Mg wAsgr e
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“It shall be the duty of every
Government servant to endeavour
to prevent any member of his
family from taking part in, or
subscribing to or assisting in any
manner any movement or activity
which is, or tends directly or in-
directly, to be subversive of the
Government as by law established;
where the Government gervant is
unable to prevent the member of
his family from taking part in or
subscribing to or in any other
manner assisting in any such
movement, or activity, he shail
make a report to that effect to
Government.”

st wegror wrgd € fF g7 OF afaEre
gfrarfré 31w gfear & ol
AFd Ft & T oo ofy
TR FTR FT@T § AT wwgTr Avg"
ared £ fr oot 3T wLqw A fod
2| AT FEIT A F AR, WA
T F 12, ToTI 9q ¥ QAv faw
g g wrfed | maw ¥ A qg w0
§ fe o g dvwT @ §, A
W gifgara= gfaw &g F1, 37
gt wodtfaw wfwwre A o,
auoETe & qarfaw wTg A w3
& Y €W a7 ¥ TAH T4 F
wfisTe 7@ & 1 TF ¥ 9 W9 F FER
oo § I7 &1 1% Faow TE war g
T TG WATITE W1 § | AT AT
e dam AR s aord @i ¥ ¢F
oy wrrAr & g WK A T
arar dar 7@ & fad w1 w1 A
qg % songw & fawrs @, dfae
¥ faems & Wi 39 1 51§ o®@ gl
o A& &1 W ¥ weerd AW A
qere T on w ) W fay o
ARz wfaw QT FTAE €FE § ITFT
qerTe @ew fwa 9 |

# arz ward AT @ @A

JULY 4, 1967

(Min. of Home Affairs) 9398

aTar FT1 F w9 ¥ FgAv wgar g
fis wrogTor aTgw WX 3T ¥ qW & WW
wgreAT it o #1 g7 02§
e Off FY T TX | woETW qrgd T
o & AT @AT AR AET &) A F
@y & ofewawen ferddz &t o
gt framm & fom & wgrewm wrieht o7
FTot favafaara #1 1916 1 wraor
ouT 1 et St ¥ ey favafaored
¥ 1916 ® Ewara v faar ar
|9 FT A FT qrea grn By graife
Iq qug et A w=g fafow e
F AT 4 AfFT 97 F wrww F @ §F
U TR AGCA  I5 HT IA S F |
g AT §TAT W 947 fF ag 93 ¥%
T A Y| wgreAn Wit ¥ wraw F arx
H o O wgT 91 g & W19 K7 JAT H
WA WgaT g1 W A1 &7 foe
¥ wfd@ & "Wl F1 ag@ ) arfow
g1 @ &, forg wust w1 1 Sfewa a0
FA AT § IT FT 99 HHIF AN 9T
QI o @ &1 Wt AveIwTE, Well
AR W ¥E AT G FH R FRE
ot f wwsft & F1eor & 3w &1 wrEA
FTRE @ fad & siwslt & fawrs
g1 & oot & fawrs o fodr ol
fe ag faeit wrer 1 g fggmm
# gt war 8, <@ forr & aieft o
& WEAT FY OF FT FATAT AEATE |
“Our language is the reflection
of ourselves and if you tell me
that our languages are too poor to
express the best thought, then I
say that the sooner we are wiped
out of existence, the better for us.
Is there a man who dreams that
English can ever become the
national language of India? (Cries
of ‘Never’). Why this handicap
on the nation? Just consider for
one moment what an unequal race
our lads have to run with every

English lad. I had the ?rlvi.‘lege
of a close conversation with some
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Poona professors. They assured
me that every Indian youth, be-
cause he reached his knowledge
thrpugh English language, lost at
least six precious years of his life.”

# TTo FUAT ATYT FY FAATAT FTRAT §
wifs ag aveft ff & arw @ T &)
ot arfet siisft #1 wmmy # fafew
TTHTT &Y oY, Fidg ga o ga) qrfadt
w9l @& | TTHET HAAY FY T
#faf oA 2 @, s 2 G B
e fod & ggar wgan § fo ow qw &Y
HTEAT FY AT Fr ¥ fod wrw Tw
fordmre § Wik 7g sidtw z= AIAY
a7 9T &1 gg WASY FY 7AW @
T & fore TFTT & dwTer /1T FTam °r
fr €& o 1 e Y Wi fa
Ford WY fRar o AT wTS Wil
Fareor & a8 & w1 &y gnrt i
A g FfY AT @ew G @Y AW
forar sripft Y aoFTe @ew T = TiEd |

WS & AW IT W § AL
dfqurm 1 ofafag 5@ N afs
wadll w1 fgegeara we ame fear i
# argar § fr fae a@ 1 faw o=@
qa ¥ WA AT § Ay X9 @€ ¥ A9
a# FY Far § fy oraw e A awr &
afl ¥ st wew A g e
o fol o o AW & afad,
9T F AT WX R AW & gy,
wAft #1 qew far wva W wRET
#t fowr &1 wrew A ST ST
FIF T W@ E I9 F1 AW fwar

15,57 hrs.
[SHRr MANOHARAN in the Chair]

ft forqor & # aew &, 3 ¥ forarr
At A & IU%, IT T AH ¥ AT
9 @1 £ 5 fggrary v &Y 15 Aq
wrerd § w7« frer # wreqw FATAT
g & ¥ g wEew 9 O

ASADHA 13, 1889 (SAKA)

(Min. of
Home Affairs)
XA FETAT gt § 6 g Havery S
TS os i mm T wr g
W WIST 1 TA09 §7 I FT qH A
#t e T @ &) & ot fo AW
ATgd Al qgar g, A fp wnvit e
faerraa & gogaefa @ 19 &, fs om ag
Tgl F genfg Tl ggi AT @ A A
IR 0F g9+ faar ar fs w2 ©:
HEW & WA A ATAT FT AGY AT qOAA
at dfawoza § gefer 2 37 | w9
#1 g 99 § 5 oo N fegrara &
a=x § Y faardf & 30§ wg wmr
FUT FOT T F 7ENE, ITHT W
N fFmarErg W N oM
ag e F |

# fagre @I Y 4@ 9T oF
=8 FTwH fod somt HAT AUEATE
fas o s g fagre < fag &
AT #1 qa: "wew &7 faar g, A
fararrdt dfegerer qtr ¥ fadh siireft &
& §Y i &, ga fawal ¥, 4y afra g,
gfrery & o @Y 77 €, IT F 99 gHAT
st @ i fra & | fagre s
q 7g st faoig fean @ ag wogia &1
# wgar wrgm § oo far &7 o
ST F T 9T AT WA T AT
Argd § IT F T F e T wEwAv
straT wrfgd | gH e @ fe g qare
TR FA G E |

ot wfasr wretg sidg ot ¥
QF SrEaTy e gwn @ fe e # oy
qaw ot &ew foar o weEArd #
frram ar 5 »ff s=gror ot wfgffad}
o w43 ¥ | ITHT g 7747 o, et
GESCECTR R Aok L]
qeTr g § | & wroag wiew
Wy Fidg FAET w1 ) qeqrT § 99
§  wraifas v & fod o d ?

it g WA 1 FAA &1 AEHTA
Y #1 aw g, fe oew feid ®
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[ <& T}
T ¥ fu semw a9 gwr 0 Sw
¥ @ foAt & amt 3w oAmw & aw
s wer st 3w fv oew fod
T XA A W e e
%1 #1§ fowrr adi & | we a2 Fw
TN ToETET WX FET T & 0T
7 Arg AT A1g @ § W g 4T
gawr frfy of @ew s oWTER F
ggEifemn & s FFaAd | WA
o fearr & &7 wr wifge | o
I GES W TR Gaw g fF oA
whas T £70F FHE 6 9o E
I¥ ¥ AE FETEAT * |

Mr. Deputy-Speaker: His time is up

He should conclude now,

w1 @ 9 T qgEA, uiT
wa grw = fame Wi 7 difeo

Mr. Beputy-Speaker: If he tak.s
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foundation ceremony was per-
formed by the Viceroy? Certain-
ly a most gorgeous show, an
exhibition of jewellery which
made a splendid feast for the eyes
of the grcatest jeweller who chose
to come from Paris. I compare
with the richly bedecked noble-
man the millions of the poor. !
compare with the richly bedecked
noblemsn the millions of the
poor. And 1 feel like saying to
these noblemen, ‘There is no sal-
vation for India unless you strip
vourselves of this jewellery and
hold it in trust for your country-
men in India”

o7 M A & arew F1 =R
(qdt 79 *1 @R F94 FO4q AL IF A
£ Foom fram

T AW HEIEW, WY K OE

more time. it will have to be deducted
from the time that another member
of his party gets. If he is the only
Member, well, I have no objection 0
his taking the full time.

ATH FTA AT AL Z | OF WAL
Ft am | qar wgfafrem srerm
FTF TA T w A E ey R AT

16 hrs.
ot wft vrw ;i q1A faeae we
% % & sz Do

g A1 Tl &7 frET oW aew
FARTATE T F Tg FAilad
FET wign | ¥ §9w ¥ Amq
s o femwer a1 T amar g
st fenfaaree & 1916 § o fy
Fo WA HIET ATAY Wl HYT ¥ AT
AT FW WG AT O JEAE WY
9, IN AT TW AT H i Y & v
¥, R Thit T F T are 37 w7 AT
¥R ¥ ¥, q% 0 fram & § Wgw

wga & foe a7 W T Awar g

“But what did we witness in
the grest pandal in which the

dTo €10 -1 W1 aF Hawre F T
arga A T faamw serrar F®owrim
grat g s g o s Aga ar
@t g farn & 37 & g0 v g o
s s T A A F faers
w1 o wT TR T
Fiwa wgrvg # AT W
FTIORVA & whoFrd i 3% § wear
TR e 1 cTgw andw I W feo
ne @ T T AT H W ¥ oA
vk ART WT T FATC A9 AT
FHFT W@ E | AT I aE T AW
T FTAT Tfge ST ag I wfywrr
& qunl AT W AW e IV
faars ywes S s Sifge |

ol IgH g1 T 9§ U§ w W
war fr @ gy e ¥



9403

ﬁﬁﬁﬁﬁlgﬂ@-@oﬁn L
R & IR A 9w § e
R & gar<t gfree wew ot
gt gt g ot rw Y E e der
Feafaeet #F gfa ot sw W@ £
argatfeat &t avw & @ fa<nY &
37 #1 mew w7 & foqu 2feey g
H1T 79§ gAY FAFA AT ATEA ¥
AT TR AT AT T TE FEAT @A
g fF 2zt 1 Fe Wi oot gw ave
T 99 75 & g% A% Ad &1 dee
weafrz ot § 37 A A gfe §
™ F faars o w0 @ fr oy =
T T7 H7T 7 E1 G T AHT FT GgAT
are g B ot & o= avm o o
i #r #xfew & afto fad w5 e
AT AR AEGAT &7 T AR &) g
AYE  AFATATED & AT T FEAT ITEAT
g1 w wmm Awa w79 fawr
& AFwTATE FY

W7 AR 97 WA A HLg Ha
g a1 3w & A o ad o ger A
oEgTil ¥ 7 &1 TAr F71 gt it
fr oo TmIa@ T av g g W@ 2
TeReATEY ¥ 0% & Fqr AAT F
oI FAL AT FrgEe ¥ o
A4 ARN FY qTIE TTET &1 59
AT AT F AR & e ¥ § e
T¢ A aEY S a7 i fa
@ A azifion S e FTareen § )
F FAET T A AT EIWH AT A
UHT T CFE A1 & IT F1 AT Ig THY
# f& g o wigw ¥ g7 w1 o) W A
@1 g8 w1 WSy Wi Ag & anr
wwr amfez o fegem & e
wrn & fou gud orfeni & gewrfas
¥ et fewme &7 @ &) ag A
FeyATdl # aqvenrdl & @ £
T FE AT T A g W
&I a3t @ TE 2T ) ¥fa o w1 HAHT
ag a€) s w=r0 AngE v H gra v
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Tz ¥ W wory At Wi e § o
fafred) & 99 X BIT, @ T W W
S| T TE W ¥ Ay § aEw
gt § e w7 aw g i A
ERE e o R Harew S At g

Shrimati Nirlep Kanr (Sangrur):
Mr. Deputy-Speaker, Sir, my policy
cut motion refers to the failure of
the Government to merge Chandigarh
and other Punjabi-speaking areas
with the Punjab. Unfortunately, we
are far too quick to give opinions and
deeisions on issues and matters of
o‘hers. But, on our own issues, no
matter how urgent they are, all we
get is perpetual indecision, delay or
an appesl, This policy is making onr
internal position weaker every day.
The present stalemate in keeping
Chandigarh in a state of animated sus-
pension can only make a bad position
worse. The financial respensibility in
respect of Chandigarh devolves now
on the Centre which is already over-
extended financially.  With the
Centre taking over; it has incurred a
heavy burden on the Exchequer. The
Central Government has other mat-
ters, which require precedence such
as agriculture, food and defence, and
finances arc limited. The Centre will
be relieved of this additional burden
by returning Chandigarh to it right-
ful administrators at an early date,

Chandigarh has taken the place of
Lahore in the minds and hearts amd
the plans of the Punjabis. In the loss
of Lahore, the Punjabi-speaking
people lost their Secretariat, High
Court, Legislative Chamber angd other
Government buildings; a large num-
ber of well-established institutions
like the Punjab University and pro-
fessional and technical colleges were
suddenly uprooted. The large com-
mercial centres of Anarkal where
Punjabis had invested a large smount
was also lost. Fn short. the Punjabi-
speaking people lost every aspect of
academic, social, rultural, literary and
commercial activities with Lahore.
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Shri Randhir Singh (Rohtak): That
was lost to us also.

Shrimati Nirlep Eaur: The displac-
ed persons of the East had capitals
like Calcutta and Dacca to fall back
on, but the people of Punjab had to
build from the ground all over again.

For six years the refugees drifted
to Delhi and other cities all over
India as they had no anchorages left.
Finally the site for Chandigarh was
selected keeping all due considerations
required for a capital. Members of
the Punjabi community irrespective of
religion or cread gathered to build
Punjab and the new capital of
Chandigarh. Out of 11,486 plots sold
to private owners in Chandigarh, only
1,457 were held by persons from the
Hindi region of the erstwhile Punjab
State which area now constitutes the
Haryana State. Presuming all the
sold plots have been built up, the
percentage works out to 12.69. In
other words, out of the entire built up
property of Chandigarh, barely 12.69
per cent is owned by the people of
Haryana origin and 87.31 per cent is
owned by persons who hail from
Pujabi speaking area. Obviously, con-
sidered from the important point of
building property owned in the city,
Haryana's claim on Chandigarh will
be found to be thoroughly unjustifi-
able. It was presumed that Chandi-
garh was and would continue to be
the capital of Punjab and consequent-
ly good road links and communica-
tions with our border outposts were
built which is vital specially under pre-
sent circumstances and all the District
headquarters of the Punjab State are
connected with roads. The only road
connecting Haryanag to link their
District headquarters to Chandigarh
through the Morni Hills is not reason-
ably possible. All the villages which
were uprooted to build Chandigarh
and its present surrounding villages
are Punjabi speaking. No amount of
nationalisation or hair-splitting can
change the fact that Chandigarh was
in its origin a Punjabi speaking area.
The whole background testified to one
fact that this was meant to be nerve
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centre and heart beat of the new re-
surgent Punjab,

The, tenacious monster of communal-
ism which had taken the lives of 10
lakhs of people during partition once
again reared its ugly head, It
emerged stronger than-all the sacri-
fice, misery and bloodshed, with the
holocast caused by communal riots at
the time of partition. It took full
command when the State was to be
divided on g linguistic basis as in the
rest of the country. The 1961 census
was thoroughly under the influence of
communalism.  Unfortunately, quite
wrongly and against considerations of
fair play and justice, the doctored
figures of the 1961 Census were sought
to be taken into consideration by the
Boundary Commission appointed by
the Central Government, Apart from
this misleading background the Com-
mission committed a number of
obvious errors. I have now ng time
to canvass them here. Even Pandit
Nehru, the then Prime Minister made
an officia] statement conceding that
1961 census of linguistic figures were
undependable and incorrect and will
have to be amended. Sant Fateh
Singh was also able to perceive this
and urged ys on to a greater Hindu-
Sikh unity. I might also mention
that apart from the deliberately false
returns in respect of the mother
tongue by those whose spoken langu-
age is obviously Punjabi, the position
is also distorted by the presence of a
floating population represented by a
large influx of Army and Air Force
personnel and by a large number of
labourers who hail from Rajasthan
and Kashmir and will not make
Chandigarh their home.

The Central Government, fortunate.
ly, appreciated the obviously errone-
ous premise of the majority of the
members of the Boundary Commis-
sfon. I will pay this tribute to the
Prime Minister, Shrimati Indira
Gandhi, that she had the courage to
realise this obvious mistake made by
the majority of the Boundary Com-
mission. But the Centra] Government
did not have the courage to proceed
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to the only logical and fair conclusion,
namely, that Chandigarh had emerg-
-ed from the dreams and the hopes
and the unremitting toil of the
. Punjabi speaking people irrespective
of community or creed,

Shry Randhir Singh: Now it belongs
to Haryana.

 Shrimati Nirlep Eaur: [t appears
from what I have heard in Parlia-
ment that Pakistan is again rattling
the Sabre. Punjab is a border State
and all these injustices, politically ins-
pired communa) disturbances and long
pending dccisions are not helping the
‘morale of the Punjabi speaking people.
We must remember that now-a-days
wars are fought with populations and
not by armies alone as we saw last
time when we had conflict with
Pakistan. The minds and the energ-
ies of the people of Punjab should be
free from continuous internal troubl-
s so that they build themselves up
against the constant threat of our
neighbour.

If against all facts and truth, politi-
ral and communa] pressures are al-
lowed to weigh, a terrible bitterness
will be createq in the minds of the
Punjabis. It will not only be a
wanton injury which they certainly
have not deserved, but a poor return
for the blood and sweat which went
into the making of Chandigarh and
the courage with which the Punjabis
always defend and builg their home-
land and the country. I appeal io the
Government, and particularly to the
Prime Minister, Mrs, Indira Gandhi,
10 see that Chandigarh is given its
rightful place as the Capltal of
Punjab.

Shri Randhir Singh: No. It should
go to Haryana.

Shri D. N. Singh (Muzaffarpur):
While discussing the Demands for
Grants in respbet of the Ministry of
Home Affairs, we have to take into
account the changes that have occurr-
ed in the political map of India as a
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result of the last General Elections.
The last General Elections resulted in
the formation of Uniteq Front Gov-
ernments in some of the States con-
sisling of political parties having dia-
metrically opposed views and politi-
cal philosophies. The only thing that
is.common between them ig the desire
to be in office and the fear of the
Congress. This is evident the way
controversy is going on regarding the
formation, policies and programmes
and the personnel of the various
United Front Governments. In this
connection, 1 would like to read a few
lines from the comments that appear-
ed in the official organ of the Left
Communist Party, People’s Demo-
cracy, on the 25th June, 1967, on the
functioning of the United Front Gov-
ernment in West Bengal. I quote:

“If the Governmnot could adopt
a correct attitude to these Peo-
ple's Committees, toiling people’s
class organisations and the various
popular movements that are
spreading throughout the State,
there would be little cause for
concern. But unfortunately that
is not the situation. The varicus
parties composing the Government
are taking various attitudes. Par-
ticularly objectionable are the
roles played by the SSP and the
PSP. Their leaders are often
taking anti-people attitudes. A
local leader of the SSP in the
Ranigunj area met with his end
while leading a goonda attack
upon the coal-fleld workers, The
PSP is opposing the formation and
functioning of People’s Commit-
tecs in different districts....”

An hon. Member: He is reading out.

Shri D. N. Singh: T am reading out
a question. E

Shri Nambiar (Tiruchirapalli):
Generally quotations ‘are read less.

Shri D. N. Singh: Do not be im-
patient. ’
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[Shri D. N. Singh]

“Moreover, the class bases of
the various parties composing the
Government being various, they
take wvarious attitudes {o vital
matters like procurement, gheraus,
etc. It cannot be denied that the
procurement policy pursued by
the Uniteq Front Government has
failed miserably due to the soft-
ness shown to the jotedars and
other vested interests”

1 the whole comment, there is not a
word of condemnation regarding the
death of the SSP worker and then &
clear confession that the procurement
policy of the West Bengal Government
has failed miserably.

Another point that is fiequently
raised in this House as well as outside
in the name of federalism and demo-
cracy is that the Home Minister and
the Central Government are interfer-
ing with the day-to-day administration
of the State. There is no denying the
fact that ours is a federal Constitu-
tion, but unlike the Uniteq States,
here the balance is heavily tilted in
favour of the Centre, and this, the
framers of our Constitutiop delibe-
rately and rightly did to keep in check
the fissiparous tendencies inherent in
the Indian situation which had led to
disruption of the unity of our coun-
try in the past. Then again, the
founding fathers of our Constitution
were also conscious of the fact that
the enemies of democracy take ad-
vantage of those very rights and pri-
vileges, which democracy confers on
them, to undermine the basis of demo-
cracy. Therefore, they provideq the
Central authority with sufficient
powers, Constitutiona] powers, to pro-
tect the constitutional order from un-
constitutionally initiated changes and
for the maintenance of a climate which
is necessary for the nation's stability,
well-being, sustained growth and
rapid forward movement, To say the
least there are certain political part-
ies, there are certain political forces
in this country—nobody will deny
that—who do not have any faith in
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our democratic ways, ideas. And they
want to utilise the United Front
Government that is functioning for
their narrow partisan and political
Bains. Therefore, the Home Minis-
ter is perfectly within his right to see
to it that the democratic institution is
not put to a severe strain or that its
functioning is not undermined, There-
fore, when the cry is raised of undue
interference by the Home Minister, I
do not think that it is justified. What
is he to do when there is lawlessness
in Bengal?

Shri Ganesh Ghosh
South): Interfere.

(Calcutta

Shri D. N. Singh: Not interfere,
Shri Ganesh Ghosh: Then what else?

Shri D. N, Singh: What is he to do
when there i1s a sense of lawlessuess
in Bengal? Only the other day, &
Member of the Congress Party was
belaboured; he was badly beaten and
humiliated. He has written a letter
to the secretary of the Congress Parly
in Parliament. That has been pub-
lished in today's papers and it is there
for anybody to read; and anyone can
see, from that the way in which he
was treated and the way things are
happening in Bengal. Is that mani-
festation of popular anger?

Shri Ganesh Ghosh: Read Shri
Asoke Sen's editorial on this in the
Basumati of Saturday last.

Shri D. N, Singh: 1 shall rnad it.
The hon, Member may kindly send it
on to me.

Shri Ganesh Ghosh: It is available
here.

Shri C. K, Bhattacharyya: My hon.
friends from the other side have be-
come votaries of Shri Asocke Sen
now.

Shri Ganesh Ghosh: My hon. friends
opposite have become votaries of
America.
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Shri D. N. Singh: When we are
discussing the gneral political climate
in the country, we must take into ac-
count two words of very recent ori-
gin, and they are pathrao and gherao.
Patharao was used very much and
effectively by some of my hon. friends
opposite at the time of the last gen-
eral elections and that paid them rich
dividends. After the elections, this
problem of gherao is there,

In my State of Bihar, the problem
of gherao is not conflned only to
labour disputes, but it has spread far
and wide, A vice-chancellor and a
treasurer of a university had to re-
sign because they were gheraoed by
the students. And for what were they
gheraoed? They were gheraoed for
extending the date of the examinations

Shri Ranga (Srikakulam): What is
Pathrao? We do not know it.

SBhri D, N. Singh: He may ask the
gentleman behind him.

Shri Ranga: We do not know what

what it means, L L]

Shri D. N. Singh: Then, again, the
Chief Minister and the PWD Minister
of my State had to return from a dis-
trict headquarters without fulfilling
their engagements because they were
in danger of being gheraced by the
students. The other day, the people
mobbed and gheraoed a railway train
and forcibly released five or six pas-
sengers who had been arrested by
the railway authorities for ticketless
travelling. Now, God knows what is
going to happen. Still, we are told
that gherao is nothing but the anger
and grievance of the people.

Another point to which I wou'd like
to draw the attention of the House is
regarding Naxalbari. Much has been
said in this House about it, and the
people have discussed it a lot. I do
not want to say anything myself. 1
should only like to read out a few
lines from the resolution of the exe-
cutive committee of the West Bengal
Unit of the PSP, and this is what the
resolution says:—

ASADHA 13, 1889 (SAKA)
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“The championing of the

Naxalbari revolt by Peking Radio
hag once mdre exposed the hol-
lowness of the plea of the Marxist
Communists as to the agrarian
‘character of the revolt at Naxal-
bari. The revolt has been engineer-
ed by the Marxist Communists to
create a situation of subversion
through-out the State with the
ultimate objective of seizure of
power by the Marxigt Communists,
aided and abetted by China.”

Not only that. The other day 2
Minister of the West Bengal Govern-
ment was addressing a meeting which
was disturbed. Thereafter he issued
a statement in which he stated: “if
lawlessness wag allowed to continue,
democracy would be in peril; it seem-
ed that people had no guarantee of
their ‘life and property.”

The other day there was a news
item published in the Hindustan Times.
1 would bring that also to the notice
of the House:

“June 30—Delhi  University
Vice-Chancellor has  received
hundreds of letters from parents
in West Bengal urging seats for
their wards. Dr. B. N. Ganguli
told this correspondent the letters
showed the parents’ concern at the
political situation in the State..
The annual examination there has
been postponed to September be-
cause some students created
trouble on the o°xamination day.
Dr. Ganguli said that already
many students of West Bengal
were going to other universities
and Delhi University, being in the
Capital, attracted them.”

This is the situation in West Bengal.
1{ the Home Minister goes and says
something and cautions the West
Bengal Government, then he is charg-
ed with undue interference in the da¥y
to day administration of the State. 4
think the Home Minister will be fail-
ing in his duty if he does not bring
to the notice of the State Goverrment
the serious law-and-order situation
that has developed there.
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l'l'he other point to which I would
like to draw the attention of this
House ig the way in which some of
the leaders of the :onstituent units of
the various United Front governments
are levelling charges against the civil
servants particularly belonging to the
all-Indja cadre. They are levelling
charges of disloyalty, subversion and
sabotage. It will be a sad cay for
the country if the permanent civil
service ig made a target of pclitical
controversy and attack. The very fact
that the Constitution provideg for the
establishment of an-all-India cadre is
the proof that the founding fathers
wanted to have a body of permanent
executive sufficiently detiched in its
political orientation, capable of dis-
charging their duty and responsibility
free from provincial, rsgional and
other denominational consideratipns
and bias. For any successfui func-
tioning of democracy the permanent
civi] servants shoulg b sutficiently
independent to be capuble of offering
to its politica] superiors detsiled, mat-
ter of fact assessment of the measures
which the Government is proposing.
If they fail to deal with tae problem
from a united central peint of view
and are subjected tn witch-hunting
and are demoralised, that wil] be in-
deed a sad day for cur country and
for our democracy.

Then, the Home Minister is also
being charged with going back on his
words regarding the emergency, We
have seen what is happeninz. Even
today there was a question in this
House regarding the intrusion of
Pakisteni troops on our borders. There
is the Peking broadcast, Pakistani
broadcast, urging the people of India

egpécially in the border areas, to
rise in rebellion. Here, one thing
that I would like to bring to

the notice of this House i3 that Pek-
ing Radio in its broadessi hag said
that the foundation for *his Naxalbarl
rebellion was laid in 1985 when the
Communist Party distributed armg to
the peasants. That is what the Peking
broadcast says. (Interruptions). That
is in the papers. You see the Patriot.
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(Interruptions) Please hear me. Have
some patience.

8hri Nambiar: Do not believe that.
Believe me.

Shri D. N. Bingh: I believz you, but
the very fact that you have expelled
12 or 13 members from your party
shows that you are not able to control
them.

16.30 hrs.
[MRr. SPEAKER in the Chair)

Shrl Nambiar: How can we control
Peking Radio,

Shri D, N, Singh: I am not charging
you, I am charging those friends of
yours whom you are unable to control.
I have not yet lost hope of you (In-
terruptions). The Home Minister wWant-
ed to lift the emergency in most areas;
he wanted the emergency to continue
. some border areas. He wanted the
co-operation of the Oppositicn but
that was not forthcoming. What was
he (o do? He had to continue it....
(Interruptions.) He can also become
a member of the Bhim club, I have
not lost hopes, So, the charge lhat he
had gone back on his word is not
correct. (Governmeni iy not{ keen to
continue the emergencv. But what
can the Home Minister do in the pre-
sent disturbed conditions in view of
the attitude of China and Pakistan.
He has got to be aiert because the
Constitution enjoins on him to, see to
it that the integrity of the country is
maintained, With these words I sup-
port the demands relating to the
Ministry .of Home Affairs. I thank you
for giving me an opportunity.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, Mr. Chavan is not here
.. (Interruptions.)

Tw wrde wwe ;B Wit &
g7
A ww w1 & 7@ fearq gRew F@w
g
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These are the demands for grants of
the Home Ministry on the basis of
which the discussion j5 to take place.
There Is a table of contents in the
first page. There are matters inside
and it says a particvlar jtem is on
pages 346-349. But when you actually
g0 through the book, you will find
that the last page is 301. That is the
material that has been distributed.
That shows the care that the Home
Mimistry and the host of other officials
take.

Before 1 go into other matters, I
want to refer to two or three small
maters. During the Home Ministry's
debate last year, I had pointed out
that whereas we gave the full report
of the CBI about their activiiies, there
was no mention either in the CBI re-
port or in the Ministry’'s annual report
aboul the work of the central intel-
ligence service. We spend lakhs of
rupees and much can be said against
these services. Last time I pointed out
that there was no cn-ordination be-
tween the different inrelligence ser-
vices that function at different levels.
1 made a charge that when the Mizo
trouble started, although the informa-
tion was sent from the fleld long
before the real trouble started, some
official here had no time tp lovok into
the papers and therefore the Minister
did not know anything about jt. There
is no co-ordination. But op the basis
of the report of this central intellig-
ence the entire administrative ap-
paratus functions. If it reports that
some particular official at some time,
say, during his student davs was
connected with some politica] acti-
vity—although he had subsequently
ceased all connections with it—he is
immediately removed from the ser-
vice without even giving him time for.
explanation. On the basis of that re-
port these things go on. We want to
know really how far the central in-
telligence service has been functioning
ang how far it has been helpful to
what they say in this report ‘p-eser-
vice without even giving him time for
country and keeping society orderly’
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Before coming to other topics, I
would like to know from the Home
Minister, even in regard to this CBI
Report—what is this particular case.
They have stated that “out of the 700
cases pending investigation at the end
of the year, 231 were more than six
months old, including 41 cases of
1865 and one of 1964". Regarding the
cases of 1964, they make purticular
mention that “in the old case of 1064,
investigation had actually been com-
pleted but jt had to remain pending
further disposal on account of the
circumstances beyond the control of
the Central Investigation HRureau,
Special Police Establishment.” I would
like to know what are those particu-
lar circumstances and why it ims
not been finalised as yet,

At the same time, the Home Minis-
try hag introduced during the course
of the Jast year a new force called
the Border Security Force for which
they claim in this report that by bring-
ing this new force into action, they
have beep able to prevent much of
the border incidents with the co-ope-
ration of the State police. etc. Let us
remember that this functioning of the
dual authority near the horder would
bring calamity to this country. It
haq happend when the Kutch irouble
was there. If the Defence Ministry had
been asked much earlier to intervene,
probably we would have gvoided that
conflict altogether. But the Home
Ministry wanted to show up; they
even did not inform the Defence
Ministry. We were called into a con-
ference here, with the Prime Minister.
The then Commander-in-Chief told us
that there was no question of blaming
the Defence, because we were not in-
formed or called upon to come there”
Therefore, what I would suggest is
this. If after all, g Border Security
Force is needed—it i- needed no
doubt—then, it ghouly have been
placed at the disposal of the Defence
Forces. Let it function in the armed
forces. Let their functions be de-
fined; may be, their functions may
have only limited scope and they may
function in a limited area. But, at the
same time, it is necessary to see that
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we do not creale a dual authority,
and let the enemy take advantage of
it. In Mizo land and in Nagaland
wherever these troubles are taking
place, it is on account ol the failure
of our intelligence service and the
security force.

I would like to put ‘this gimple
question before the Home Minister
without going into any details. Let
him satisfy the Housz whether the
primary task entrusted to this Minis-
try is being achieveq with success and
to his satisfaction. Here, I would just
read out from the first paragraph of
the Annual Report of the Ministry of
Home Affairs. It says:

“The Ministry of Home Affairs
covers a broad spectrum of ad-
ministrative gactivity having an
important bearing on the nation's
stability and well-being and on
the maintenance of a climate
which in necessary for the coun-
try’'s sustained growth and rapid
forward movement. The preser-
vation of in ternal security of the
country and keeping the society
orderly;...."

‘What are our achievements? If after
20 years of freedom, tuking into ac-
count how far through the sdmin:stra-
tive machinery of this country, we
have not been able to create that cli-
mate for g real, healthy; democratic
growth, then, there is ng need of a
Home Ministry, I would say.

What do we find today? I know the
Congressmen on that side are very
much exercised over the emergence of
new forceg in some States. The
monolith has broken. United Fronts
have come into being. A few years
ago whatever the Congress High Com-
mand or the Central Government
ordered, that would be carried out
automatically. That is not the posi-
tion now. The Stateg have their own
rights under the Constitution, They
must be allowed full freedom to exer-
cise their right under a federal Cons-
gtution. If we want to encroach
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upon the rights of the States, natu-
rally there will be tension and clash.
In a multi-party country, we have to
put up these United Fronts. Unless
they act in such a manner as to sub-
vert the Constitution or their actions
go againsy the very fundamentals of
our democratic functioning, there
shoulg be no interference, 1 think
friends here who are advocating cen-
tral intervention off and on just be-
cause something has happened are do-
ing a great disservice to democracy.
We are lamenting over Naxalbari I
agree with Mr. Dange that Naxalbari
is not the problem. In 1948, Telan-
gana was there. You must go into
the root cause of the problem. It is
not only Naxalbari. In West Bengal
itself, 5 political worker was murder-
ed in broad day light and for 24 days
even normal police machinery did not
work. Nobody was arrested. FIR
was there, still nobody ttoucheq the
cudprits.

The root cause of gll these things
is our administrative machinery is so
bureaucratic and wooden that it does
not really cater to the needs of the
situation. As I pointed out yesterday,
even during British regime, we did
not hear these things. It is not by
taking recourse to emergency legisla-
tion that you can really prevent such
things happening. It is really a dis-
grace that in spite of the fact that
there has been an almost unanimous
demand from all sections that emer-
gency should be revoked, this Govern-
ment again chose to continue it. Pro-
bably Mr, Chavan has established a
record in the whole world. Here is an
emergency Home Minister functioning
in thig country for years to come.
Their only plea is that in border
areas, the situation is very difficult.
This Parliament is prepared to help
you at any time a border clash occurs.
The House agreed to the Defence of
India Rules unanimously. Even be-
fore emergency, the Kashmir and
Nagaland problemg were there, How
did you tackle them? You cannot
curb the fundamental rights of the
citizens of this country for all times to
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come. This is no freedom at all. are shouted, I do not know whether

Let us know what are the elements
that are creating disturabances, what
are the tendencieg that are getting an
upper-hand in this country, The real
threat to democracy ig not the num-
ber of political parties, is not the for-
mation of United Fronts; the real
threat to democracy today is the
elements of violence, the elements who
sabotage, elemenis who do not owe
loyalty to this country. These ele-
mentg are active in our country today;
nobody can deny that. We know that
at one time the country was threaten-
ed with disintegration; you amended
the Constitution; you provided oath
for every member of the Legislative
Assembly and Member of Parliament.
You said that they must take the oath
that they stand for the integrity of this
country. You banned secessionist
movement, You got all help from
thig Parliament for that purpose.

Now, let us try to understand the
position. Let us not blame this party
or that party. Shri Dange has made
no secret of what he feels. He feels
that this Home Minister is not the
Home Minister for democratic deve-
lopment; this Home Minister is for
monopolists and capitalists; this Home
Minister uses hls whole machinery
against the workers, peasants and ex-
ploited classes. In order to remove
that, if the exploited classes raise
their hands. if they have their wea-
pons against them, he sees nothing
wrong in that. That is his philosophy
ang he openly advocates it.

There is no question of blaming this
party or that party. I want to warn
the Home Minister., You have sgeen
what has happened in Calcutta just
day before yesterday. There wag a
meeting organised to express our
anger against the Chinese. What hap-
pened? Those who organiscd demo-
nstrations outside the meeting, to
‘break up the meeting— I have nothing
to say against them—the slogans they
shouted in the streets of Calcutta, the
former capital of this country, are
“Chinese way is our way; Naxalbarl
is the only way”. When such slogans

the CPI (Left) or Marxists would own
them or not. They have glready ex-
pelled some persong in Naxalbari, But
the type of action thal is perpeirated
there, that is indulged in by these
elements, that has not ben condemned
by anybody.

So, the main thing ijs we must do
some fundamental thinking, if we
really want that the democratic
machinery of this country should not
be sabotaged and that we went to give
freedom to everybody according to
our Constitution. We have provided
in our Constitution the freedom of
speech and the right to form associa-
tions. S0, we must permit them to
continue in this country but, at the
same time, let us think what sort of
machinery and what sort of law we
should provide in this country so that
those elements believing in violence,
those elements having loyalty not to
the motherland but to some other
country, they would not have the
opportunity to subvert ithe very basis
of our democratic growth. I would
like the Home Minister to apply his
ming very seriously to this question.
Unless we do that, unless we create
public opinion against such elements,
it is no good detaining some persons.
You issued a White Paper and you
detained certain Left Communists in
Kerala. But what happened? That
dig not help you in any way. So, I
would gay that in this country you
should create public opinion through
the machinery of the Government so
as not to glve room for elements like
this which stand in the way of the
progress of this country. This is one
aspect.

I have many things to say, but since
1 have limited time I do not want to
go into the details. But I would be
failing in my duty 1f T do not refer to
another aspect, ang that is the admi-
nistrative machinery. First, T wiil
take corruption,
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Everybody here in this House and
oven the political parties agree that
80 far as cofruption is concerned, whe-
M in the administrative sphere or

n the political sphere, it should be
cru:lmd We have been talking
about it and committees are appointed.
A commitiee was appointed, the San-
thanam Committee, and certain recom-
mendations were made by the Com-
mittee. They accepted all or many
of them. Even in this report they
say that they have accepted 108 or 111
recommendations of the Committee
but the most essentia] part of it has
not been accepted.

We see what has happening. They
refuse to listen to reason. Now the
Ayyangar Commission report has
come and what state of things, involv-
ing lakhg of rupees, has been reveal-
ed. They may say Bakshi Ghulam
Mohammad is in the Opposition. But,
mind you, these were done when he
was g Congress Prime Minister in
Jammu and Kashmir. You did not do
anything., This Government, the Cen-
tral Government, refuses to appoint
any commission whatsoever ang that
commission probably would not have
been appointed if Bakshi Ghulam
Mohammad had not gone into the
Opposition. When it was appointed
we see what sort of things are re-
vealed.

S0 also in respect of many other
States. When complaints are made
here, they say the Prime Minister
must satisfy himself or hereself first
that a prima facie case is there. Who
is the Prime Minister to decide? She
is after all g party boss; she will try
to protect and as a result the country
wil] suffer.

Then, the ARC Report is there.
Lokpal and the Lok Ayukta were
be eppainted. Government said
t they would accept that. When
they going ita do that? All these
matters should be referreq to them.
They do not do that. They are delay-
fng this matter.

g

Fge

JULY 4, 1967

(Min. of Home Affairs) 9422

It is a good thing that the Adminis-
trative Reformg Commission has been
established. It is scrutinising every
aspect of the administration but even
now I hear tha: external affairs, def-
ence and railways are excluded from
the scrutiny of the Administrative Re.
forms Commission. I do not lmow
why. These three departments and
minisiries are not ‘o be scrulinizred by
the Administrative Reforms Commis-
sion. That means, they do not want
any reform in these thre. ministries
probably. It is really something sur-
prising. The Administrative Reforms
Commission, which has appolnted
study teams {o go into the details of
every aspect of the administration,
should be entrusted with this task also
so that Parliament knows what is the
defect in our administration and how
we can remedy it to suit the purposes
of our democracy.

Now 1 wan* {n refer {o only one
thing; friends have referred to it. Biju
Patnaik ig left to vou,

Mr. Speaker: Leave il to him now.

Shri Surendranath Dwivedy: [ do
not raise that now because, as you
know, ithere are already some charges
brought against him which will be
enquireq bv a Commission. I do not
go into that. Nowadays you must
have observed that I do not raise any
questiong against Biju Patnaik.

g% Wy woeg . 1Y gEAE
qe wivw gré sy fawre €2

Shri Surendranath Dwivedy: The
only thing that I want to say lastly
is about the question of privy purses
and privileges. I really welcome this
resolution that hag been passed by the
AICC and I woulg like to see whether
thoge who have passed the resolution
really are able to get it implemented
through the machinery of this govern=
ment. When this question was Mfrst
raised in the Constituent Asgembly,
the Praja Socialist Party, which was
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then the Soclalist Party, suggested
that we should not have any privileg-
ed classes, but if at al] you think that
because of some agreement or assur-
ance you want to give privy purses
to certain rulers give them privy pur-
ses all right but make it an office of
profit. It 3 Government servant geit-
ting Rs. 100 has no right to represen-
tation in the Parliament and Assemb-
lies—it becomes an office of profit—on
what logic do you give ithis right to
hundreds of people who are a parasi-
tic class as has been stated? Therefore,
it is right time that we ask them ko
give up privy purses. They are try-
ing to hold a conference. Let them
hold a conference. If the ex-rulers
really want to itake part in politics,
as they are taking now, let them come
forward and join polities in as many
numbers ag they like but, at the same
time, let them also voluntarily give
up their privy purses. Let us also
amend the Constitution.

Shrimati Jyotsna Chanda (Cachar):
Mr. Speaker, Sir, while supporting
the Demands for Grants of the Mini-
stry of Home Affairs, I deem it my
duty to bring to the notice of the Gov-
ernment and the House the law and
order situation in my constituency.

The State of Assam suffers from
transport bottleneck and we are today
faced with greatest danger of being
cut off from the rest of India. The
situation in Naga Hills, Mizo Hills
District and the present political situ-
atien in Assam augmented by unrest
in terai area of West Bengal is be-
coming g cause of great concern for
us, living in the barder district of the
border State of Assam,

I represant 3 constituency in Assam
comprising of the Mizo Hills District
and a part of the District of Cachar.
The extremist insurrection ip the
Mino Hills District has drawn atten-
tion to the ailmenty of the 8,134 sq.
miles distriect which forms a part of
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rily. The aggravated symptom neces-
sitating police measures should not
blind ug ito the main disease which is
after gll the cumulative effect of a
number of factors against the back-
ground of neglect and backwardness.

Wemust in all humility hold our-
selves responsible for our failure to
construct roads and bridges and po
open the deaq river like Kaladan for
the partition affecteq backward hills
for speedy economic development on
the one hand and also for our failure
to build bridges of emotional integra-
tion on the psychological plane. In
two decades of our freedom, we have
not yet succeeded in building one all-
weather road for covering the impor=
tant areas of this district bordering
unfriendly Pakistan. Thg question of
border roads has nat come to our
mind. This lamentable lack of trans-
port and communication is now res-
ponsible for retarding our anti-insur-
gency measures. Two-thirds of the
Mizo Hills District have to be supplied
with foodgrains and essential commo-

ities from air and even then the
supply is far below the requirements
and the sufferings ot the loyal popu-
lation have increased.

9434

Take, for instance, Chakmas inha-
biting Dimagiri, Chamgta, Marpara,
Barapansuri and other areas whose
population ig about 37,000 have been
suffering badly from inadequate
supply as g result of last year's distur-
bances and raids in Chakma villages
by Mizo National Front rebels, killing
about 155 of them and they fled away
abandoning their ‘jhums’. If they are
helped even during this time of the
year to plant their ‘jhums' with all
available Government help, the food
sitvation there will improve by the
end of thiz year. At present, they
are in a miserable state and I have
reports of starvation deaths amongst
them. I would urge upon the Govern-
ment to make all available help to the
Chakmas so that they cen cultivate
itheir land this year. Such is the food
position but it is most unfortunate that
during the implementation of the



9425 D.G.

[Shrimati Jyotsna Chanda]

“operalion security” more than 75 per
cent of rice and paddy were allowed
to fall into the hands of the rebels or
face destruction.

Now in this ‘operation security’
grouping of a section of villages to
the exclusion of others, hag made the
latter villages worst victims of the
rebe] on slaughts. In order to avoid
recurrence of these onslaughts, those
wvillages which have been excluded,
such as, Tipaimukh locality, under
Pawi-Lakher Regiona] Council, and
such other areas should jmmediately
be brought under ‘security zone'.

17 hrs.

1 have now to refer to an unfortu-
nate affairs which is endangering the
emotional integration and national
unity, It must pe admitted in fair-
ness that, in the task of quelling an
armed uprising, some amount of
marginally  indiscriminate  action
might appear unavoidable under cer-
tain circumstances. But utmost care
must be taken and the security forces
must be placed under the real control
of the civil authorities to prevent
such unfortunate incidents. I am one
of those who are full of admiration
‘for the gallantry ang sacrifice of our
officers and jawans. In March, 1966,
the security forces first entered the
Mizo district and the rebels fled away
to jungle hide-outs leaving those loyal
Mizos. But some of these loyal Mizos,
though they needed to be treated with
sympathy ang friendliness, were sub-
jected to humiliation and assault. This
naturally created an unwarranted at-
mosphere and reacteq in the minds of
the non-hostile population.

It must be our earnest endeavour to
punish the guilty and stop recurrence
of such deeds endangering the image
of our country. Our endeavour should
be to reclaim the hitherto misguided
Mizo youngsters and prevent collusion
of the local rebely with unfriendly
foreign countries. I would urge upon
the Government to employ sufficient
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number of security forces to keep a
constant vigilance gn the borders. To
ensure speedy restoration of peace and
tranquility, we must strengthen the
autonomous Mize District Council and
Pawi-Lakher Regional Council by
affording all assistance tp loyal leader-
ship. The chakmas in Dimagiri-Chaun-
gta-Marpara area should also get their
autonomous organ of loca] power with-
out further losg of time. A beginning
in thig regard should be made by post-
ing more civi] officers, preferably of the
Indian Administrative Service, to man
the new administrative posts.  The
aspirations of the Pawis, Lakhers and
Hmars should be sympathetically
tackled.

Now I refer to the law and order
question of the other part of my con-
stituency—a part of Cachar district.
The region comprising of Cachar,
North
District, Tripura and a part of Manipur
State js vitally important and still
suffers from backwardness owing to
chronic neglect. Dependence on un-
certain hill section, te., Badarpur-
Lumding section of the N.F, Rly, and
the fair weather road via Shillong, i.e.,
Badarpur-Jawai-Shillong Road with
the rest of the country, has made
the region vulnerable on economic
ang other planes. The people of this
zone expected that the Government
of India would keep in mind the re-
gion's special needs and make the
necessary transport and communica-
tion arrangements for this region. But
nothing has been done so far. ‘The
result ig that not only the district of
Cachar but the entire region has to
depend on this uncertain hill section
of the N.F. Railway.

During the monsoon last year the
said hill section became inoperative
due to floods and damages in the
tunnels. Even though it was pointed
out times without number that proper
repairs should be undertaken, I am
afraid still we are in the same wun-
certaln position. We are apprehend-
ing that if the floods recur this year,
wemightbecutoﬂandtlwltwmd

Cachar Hills District, Mizo
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Hdirin o _.
order situation may deteriorate in this
region.
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The border defence pecitiorn of the
district of Cachar is such that in the
last monsoon, some Pakistanis, backed
by the Pakistan Border Police, made
a daring dacoity with murder in wvil-
lage {jumra under Kaligora Police
Station, There was no security police
force to protect the villages j the
border. During the rainy season, the
water levels leave no demarcalion in
the border areas and mo river security
force is there to protect those areas.
I would urge upon Government to
employ river gecurity force in the
border reas which come under water.

The people of Cachar, in the border
villages, have to suffer from the Mizo
rebels onslaughts and depradations.
Our peoyle living in the borders either
of East Pakistan or of the Mizo Dis-
trict need to be looked properly.
Transport difficulties have affected the
prices of essential commodities, re-
sulting in discontent in the minds of
the people of Cachar.

Educated unemployment, surplus
tea labour unemploymen; are burning
problems, and the economy is at the
lowest ebb. The district of Cachar jg
surrounded by hills and unfriendly
Pakistan. Its economy is shattered,
and transport and communication is
difficult. It needs special attention
from the Government of India for
reasons of security.

While this is the stuation In
Cachar, there is the talk of reorgani-
sation of the State of Assam. The
people of Cachar are not for the dis-
integration of the State, but we feel
that every section of the people must
get their proper share in the develop-
ment of their aspirations. As such, the
people of Cachar demand that the
district of Cachar should be an inde-
pendent federating unit, having equal
status and authority but not subordi-
nate to any other federating unit. In
any variation, the people of Cachar
will not accept anything other than
an autonomous district under the
Government of India
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With these words, I support the
Demands of the Home Ministry.

Mr. Speaker: There are a number
of Unattacheq Members. I would like
to give one or two of them a chance.
But they should make their speeches
very short; then only it will be pos-
sible [or me to call at least pne or
two from among them. Apart from
the Progressive Group and the other
three groups formed with Independefit
Members, there are some Members
who are Unattached. They get about
15 minutes’ time. So, I would like to
call one or two friends from the
Unattacheg group. I would like them
to take only about five to seven
minutes each so that at least two
Members may be called. First, I would
call Shri Ebrahim Sulaiman Sait. Then,
Shri Shinkre will get a chance.

Shri Ebrahim Sulalman Sait (Kozhi-
kode): I am beholden to you for the
opportunity that has been given to
metogpeakonthenemmduotthe
Home Ministry. Needless to say, the
Home Ministry ig one of the very
important and key Ministries of the
Government on whose proper working
depends the interna] peace ang com-
tentment of the people, so very es-
sential to meet the external dangers
from any foreign power and from any
quarter,

I am afraid I will be able to deal
only with very few matters because
of the very little time at my dispo-

sal. I hope that you, Sir, and the
House will bear with me for some
time.

Sir, the question of the official lan-
guage is an issue which affects the very
vital interests of our country and the
well-being of the people of our coun-
try. In the interest of the indispen-
sable unity and integrity of the coun-
try, I would very earnestly plead for
the unambiguous continuance of Eng-
lish as at least an associate official
language, if not the official language
itself, of our country for a long time
to come.
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I know that some of my (riends
may not agree with me. But this js
only on emotional grounds. On deep
thinking you will agree that what I
say is based on sound reasoning and
deep sincerity. Secondly, Sir, Hindi is
made the official language, then, a
short period of time, the people hav-
ing that lJanguage ag their mother-
tongue will inevitably come to have
an ascendancy in the governance of
the country which the people speaking
other languages woulj not tolerate.
Every man with a littla common
sense will understand that, in the vast
generality of cases, thosz who do not
have Hindi as their mother tongue,
cannot become so proficient and
efficient in Hindi as those having
any other language as their mother
tongue. This will logically lead to a
situation when Hindi people will have
a superiority over others and others
will have to occupy an inferior posi-
tion not only in the matter of Govern-
ment emnployment but also in the
society This discriminatiop will give
rise to heart burningg and people
adversely affected will naturally flght
against such an inferior position. This,
1 am afraid, will jeopardise the unity
and integrity of the country, which
has to be upheld at any cost. Sir, I
woulg therefore fervently urge that
al] the mother tongues of the country
should be left untouched and English
should be made the official language
of the country. This alone will provide
equal advantage or disadvantages to
all people of country alike. If this
is not possible then English should
continue ag the associate official lan-
guage, together with dindi, unti] the
time the people of the country realise
and recognise the real nature of the
attachment of various linguistic
groups to their mother tongue.

JULY

Sir, while speaking of the mother
tongue one cannot forget the injustice
that has been done to the Urdu langu-
age persistently for last 20 years.
Representations have been made to
the Government at different times
and petitions have been submit* * to
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the President with lakhs and lakhs of
signatures unparalleled in the matter
of bulk, in the history of any part of
the world. You are aware that Urdu
is a language spoken by crores and
crores of people in various parts of
the country. It is highly developed
and beautiful language born and bred
in our country. It has got a volume
of literature that can stand favourable
comparison with any literature of not
only any developed language of our
own country but of the whole world.

Sir, this injustice and thig inequity
must stop and therefore I demand that
must jmmediately be taken by the
authorities to declare Jrdu as a re-
gional language in the States of Delhi,
Uttar Pradesh, Bihar, Madhya Pra-
desh, Punjab and Andhra. The Urdu
speaking people have suffered long
enough and I implore the Government
to take jmmediate steps ‘p remove this
undeserved suffering.

Sir, Now coming to the Emergency
and Deferce of India rules
measures most hated by the people
of the country whose life has been
recently extended by the so-called de-
mocratic Government of the country
have no legal moral or politica] sanc-
tions. These measures were designed
as a medicine for a certain definite
situation which arose jn 1862. But the
Government of our country having
fed upon this wmedicine for unduly
long time has developeq a taste for it
and is mistaking it for the daily food.
The Government is today reluctant to
give up the powers ‘hey have u..der
DIR. Thig reluctance only shows the
scant regard they have for the funda-
menta] rights of the people guaranteed
by our constitution. The Government
wants to have the emergency to con-
tinue to meet the situation in certain
areas in the country. No doubt the
ordinary laws of the country which
also includes the much debated Pre-
ventive Detention act is sufficient for
any human Government to deal with
any situation in normal times. There-
fore the Government I feel Sir, has no
justification whatsoever -for the con-
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tinuance of Emergency and DIR any
further. It must be scrapped forth-
with.

S8ir, I am myself ashamed to '‘men=
tion how arbitrarily this D.I.R. has
been used against peaceful and loyal
citizens of the country for last so

many years. Thousands of Muslims
from one corner of the coun-
try to the other, were put behind

the barg for months together during
Indo-Pak. war in 1967 without any
iota of charge against them on ground
of false and cooked up complaints
and on unfounded suspicions. These
people having lost their jobs and busi-
ness are undergoing hardships even
today for which Government alone is
responsible.

Sir, If the Government claims not
to have misused the DIR let it come
forward and appoint a Committee to
go into all the cases pof incarceration
they have resorted to so far under
DIR so that the pcople may regain
the sense of security which has been
g0 badly shaken.

Sir, the very oustanding example
of arbitrary and unjust use of Emer-
gency measures by the Government is
of depriving of the freedom of Shaik
Abdulla the great und respected lea-
der of Kashmir Tor such a long time.
He has becn in prison for about 14
years now which iy against all prin-
ciples of Justice and fair play, The
Governmen® hag witerly failed %o pre-
pare any case against him so  far
after his present detention since 1965.
If we do not set him free now it
will appear to the world that ¢he
Government is afraid of some thing
which it does not want the world to
know. I would very much want that
our Government and our country
should not present any such image in
the eyes of the world.

Therefore, Sir, I would urge imme-
diate action by the Government on
the petition submitted by 125 Hon.
members of both the Houses of the
Parliament belonging to all perties in
which they say *“Considerations of
democracy and civil liberty demand
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that Shaik Abdulla ghould either be
released forthwith or brought to trial
on a specific charge or charges with-
out delay”. I only hope Government
will muster courage to do so.

9433

Sir, going through the Report of the
Ministry of Home Affairg it is strange
to find the Government derives some
satisfaction from the fact that com-
munal incidents came down to 133 in
1866 as compared to 173 in 1865. This
is still really very alarming and
serious situation. 133 communal
clashes in a year means and works
out to an average of 1 incident every
3 days in a year. When the situation
still continues 1o be so grave and
serious one cannot understand how
the Government derives any satis-
faction. The report speaks of the
precautionary measures. But of what
use are the precautionary measures

that do not completely stop com-
munal clashes and present a  clean
State. I cannot remain without ex-

pressing ‘my deep sorrow and serious
disappointment at the working of the
Intelligence Department which can-
not smell the incidenls in advance. I
only wish that our intelligence is
made more efficient for the sake of
the protection of the life, honour and
property of the citizens of the coun-
try.

Sir, It has been urged upon the
Government times out of number, that

whenever such communal incidents,
communal clashes and communal
killings take place, to immediately

institute judicial enquiry, publish the
findings of such enquiries, rehabili-
tate the victims and publish the re-
port of such rehabilitation work.

But Sir, to my regret and amaze-
ment I have to say that never once
it has been done. Not a single Judi-
cial Enquiry has been instituted and
no rehabilitation report has been pub-
lished so far in any comimunal clash
for last 20 years not even at the time
of the great holocast of 1984 in Cal-
cutta, Jamshedpur and Rurekela. I
find Judicial enquiries take place in
all other cases of violence be it food
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riots in West Bengal or language
riots in East Punjab. I welcome all
this also, I am also happy that
the Home  Minigter has only
yesterday agreed to institute a
Judicial enquiry in the case of vio-
lence at the Tihar Jail of Delhi, which
was only just and fair. But Sir, I
have completely failed to understand
this reluctance on the part of Govern-
ment and this discrimination against
the muslim minority of not conced-
ing their just legitimate demand to
institute Judicial Enquiry to find out
culprits when communal
take place. In the name Justice
and secularism which they always pro-
fess 1 demand an explanation from
the Government in this regard. The
Government should come out with a
straight ang reasonable answer, Sir,
These are some of very important
matters to which I have referred. In
case these facts are not wseriously
looked into and in case these demands
are not considered sympathetically all
our tall talk of democracy, socialism,
and secularism will only be a farce
and people will lose all their faith in
these high principles of Socialistic
pattern, democracy and secularism
under which our friends over there
always take shelter.

it ferwe (ifor): T e
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Y, 78 78 F2 ¢ v food #§ aag
g8 ¢ ¥t N ¥ uF TwT fear av fiw
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FAT GOHTT FT I UT § AST AH
ag wwen Fam @ o 31 ¥ &
g sl off ¥ @ ForET ¥ wEgAT wga
g fis o v e F 39 & TS o)
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17.30 hrs.
[Mr., DePUTY-SPEAKER in the Chair,]

Shri Chintamani Panigrahi (Bhu-
baneswar): Mr. Deputy-Speaker, 1
am thankful to you for allowing me
an opportunity to participate in this
discussion. It seems that some
of the members of this House
are §0 much obsessed with the
idea of Central intervention that
most of their speeches during the
.debate dealt only with thal point in-
dicating that Central intervention is
always haunting their minds,

After the fourth general
was over in 8 States non-Congross
governmenis were formed and the
Prime Minister, Home Minister, Cen-
tral leadership as well as the Central
Government and Congressmen wel-
comed the formation of non-Congress
governments as competing alternative
systems for fulfilling the aspirations
of the people. During this period, off
and on I was going through the news-
papers. While going <hrough  the
newspapers of the last two or three
months, occasionally I was just look-
ing at the figures of firings and lathi
charges that have been undertaken by
the non-Congress governmemis. The
other day some hon. Member of the
Swatantra Party said that the Con-
gress Government was able to do in
‘20 years what the British Governmment
could not do during the last 200 years
in respect of firing and lathi charges.
I would like to supplement him by
referring to the record of the non-
Congress governments during the
last two or three monthg in the mat-
ter of firing and lathi charges. Dur-
ing the last two or three months I
did not take detailed notes but off
and on I have ‘taken note of the
firings. In Bihar on 11-5-87 firing =t
Jamshedpur, on 18-5-687 firing at
‘Monghyr, in Uttar Pradesh on
“24-4-67 at Varanasi, 16-5-67 at Kala-
garh, 24-5-87 at Lucknow, - in Orissa

election
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on 18-3-67 at Rajagaj Pur, on
24-5-67 at Brajraj Nagar and on
30-5-67 at Sambalpur; in Bengal there
is a big list, starting from Baghmarhi
on 20-3-1867, then Santipur, Howrah,
Dalla Village in Malda, Ranaghat,
Bhadeswar, Naxalbari and Calcutta.
Therefore, I was thinking that per-
haps they are competing with the
Congress Government insofar as
lathi charges and firings are concern-
ed.

May I submit that the people in the
non-Congress Government areas have
got equal pressing problems and dur-
ing the last two or three months they
should have been able to solve, if
not many at leasxt 1 per cent of their
problems. I say that the guestion of
Central intervention never arises. 1
would say to the Home Minister that
by way of respite and relief they
want Central intervention, So, for all
times to come, I would request ¢he
Heme Minister never to oblige them;
they should not be obliged. The Con-
gress Parliamentary  Party and the
Central leadership are very clear on
this point that there should be no
Centra] intervention. Some of our
friends wenre thinking about reactions
to happenings in West Bengal. I do
not know whether the Home Minister
is complctely aloof from the reactions
of this country. Because he is the
Home Minister, he must look to the
law and order problem of this coun-
try and must be alive to the reactions
of every political party. 1 was read-
ing only day before yesterday the
statement of Shri Madhu Limaye that
the nonsCangress Governments of
West Bengal, UP, Bihar and Kerala
are not working well. He added that
it is worse that things are not so
well in UP and Shri Nemboodiripad
has not done anything spectacular- in
Kerala. These are the reactions of
the political parties. The most inter-
esting thing about Shri Limaye is
that he is most outspoken and I con-
gratulate him for that. He further
stated that among the opposition par-
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ties in Parliament except the SSP all
parties are partial oppositions and
have invisible links with the Con-
gress. So, let us analyse this problem,
the reaction of the opposition parties,
what they are thinking on thig prob-
lem. Just now we have heard the
speech of Shri Surendranath Dwivedy.
He said that he is not satisfled with
wnat 1s happening in West Bengal.
Similarly, there is the question of the
reaction of the Jan Sangh. What has
the Jan Sangh said? The Jan Sangh
has saig that a stable balance in West
Bengal can be achieved only by a
concerted effort by all nationalist ele-
ments both inside and outside the
Ministry. The Chairman of the PSP,
Shri Goray, has said, “If we allow
them to continue their policies, I am
atraid, there would not be one but
several Naxalbaris along the Hima-
layan range.” He hag gone too far;
he gays that there may be many Nax-
albaris. '

Looking into all these allegations
and reactions of the different political
parties which are represented in this
House, if the Home Minister has re-
sisted all these things so far, I salute
him. I hope, the Congress Party also
thinks on the same lines, The Home
Minister believes and the Prime
Minister and the Central Government
also agree that a man like Shri Ajoy
Mukherjee must try to tmprove the
situation in West Bengal. They have
not lost hope and I hope the hopes of
the Congress and the Government
will not be belied by a man like Shri
Ajoy Mukherjee in West Bengal.

I heard the speech of our respected
and hon. friend, Shri Dange. I have
great admiration for Shri Dange. He
is very straightforward and very clear
in his analysis of the problems. He
has today completely condemned the
ultra lefts in China represented by
the cult of Mao. But about happen-
ings In West Bengal he did not make
himself as clear perhaps because he
thinks that some of the ultra lefts in
West Bengal may come over to him.
Therefore he did not much harp on
that point. My analysis is completely
1136 (Al) LS8,
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identical with that of Shri Dange. I
feel that the ultras in China and in
India have one common point and
that common point jis to strengthen
the forces of reaction both in the in-
ternational camp and in our country.
On that point I agree with the analy-
sis of my respected friend and ex-
leader, Shri Dange.

When I listened to reactions and
counter-reactions among opposition
parties about Bengal I remembered an
English poem I read in my college
days. It is by Maria Edgeworth and
it reads:—

‘“We drank Sire Condy's good
healkh and the downfall of his
enemies till we could stangd no
longer ourselves.”

Shri Ramamurti always attacked the
Congress and raised the bogey of
Central intervention. What he tried to
point out was thu. u conspiracy was
being hatched by the Home Minister,
the Congress and the Central leader-
ship to enforce President's rule

take over the administration of West
Bengal. It has been completely denied
and there is no chance that the Home
Minister will oblige him. My feeling .
is that Shri Ramemurti never looked
to his sides; he always looked to the
front—to Congress perhaps, he has
lost his side visions. As King Kansa
always used to look at the image of
Krishna before his destruction he al-
ways sees Congreas beforge him. He
had sitting by his side people who
were challenging his party's activities
and asking him to control his party
members. He should silence them be-
fore he points his finger at the Home
Minister and the Congress Government
1 am quite confident that the Congress
people in Bengal will rise to the occa-
sion. I have sald in the Congress
Parliamentary Party and I say it once
again today that the Congress people
in West Benga] as representing the
forces of democracy wmust never
identify themselves with the forces of
reaction and vested Interests because
a time has come when Congresimen
must be aligned with all the progres-
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sive and democratic forces and must
find a solution to the economic and
social problems not only of West
Bengal but of all the States where
we have not been able to solve these
problems.

As Shri Dange has suggested, the
main basic problem is of unemploy-
ment, food and rising prices and we
must try our best unitedly to solve
these problems.

Now I may come to the question of
privy purses. I need not stress more
on this point but I may draw the
attention of the hon. Home Minister
to the opinions expressed by the in-
tellectuals of Rajasthan University
because glmosti all the intellectuals of
this country are very much exercis-
ed over this subject. I most humbly
bring to the notice of the Home Minis-
ter this honest appeal by the intellec-
tuals of the Rajasthan University. It
is as follows:

“In their opinion, the princes,
irrespective of political parties to
which they belong, must give up
their privileges and concessions
before they earn the right to
participate in political activity.”

1 hope you will agree that this is the
most earnest appeal.

Yesterday, ] was listening to the
hon, Member from Kalahandi. He
was saying, "I do not want any privi-
lege.”” 1 am glad that he has said that.
It will be easier for the Home Minis-
ter to scrap special privileges of these
princes and bring forward a Bill in
this session itself. I am reminded
here of an instance. The hon. Mem-
ber was sued in a court and he asked
for a special privilege not to be sued
because he was a Maharaja and he
wag not obliged rightly.

Then, Mr. Dange referred to
Mgharajas and ex-rulers as traitors—
I am not using strong words; there
are many patriots also....
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Shri Vasudevan Nair (Peermade):
He did not say that all were traitors;
he qualifled it.

Shri Chintamani Panigrahi; 1 wel-
come that. When we qualify traitors,
they condemn us but when they
qualify traitors, ] welcome that.

The Home Minister should make an
appeal to the princes to give up their
privileges and their privy purses.
Now, the hon. Member of the Swatan-
tra Party from Kalahandi gets Rs. 2
lakhs annually. With all that, he
goes tg the people saying, “I am a
democrat; I have given everything to
the motherland ang all that.” What
is this? If they could have waited
for six months, the people of the
States would have swallowed them up
and they would not have been here.
For the last twenty years, they have
taken Rs. 100 crores from the ex-
chequer. It was Sardar Patel who
made them gentlemen and helped
them to go to the people to seck their
votes. That was the position at that
time. 1 had my knowledge of ‘he
Rampur State’'s People Movement
where the great movement started.
They say, “We had the kingdoms".
Who gave them kingdoms? The
people did not give them kingdoms.

1 again appeal to the hon. Minister
to ask the ex-rulers to give up their
special privileges as, we find, they are
agreeable to give up their special
privileges and, therefore, it will he
easier for the Home Minister to scrap
these special privileges and come with
a Bill during this session. He should
make an appeal to them saying, "It
you want to be democrats, if you want
to serve the people, if you want to be
popular, if you want {0 be elected to
Parliament and  Assemblies, you
please also give up these privy opurs-
es.” The hon. Minister is very persu-
asive and I hope he can do that.

Now, I would like to say a few
words about the political sufferers,
their pensions and all that. The hon,
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Minister has left it to the State Gov-
ernments. When we are giving lakhs
and lakhs of rupces by way of privy
purses to the ex-rulers, why the help
is not given to the political sufferers
who have the right to get proper help
because they have suffered for the
country and they have lost every-
thing, their property and all that,
I request that proper steps may be
taken in the matter. They have even
no food to eat. I am receiving letters
that they are starving. 1 hope the
hon. Minister will look into .ne
matter. ‘Then, regarding the legal aid
to the Adivasis, the Harijans and the
Scheduled Castes ang the Tribes,
nothing much has been done because
there again the Home Ministry has
left it to the State Governments.
Here also, something should be done.

One more point that T want to sub-
mit is with regard to the memoran-
dum that was submitted by the Cong-
ress ML.As. of the Orissa Assembly
and the M.Ps. to the President against
the corruption charges of the present
Chief Minister of Orissa. The other
day. our friend was suggesting that
thev are all old things. There is
nothing old and new about corrup-
tion corruption is always corruption
it it is indulged in 1961: corrup-
tion is alwavs corruption if it is
indulged in 1050, In this con-
nection, I would lilke to read the
letter of the leader of the Opposition
of the. Congress Party in the Orissa

Assembly with the memorial. Tt
says:
“It was improper for the Orissa
Government itself to decide

whether a prima facle case exist-
ed in regard to allegations made
against those in power prior to
19681 because these were charges
against you, your colleagues and
also your supporters who held
office in the past.”

“Therefore. presentation of
facts or framing of issues or exa-
mination of cases to determine
whether they are prima facle fit
for reference to the Commission
or not by vour Government or
any of its subordinate agenclezs

ASADNMA 13, 1888 (SAKA)
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officers is contrary to the whole
purpose of appointing g commis-
sion of inquiry.

“He has further demandeq tha!
as soon as the Commission starts
functioning, the present Ministry
should step down from office to
ensure a free and fair inquiry
which alone can serve the larger
interests of democracy and public
life.”

I hope, the submission is enough.
There are specific allegations but I
would not like tg dilate on them at
this stage.

May I also submit for the informa-
tion of the hon. friends who were
telling the other day about the popu-
larity of their Party, Swatantra Party,
in Orissa, and also for the enlighten-
ment of the House that it is a brother-
in-law, father-in-law, son-in-law and
sister-in-law controlled party; the
Swatantra Party is a father-in-law,
brother-in-law, son-in-law and sister-
in-law party. This is the popularity
of that party! My hon. friends were
telling, allegations were made, that
in recent months, for whatever up-
risingg had taken place in Orisea,
whatever protests had taken place
against the Government, the Congress
and the Congress-men were to be
blamed. Prices are rising in Orissa
State, the :tgdenis are being attacked,
wanton arrests are made, there are
lathi-charges and firlngs ‘made “on
workers, and if people resist them,
then they lay the blame at the doors
of the Congress! I feel like going to
the people and being one with them.
That is the duty of the Congressmen.
Rather, the. Congress has not gone to
the masses yet after the elections.
The present resistance of the people
in Orissa against the Government iz a
spontanenus one. The Communist
Party of Orlssa has also condemned
the present Government as a Treac-
tionary Government. These are the
characteristics of the Orissa Govern-
ment today. What sort of popular
government 4t 1s the actions will prove.
Therefore, T would not llke to take
much time to say what sort of popu-

m‘l'
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lar government it is; it is the most re-
actionary government; they are selling
out the interests of the State to pri-
vate monopolists; more and more
things are coming and the people of
this country will gradually know
about it.

With these words, 1 conclude.
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rer S TR Ty AR AR e R T |
gy forrmn favare wreeY & § e
feedft & afY & | gt e W grew
a1 Jaw fad oz g 7 fF ag AW
Arent § 1| v wraE Dfer ard g o
ag wreny & fawara s § | wwfad
gt gt 37 e frerar §, Wi dwe
B o ez @, sgfael 7 Wi wi
amgx & Wiy Feongfa € ar gedr qfa
o, 7% g% v & g § s e g
Fﬁ"lﬁﬁ!’ﬁmmﬁl
wire w7 g Ot JEwt dar w8k
wrw oY off w1 & greaTs ww fan

ASADHA 13, 1880 (SAKA)

(Min. of
Home Affairs)
fe afs 3w 7 qut 0% ¥ =7 A
o ERA A ATEAd ®) weawivow w6
wre ¥w A figar duy w31 | Ty O TETY
oI wereTaT | 9w fowr wgk @ fir afe
U7 ¥ A gh A g SOy W oy
T

“We will drown you; we will

see that you are drowned first and
then we shall drown ourselves.”

9448

ff go Bo TUrEr Gz 2 @ ¥, ow
IR wW FHET & A § dewde
e fear qr ax I wgravfs

“If we cannot solve our food
problem by this adjournment

motion, we will solve it by other '
means.”

What does the phrase ‘other means'
mean? It meansg extra constitutional
means,

sifeczgas drw o7 I farvars mff
¢ 1 ¥ ¢ ava W) & S § afed
fie g sravera & w=er wror awT wATY §
Rz dze fmafar w1 1 Rz ¥
fedrwafire & am ov IR o wlrw
afcfeafr dar ¥t § 39 g I¥ Wrenr
wifigdr waifis enfare Rz ¥z fomfire
F mywdy ot qog v § 7 enfarcdw &
ot ot 2z aetr Rzt §

We have got gne Constitution, one
citizenship, one Election Commission
one Comptroller-General.

sror

The States have no right to sacede,
o a1z yre @2z wrf oy A vt §
fis gw oY grady §, & qoeTT H IEE)
wfer wff wo gy | FAE X A
x@ wfin ¥ wry A wifed witfw 7%
2w orf 227 w1 dvwT ¢
Nowhere in the Constitution it is

written that it is a Federation of
India, it is a Union of India



DG.

[ wpar€ olw)

IR TR 2T qTFT TiAT A
gufed sifergga sy ai & wfasy
Y 2 g f Y Oy oficfenfa
frfor & &%ar & ¥0 ¥w 7, wwr &€
T wTER E, fF B gl aE o
AT F WT AEAT & )

oI wEe) & 2 < fdee-

9349

fire w1 Ffaw mare dar F< foar o

xg FEX 9 fe e & WX EW OF T
7O AT TEF LAY AT FTHRTEAE |
TF &I FT UF JFqC TEH 356 12FT
T HT T FET 9T FTEA 0T fET
wex & v 27 wfusre & fr afy &=
EH WY 12 F9E To 7 Z Y EW 2T WY
TG § Feaq T4 Y gIrAqq A % )

FEae Ay Y fr gl TR A
|TA ATA FY gorora & STy 7@ A gw
agt EadY dar w4

They are acting as if they are sove-

reign as if they are not part of sove-
reign India, as if they are separate
States.

g s dar @Y Y & 1 v gare
SR A e ¥ fmet v g 6. L .
Shri’ P. Viswambhiran (Trivan-
drum): That'is why we are asking for
food from the  Centre. (Interrup-
tions) Don't think because " 1 ‘am
alone, you can shout me down.,

ot word adw ;& qufay dar
wgar § i wrfec 7w oF @ A
W B OF W woEd I g |
N featdivr @ a8, o
T T ¢, I o« fewidiva F
aref #Y weafe ® A &1 ww 2
Y w =gy | afx dEr SEw A@
fFr Mg a &k ¥ v @ )
&7 ¥ % & ar W g | gwiey
g A o g ST @ § § wwwan
i discRAE wa

JULY 4, 1907 (Min. of Home Affairs) o450.

TR AT N e ol wark
a7 I B AT A FT FT AwE ¥ T
W A1 oF F A1 wfew w5
wiifs 3w 7 oF fren &1 aifgara wa
¢ fr 2w & z=3 07 & wfowr o
ST @ WY ¥ e # -
graFaT & ©7 §, TINAATE & e 4,
sATH A Zxg eaeq A, GAr A ¥ qW
ey § | 9Uq qig qa 6 6
gfaamT a1 FT &7 A6 AT @ E !
SHF ATL 7 HY Y7 FAF GATAI

gt o 7y § fF gt @y OF
et wevEw da g€ @ fr € wge Hre
aq o wTfRaH AYT AT A }TEo To UHo
mfead g, a7 feme % & aw
goa fadt wrgde wF A w7
Y § AT A@E AT FT A IAAT AR
EYT & TR A1 FT I FAA IS |
St I avEl @A § IEET FEr
ot 7z g & § wfew oY avew @
gt ¢ wifeaw &, oY g%t ofcaw
g IEET WY wEr Ay e §
gar qE B ww g o AN ek,
STEAT QEIATE A § AF IAHT SATET
BB R ool AR
g vay § - wrE dgr ader frgrear
nfgd iy o forad femad afuawrd ar
wiftrad g, gré sfeeren g ag ma-ie-
afaw & worr gy & arx &€ qeE) aw
Rt afam 7 T ar a0

18 hrs.



9481 DG. ASADHA 13, 1889 (SAKA) (Min. of 9482
“ Home Affairs)

w1 & fod qama & fodr @ g o Mr. Deputy-Speaker: The hon

Membe ti tomorrow,
R R TR LR T B B vease i A

TV8T @ %7 § ! ¥EH ATAW qg §T The Lok Sabha then adjourned till

fis gite #12 & s afcca A v Eleven of the Clock on Wednesday,
¥ ITE g FIE.T a | July 5, 1867/Asadha 14 1889 (Saka).

—.



